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LOK SABHA DEBATES

LOK SABHA
Tuesduy, December, 10 1974/
Agrahajana 12, '%6 (Sala)

1e Luk Sabha met at Eleven of the
Clock

IMRr. Speaker in the Chair]

RE: SUSPENSION OF QUESTION
HOUR
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P M CECE L
AN L WA R T FTA & Fs 8T warar
ATIT FIAT § AT g 7 WT HEW R
w9 %1 7T AEE | AT HEe A HaEr
FCRY EFAAE ST AGERI QAT AELq
...

SHRI P. G, MAVALANKAR (Ah-
medabad); Sir, I have already writ-
ten to you about this .

MR SPEAKER: I am sorry I do not
agree to it.

SHRI P. G. MAVALANKAR: 1
want the proceedings of this House
to go on as fast as possible. But the
1eason why I requested for your per-
misgion to raitse this matter even be-
fore the Question Hour started was
thi», Yesterduy, after the statements
of the Prime Minister and Shri Mo-
ra1)1 Desa:, whatever happened sub-
sequently was drowned in shouts and
counter-shouts and yet many things
have gone on record as if they were
done i the House, But none of us
has been able to understand what
exactly happened After lunch, a se-
rics of points of order were raised
and the Depuly Speaker was pleased
fo remark that there were some
filver linings in the various points
niacde b. members from both sides,
We are now waiting for some kind of
clarification regarding the Prime Mi-
rister’s statement We want to know
whether after the documentis  are
made available {g the leaders of the
opposition and other people, they will
be free to raise this matter for some
action and suggest a definite kind of
parliamentary probe. This should
be clarified either by the Minister of
Parliamentary Affairs or somebody
else.

MR. SPEAKER: Tam gorryi I am
not agreeing to this motion for the
postponement of Question Hour. Shn
Madhukar,
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ORAL ANSWERS TO QUESTIONS

Loot and Plunder of Railway Pro-
perty in Grupg Chorg Section

*392. SHRI K. M. ‘MADHUKAR':
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his attention has been
drawp to the recent incidents of loot
and plunder of Railway property i
Grand Chord section of Dhanbad
Division in Eastern Railway;

(b) if so, the facts thereaf; and

(c) the action taken by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
ment is laid on the Table of the Sa-
bha

STATEMENT

(a) There has not been any case of
loot and plunder of railway propert:
in the Grand Chord Section of Dhan-
bad Division on Eastern Railway dur-
ing 1974 upto 5-12-1074.

(b) and (¢), Do not arise. How-
ever, to prevent thefts and pilferages
in the Grund Chord section followin:
measures are taken:

(i) Almost all goods trains, par-
ticularly those carrying va-
luable consignments, are be-
ing escorted in the vulnerable
poriion of this Section ie.
between Gaya and Gomnh
and wvice-versa,

(ii) Pickets and Patrols are being
deployed [requently, keeping
an element of surprise for the
eriminals, at way-side sta-
tions of this Section like, Pa-
rasnath, Nimia Ghat, Gurpa,
Guihandi and Bandhue,

(1ii) Frequent raids and ssarches
are conducted by Railway



Protection Force/Police at
the dens of criminals,

(iv) Crime Intelligence staff have
been deputed to keep close
watch on the activities or cri-
minalg and receivers of sto-
len property,

(v) Staff from the Central Crime
Bureau, Railway Board, New
Delhi is sometimes deputed to
make surprise raidg in the
area for the recovery of sto-
len properiy and arrest of
criminals.
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SHRI KRISIINA CIIANDRA HAL-
DER: In view of the reply given
by the Minister I would like to know
how many persons have been arrested
up to 5-12-74? How many railway
employees have been  arrested till
now?

st gz Foy : wwae de o
25 Wt g gu §, fom & 7 8 A7
HA E AT & 1 g d ®
Ty graeT £ TaTes w &

sitwet ey o€ o # A
wat ot § qonT Arget g—-ar wifeur
et @ o ¥ Id T g T AT
gfews: & wrent g ?

WU W © Wi AR T g

sy oy : vt 8 o for 3
srfaraarT arg T & W §1 §, Sfsr foct
¥ # Tl g T &, 3 b e
WY arrbefy gefr § |

Increasing prices of Medicines by
Drug Companies

*394, SHRI BIREN DUTTA; Will
the Minister of PETROLEUM AND
CHEMICALS be plraseg to state:

(a) whether the drug companies are
going to further increase the priceg of
drugs and medicines; and

(b) 1f so, the reaction of Govern-
ment therelo?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) and (b) A statement is
laid on the Table of the House.

Statement

Revisiun of prices of drugs is regu-
lated under the Drugs (Prices Con-
tol) Order, 1970 which provides a
mechanism for the same. Consequent
upon the petroleum crisis during the
second hulf of 1973-74, prices of che-
micals including bulk drugs have in-
creased  As a result, a large numbet
of applications seeking upward revi-
sion in the prices of their products
have been received from the drug
manufacturers,

In the case of bulk drugs, the ma-
nufacturers have asked for price in-
crcase on account of various elements
of cost of production, e g., raw mate-
rials, fuel, power, woges, working ca-
pital, capital investment, etc. In the
case of formulations, applicants have
asked for price increases on account
of increase in the price of bulk drugs,
raw materials and packing materials.

With effect from 1-1-1974, the work
of screening applications for fixation/
revision of prices of drugs has been
entrusted to the Bureau of Industrial
Costs and Prices. When Drugs (Pri.
ces Control) Order, 1970 was imple-
mented with effect from 18-5-1970,
prices of 17 essential bulk drugs were
fixed on the basis of cost investigation
by the Tariff Commission and of
othera were frozen. Prices of another
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23 bulk drugs and Gelatine Capsules
were fixed on the basis of a cost in-
vestigation by a Working Group un-
der the Chairman of B.I.C.P, A state-
ment 1n this regard was laid on the
Table of the House on 19-4-1974, The
prices of bulk drugs are fixed after
cost investigation by BICP or the
Cost Accounts Branch of the Minstry
of Finance.

Interim price revision tor bulk
drugs are being allowed to the extent
of increases in the costs of major raw
materials only In case of prices of
formulations, the increages are allow=-
ed to neutralise the increased cost of
bulk drugs, raw materials and pack-
ing materials.

Government have appointed a Com-
mittee on Drugs and Pharmaceuticals
Industry headed by Shri Jawsukhlal
Hathi to examine various aspects of
the industry and its terms of refer-
ence, inter alli; Thclude:—

(1) To examine the measures
taken so far to reduce the
prices of drugs for the con-
sumer, and to recommend
such further measures as may
be necessary to rationalise
the prices of basic drugs and
formulations,

(ii) To recommend measures for
providing essential drugs and
common house-hold remedies
to the general public, espe-
cially in the rural areas,

SHRI BIREN DUTTA: In view
of the fact that these companieg are
making huge profits because of their
monopoly position may I know whe-
ther Government is considering to
take over the industries in the in-
terest of general public ag is recom-
mended in the statement itself, and
give the drugs at cheaper prices?

SHRI K, R. GANESH: The question
of fixation of drug prices etc. is de-
termined under the Drug Prices Con-
trol order issued wunder” Essential
Commodities Act and as a result of

DECEMBER 10, 1874
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these the prices of certain drugs have
been fixed from time to time. Now,
Sir, the hon. Member asked one ques-
tion, a basic question, whether in view
of the fact that prices are increasing,
the Government will take over the
basic drug concerns. The Hathi Com-
mittee is gomng into the entire struc-
ture of the drug indusiry and various
other matters about the supply of
cheap drugs to consumers and when
this report comes Government will
give due consideration.

SHRI BHAGWAT JHA AZAD. 1
find from the report that Government
in some cases are going to allow the
inferam increase in relation to cost
of production. May I know whether
drug industiy 1s charging for the rame
drug compared with continents in
Europe eight times to eight thuusand
times for the same drug in this coun-
try? I want to know whether 1t is a
fact that American consumers have
gone to court against these high pri-
ces. Do the Government propose 1o
grant increase in prices in view of the
fact that they have made huge pro-
fits at the cost of poor people in this
country? How do you justify this cost
structure?

SHRI K. R. GANESH: The mecha-
nism is provided by Drug Price Con-
trol Order. The BICP goes into the
cost of some of the drugs. The prices
of 40 bulk drugs which have increased
from 1970 onwards have been only
as a result of the Tariff Commission’s
recommendations for 17 drugs and for
23 other drugs taking into account
the escalation of the cost of raw ma-
terials and various other factors. I
agree with the hon, Member that
the drug industry has been a high-
profit-making industry. It is a fact
which is known to the House and out-
side also. As I indicated earlier, the
Hathi Committee is going into this
guestion. One of the terms of refer-
ence has been how to provide cheap
drugs to the consumers ahd to review
whether the present position about
cheap drugs has been satisfactory or
not. I would only mention thet there
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are two aspects of this question. One
15 that, as a result of increase in pet-
rol prices and various other things,
there has been an escalation in the
prices of various inputs that go into
the making of the drugs—interme-
diates, etc. The second aspcct is
that at leasl basic drugs have to be
available to the common people at
cheap prices because otherwise tihe
masses cannot purchase them, There-
fore, a view will have to be taken on
this. That is why, as I have indicated
carhier, a high-powered vommittee is
poing info this.

SHRI RAJA KULKARNI: May I
know, during the last onc year, out
ol 26 basic drugs, prices of how many
hasic drugs have been increased and
what piecemcal attempls are being
made to increase the piices, one hy
one, of these basic drugs instead of
fixing up a uniform formula for all
the hasic drugs as such? Does not
the Minisiry feel that the Drug Price
Tontrol Order of 1870. on the basis
of which these prices are heing fixed.
ha itself hecome outdated and a
romplete review is nceded tn check
the profits that ae heing made
there?

SHRI K. R GANESH: As 1 have
indicated earlier, ji1ces of 17 bulk
drugs were revised in 1970 as a re-
sult of the Tariff Commission’s recom-
mendations, Later on prices of 23
hulk drugs were revised, in April
1974, and a statement was laid on
the Table of the House. The hon.
Member has asked whether the Drug
Price Control Order has no{ become
obsolete, As I have indicated, the
Hathi Committee is going into all
these questions. the question of status
of the industry, the question of avail-
ability of cheap drugs to the people,
etc. On the basis of their recom-
mendations, the whole question can
again be considered.

SHRI P. G. MAVALANKAR: The
hon, Minister's answer. as far as it
goes, is somewhat satisfactory. But
he has not answered part (b) of the

main question. In the whole stalement,
there is no answer to par: (b) of the
question, namely, ‘if so, the reaction
of the Government thereto’. The in-
crease in prices of drugs and medi-
cines has been a very irritating sub-
ject. What is the Government's reac-
tion to that particular irritation? I
would like, from that point of view to
know whether the Drugs Price Con-
trol Order, 1970, and the guidelines
which, 1 suppose, are based un that
order have any legal anction.
Secondly, in view of the facl thay 80
per cent of the drugs manufacture 1s
done by the foreign agencie. and thev
are repatriating their profits to their
countries, 1s Government not consi-
derning, as part of Government's re-
action. nationdlising the whole thing
and letting the foreign agencies co
out of business so that the Indian
agnecies are given u chance to gperate
in a more jational and just man-
ner®

SHRI K R GANESH' The Drug
Price Control Order was 1ssued unaer
the Essential Commodities Act and
wi.s placed on the Table of the Hou<e.
The mam question that the hon. Men.-
ber has put is whether, in view of
the structure of the drug industry.
the prices that are charged are just!.-
fiable or not There ate two aspects
to this guesuon and T would try tn
answer, One is that there has beer
escolation of costs of varous inpnt-
as a result of general escalation 1a
the world economy and also as a re-
sult, directly. of the increase in fue!
prices. That is one aspect.

The other aspect is that these 'n-
dustries are high-profit making indus-
tries There is na doubt sbout it...

SHRI BHAGWAT JHA AZAD: That
is the important point.

SHRI K. R, GANESH' As I indi-
cated, a view will have to be taken

(a) to see that production does not
suffer as a result of the prices be-
coming unremunerative: and
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(b) that in a country like ours
certain drugs which are absolutely
essential have to be produced in a
manner that they are available to the
vast masses of people at constant and
reasonable prices as far as possible.
Since a high-power commuttee is going
into this question and its report 1s to
be available by February 1875, the

Government will await its recom-
mendations

SHRI1 BHAGWAT JHA AZAD Have
you asked them about the p1ofits?

SHRI K R, GANESH: It 15 also
there 1 can tell you the terms of
1eference if you like So, the Ggv-
ernment will await the recommen-
dations of the committee to formulate
an integrated wview of the whole
question

SHRIN K P SALVE May I know
trom the hon Minister whether it is
a fact that a company run by a
monopoly house and engaged in the
manufacture ot vitamin C which is a
drug m short supply in the world
matket 15 already making fabulous
profits whereas a new company in
which small entrepreneurs are In-
volved and mn which the public are
substantiallv  interested 15  bhemng
denied even their cost price.
What is the Government’s reaction to
the suggestion that the prices of the
monopoly house should be reduced
and only reasonable profits allowed
to them, the other small unit be given
the same margin of profits and the
prices of the two be averaged instead
of the overall prices being increased.

SHRI K R. CANESH' This parti-
cular question the hon. Member has
referred to has been remitted to the
Bureau of Industrial Costs and Prices
for examination,

SHRI N. K. P SALVE: What pre-
vents the Minister to give an assu-
rance? This is a clear matter. I
would request Mr, Malaviya. In this
matter & monopoly house 'is making
a fantastic amount of profits. Why
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not the two prices be averaged and
the price fixed? I want an assurance,
A person like Mr. Malaviya who has
professiona] expertise in the Minis-
iry ought to give us some assurance
in the matter, Further, this is a
policy matter,

SHRI BHAGWAT JHA AZAD:
Whose interests do you want to serve?
We want to understand

MR SPEAKER' Let them think
over the assurance

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D
MALAVIYA) As my colleague has
answered thi. question m a general
way, we are very eagerly waiting for
the report of Mr Hathi whom
I have requested o expedite as far as
possible because mostly all the ques-
tions have been ieferred to them and
complicated though they may be, 1t
18 our dcltermunation to take a view
which 1s consistent with the wishes
and asprwations of the House,

So fai as Mr Salve's guestion 1
concerned, that was also referred to
the commuitee and we shall see 1o 1t
thut the price of Vitamin C 1s not
ch.iged high by the monopoly house
referied to by hum and that a suitable
solution is found out with regard to
fixing an averaged price.

PROF. MADHU DANDAVATE: An
assurance to the Congress members.

SHRIMATI ROZA DESHPANDE: I
would like to know from the Ministel
whether the monopoly houses in our
country want a price rise for ther
drugs and, in order to get it, in many
of the drugs they have decreased the
production of very important drugs
If so, I want to know whether the
Government is thinking of producing
such drugs in the public sector by
diversifying a bit their own produc-
tion,

Secondly. ant{ biotics are very im
portant products, I would like to
from the Minister what is the
production of anti biotics in the

£

1
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lie¢ sector and whether the production
capacity of the plant is fully utilised
or not.

SHRI K. R. GANESH: It iz a fact
that as a result of asking for increase
in prices which has got to be proper-
ly processed by the Bureau of Indust-
rial Costs and Prices there is a ten-
dency to hold or decrease production.
As regards the other question whe-
ther the public sector will take over
production of some of these drugs,
the public sector jg producing a pum-
ber of drugs and during the fifth Five
Year Plan period an investment of
Rs. 70 ,crores has been provided
for the expansion of the public seclor
so that i1t can take up some new
products and play its own role in see-
ing that proper drugs at proper prices
sre available.

As far as antibiolics are concerned
the public sector does produce a very
large quantity but the total produc-
tion in the country 1s not sufficient
and wec have to resort to import, AS
far ag capacity utilisation is concern-
ed there have been certain constraints
and problems in IDPL and steps have
been tlaken to further improve these
strains and experiments are going on
and in the next six months or 50
the capacity of IDPL will further
improve.

SHRI VASANT SATHE: One of the
constraints bringing about rise in
production and thus having a check
on prices has been fM¥ Production of
bulk drugs. Unfortunately, majority
of bulk drugs today are produced In
the public sector and majority of the
multi-natianal foreign companies pro-
duce mainly formulations and mot
bulk drugs and thus they exploit. Is
it a tact that the management of ID-
PL, inspite of an agreement of settled
industrial relations, is refusing to ac
cept the recommendationg even of the
Ministry—both his predecessor and
the present Minlstry? What action
are you going to take against the
management?

SHRI K, R. GANESH: As fas as
production of bulk drugs is concern-
ed the hon. Member has more
facts than me Dbecause of being a
Member of the Hathi Committee, The
information I have got is that it is
33 per cent as far us three sectors are
concerned—the foreign gector, the In-
dian sector and the public sector, It
18 a fact that majonty of the foreign
concerns as well as meny other con-
cerns are concentrating on formula-
tions which give them good profits, As
far as the question of achieving self-
sufficiency in the country is concerned,
it is necessary to maximise production
of bulk drugs which is basic for every
thing. Hathi Committee has ap-
plied its mind on this particular ques-
tion and their recommendations will
be available soon. Already certain
steps have been taken and the foreign
concerns are not given licenceg un-
less they produce their bulk drugs.
He has referred to a particular in-
dustrial problem of IDPL. I am
required to make a statement In
response to Shrimati Parvathi Kri-
shanan's question, There has been
some problem and I can assure the

hon. Members that I am trying to
sort it out,

Cut in Outlay for New Ralilway Lines
during Fifth Five Year Plan

*396. SHRI D. B. CHANDRA
GOWDA:

SHRI GAJADHAR MAJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose
to cut the outfdy “earmarked in the
Fifth Five Year Plan for the cons-
truction of new railway lines; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (MOHD.
SHAFI QURESHI): (a) No, 8ir.

(b) Does mot arise.
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SHRI VAYALAR RAVI: I want to
put a supplementary.

MR, SPEAKER: It does not arise
for Mr. Gowda. How does this arise
n your case? You can putl a ques-
tion.

SHRI VAYALAR RAVI: The Mims-
ter is ready to answer. May I put
a question—this 15 regarding the con-
version of the metre-gauge line from
Ernakulam to Trivandrum?

MR. SPEAKER: This is a general
question. You cannot put it into this
general question.

SHRI VAYALAR RAVI:; 8ir, the
works have suffered and they are
very slow.

MR. SPEAKER- This 15 a specific
question whereas the question here is
a general one. If you want to ask
a specific question than give him a
separate notice,

SHRI VAYALAR RAVI, One of
the metre-gauge Lnes from Trivandrum
1o Ernakulam 18 being converted into
a broad-gauge lne. But, that line
I8 suffering because of a cut in the al-
location of funds. I would Lke to
know from the hon. Minister on the
basis of this statement as tn what
sleps are being {aken for the conver-
sion of the metre-gauge line into &

broad-gauge line from Trivandrum
to BErnakulam?
MR. SPEAKER: I am sorry, This

is regarding the cut in the outlay
earmarked in the Fifth Five Year

Plan.
SHRI VAYALAR RAVI: This is
the Fifth Plan target. He is ready

to answer,

MR. SPEAKER: No. How do you do
1in the Working Committee?

oft win Feog wier: & welt agag
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I am sorry—I am
not allowing it. You are asking a
specific question, Ask a general
question, There are hundred and one
lines. He may be ready to answer.
But, I have to judge how far he 18
ready.

MR. SPEAKER:

SHRI KRISHNA CHANDRA HAL-
DER The Minister 15 ready.

MR SPEAKER,
ready, I am not
kappa, why have you
seat?

Both of you are
ready. Mr. Lak-
shiftedq your

SHRI K LAKKAPPA: Mr.
Speaker, Sir, the present outlay of
the new raillwayline 18 not in confor-
mity

MR, SPEAKER, I see you, Mr
Krishnan standing all the time.. It
does not look mce. Please take
your seat. I do not want you to
tire yourself,

SHRI K. LAKKAPPA. Any cut
in the outlay for the new railwayline
15 not in conformuty with the devel-
opmental activibies of raillways. 8o,
I would like {o know one thing from
you. This 15 the only railwayline
which connects the South with North
which is the real integration of the
country. And this ls a heart-live.
Unfortunately what has happened 18
this that even a cut in the railway
outlay has created an utmost econo~
mic difficulty for every State includ-
ing Karnataka. 1 woulug ke to
say that the extension of railway lin-
es and conversion of llnes into BG
even In Karnataka State has come fo
a standstfll. =~ Therefore, I would
ask whether the introduction of new
lineg and conversion of MG into BG

& g wmear wiga § Fo oo wreed would be taken up. Even non-re-
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munerative lines have to be teken up
un view of the eaconomic activities
they will generate and the tremen-
dous increase in traffic potential they
have even on the Southern Rallway.
This question hag been raised again
and again, but it has mot been at-
iended to. Therefore, is there a new
line of thinking in this direction?

MR, SPEAKER: Frankly speaking
I am lost in his question.

SHRI MOHD. SHAFI QURESHI:
The hon. member has asked such
a vast question that it is difficult to
answer NOW....

SHRI K. LAKKAPPA: The rail-
way is so vast.,

SHRI MOHD. SHAFI (URESHI:
As I have understood hig question.
he asks whether the railways have
an integrated policy of developing
railway hneg in the country. That
15 true. We have a policy. As to
the question whether there has been
a curtailment during the Fifth Plan,
there has been no curtailment and
works iaken on hand would be com-
pleted within the time specified, As
for the other guestion about the po-
licy matter of having ore gauge for
the whole country, that 19 our policy,
hut this has to be phased out because
of the constraint of finanecial resour-
ces. Ultimately we are trying %o
achieve this objective.

PROF. NARAIN CHAND PAR-
ASHAR: In view of the answer giv-
en to a question last week where the
route kilometre in each of the States
wag specified, will the hon, Minister
be pleased to recast the priority for
new railway lines in such a manner
that those States which have not got
a single new line in the last 25 years
and where the rouie kilometre figure
is very low are given priarity so that
all these States are able to have jus~
tice for econmeic and cummercial and
agricultura] development?

SHRY MOHD. SHAFI QURESHI:
The priorities for linez gre determin-
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ed on a certain basis, One uf the
considerations is the backwardness of
the region, the availability of {raffic
and the development of the area. This
15 being considered,

SHRIMATI PARVATH] KRI-
SHNAN: I am very happy o hear
the assurance of the Minister that
there has been no curtailment of
funds, buty when we talk about tem-
porary and casual workers who have
been victimised during the strike, we
are told by the administration and
the Ministry again and agan that
due to the economy drive and cur-
tailment of construction work, these
workers cannot be taken back, Am
I to take it that now these wurk-
ers wil] be taken back since there is
no curtailment of development work?
(Interruptions). Otherwise, how do
they carry out the works in the next

five years? He has just said that
they are going f{o fulfill the Five
Year Plan.

MR. SPEAKER: Ths is cleverly
bringing another issue,

SHRI MOHD. SHAFI QURESHI:
The question of casual labour has
been discussed many i{imes in this
House.. I have already said in re-
gard to casual labour employed on
works of a temporary nature, that
wherever works are restarted, thoee
casual workers who have been laid off
would ba taken back as and when
vacancies arise,

SHRIMATI PARVATHI KRISH-
NAN: He is misleading the House.
This is about casual labourers who
have already got temporary. status.
There are mearly 15,000 of them.

MR. SPEAKER: This is not rele-
vant now,
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SHRI DINCSH JOARDER The
answe: ot the hon Mimsler 1s vague
and misleading and evasive also. He
simply says that theie i1s no cut in
the outlay for the construction of
new ralway lines In the lasi three
sears what was the total mileage ol
railwaylines that had been construct-
ed in different zones of the coun-
1ty and what amc the schemeg TOW
pending with them and whet 15 the
tiree-imit within which  those sche-
mes arc going to be executed?

SHRI MOHD SHAFI QURESHI
Construction of rallway lLnes 15 nob
done on the  basis of =zomes; it s
done 1n the overall development of
the transport system in the country.
The lines we have taken up are:
Rohtak—Bhiwam (49.90 Kms), Has-
anpur—Sakri (7490 Km), BG lnks
to Ramnagar—Kathgodam—Rampur—
Haldwan (8200 km ), Moradabad—
Ramnagar Conversion (7666 km),
Jhanjharpur—Laukaha Bagar "(4230
km.), Bibinagar—Nadikuda (150 km.),
Banaspani—Jakhapura (176 km.),
Dhahagar—Kumarghat (43 km), We
conterplite completing them within
the specified time ... (Interruptions).
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This for 1974-75. the first year of the
Plan,

SHRI BISWANARAYAN SHASTRI
The hon. Minister just now has said
that there 18 no proposal to cut the
outlay in the Fifth Plan as at present
Is there no hikelbhood of curtailment
of the outlay, even if the Fifth Plan s
pruned, more particularly in the eas
iern region of the Railways?

SHRI MOHD SHAFI QURESHI It
15 a hypothetical question, if cuts an
there naturally we will also be affected .

Recognition of tertain Rallway Unions
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Recognition of certain Rallway
Unions .

*398. SHRI CHANDRIKA PRASAD:
will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3198 on the
18th April, 1972 regarding recognition
of category-wise Unions/Associations
of Railway employees and state:

(a) whether the Association of
Railway Protection Force, Rallway
Board Ministerial Staff Association,
Scheduleq Caste and Scheduled
Tribe Associations have been recog-
nised by the Rallways; and

(b) whether Government are con-
sidering to grant recognition to other
Asgsociations on similar grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
1b): A statement is laid on the Table
of the Sabha.

Statement

Except on the Western  Railway
where the RPF Association is still in
the process of formation, the RPF
Association on all other Railways
have been granted recognition. The
RPF employees, being governed by
the RPF Act are not entitled to join
any of the two recognised Unions.

The Ministerial Staff Association In
the Railway Board have been given
separate recognition because Secrsfa-
riat Staff do not have trade unions,

Scheduled Castes and Scheduled
Tribes Assoclations have nét been
granted recognition as the rajlway em-
ployees belonging to these communities
have also the right to join any of the
recognised unions. But due to the
fact that citizens belonging %o the
Scheduled Castes and Scheduled Tri-
bes have certain special position ac-
cording to which they are granted be-
nefits under the Constiiution, this As-
sociation has been assured that their
communicatiens would be acknowled-

ged, appropriate action taken and Gov-
ernment policy decisions would be
advised for the benefit of employees
belonging to these reserved communi-
tis,

There ar¢ already two broad based
Federations and their affiliated unions
comprising all categories of rallway-
men on each Zonal Railway which
enjoy negotiation facilities: All rail-
way workmen can become members
of these recognisced unions When “he
Government i¢ for one union in one
industry, the question of granting re-
congnition to any other association of
railway men doer not arise,
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SHRI S. M. BANERJEE: May I
know why recognition has not been
granted to the All India Railway
Workers' Federation, which is of an
all-India nature, which is not a cate-
gory union but which comprises of all
categories of employees? May I know
when the recognition is likely to be
granted?

SHRI MOHD. SHAFI QURESHI:
We have given recognition to two
unions on the Indian Railways. At
the moment there is no possibility or
idea of giving any recognition to any
other union.
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WRITTEN ANSWERS TO QUESTIONS
Visit of Soviet Oll Specialists fo India

%393, SHRI PURSHOTTAM KAKO-
DKAR:
SHRI D. K. PANDA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Soviet oil specialists,
after a study tour of oil refineries at
Koyali, Barauni and Gauhati have
suggested a new refining method; and

(b) it so, the broad outlines there--
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b): A team of Soviet experts
visited the three operating refineries
of the IOC at Koyali, Barauni and
Gauhati in September-October, 1974
and held discussions with the I0C
management at New Delhi. The dis-
cussions related to the reduction in
consumption of utilities and own fuel,
optimisation of the yield patterm, im-
provement of onstream time of the
plants and increasing the capecity of
the Coking Units at Barauni and Gau-~
hati. The problems of product lesses
caugsed by leakages from the equip-
ment like pumps, leading valves,
sampling points etc, were also dis-
cussed. The Soviet specialists, how-
ever, did not discuss or suggest any
new refining methods for any .of these
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(a) whether the construction of the
Tube Railway at Calcutta has run
into difficulties causing fears that
the project may not be completed
ina decade;

(b) it so, the jeasons for the crisis;
and

(c) steps proposed to salvage the
scheme?

THE MINISTER OF RAILWAYS
(SHRI I. N. MISHRA): (a) The Cal
cuilta underground project is the first
of its kind in a developing country like
Inuia, Although its implementation
will he facing difMicult problems such
a+ importation of stores and equip-
ment nol made in the country, acquisi-
tion of land, diversion of road traffic
eic, the completion of the Project with-
it a decade is still envisaged.

‘i) and (c¢). Do not arise.

Shortage of Lubricants

M7, SHRI DHAMANKAR: Will the
M:inister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether there s an acute
shortage of lubricants in the country;

(b) if so, the extent thereof; and

(¢) eteps taken to make these
lubricants available for production
purposes?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D,
MALAVIYA): (a) and (b). While
there iz a large surplus of secondsry
grades, the unsatisfied demand for
premium grades is estimated at 4,000
Kl per month.

fc) (i) Attempts are being made to
increase the production of premium
Brade lubricants at the refineries; and

(i) IQC is plaoning import of
base oils to supplement indigenous
Production for the manufscture of pre-
mium ‘grade lubricants.

Increase in India’s Oil Import Bill

%399, BHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether India's oil import bill
this year will exceed the estimated
amount;

(b) if so, the quantity of erude and
petroleum products to be imported;

(c) whether Government are consi-
dering to switch from the import of
Petroleum products to crude; and

(d) if so, the broad outlines there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D,
MALAVIYA): (a) to (d). To meet the
peak demands during the current rabi
season, an additional foreign exchange
allocation of Rs. 18 crores for import
of crude o:l and petroleum products
over the ceiling fixed for the year
1974-75 has been made. Keeping in
view the prevailing high prices of re-
fined petroleum products in the world
market, it is proposed to utilise this
amount for the import of about 276,000
tonnes of crude oil

Agrepment with Japan to provide aid
for fertllizer plant at Panipat

#400. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Japan has agreed to
provide aig for fertilizer plant to be
set up at Panipat; and .

(b) if so, the main features of the
agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). A credit assistance of
32.9 billion Yen has been extended by
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Japan towards meeting the foreign ex-
change cost of three fertilizer projects
to be set up in the North-Western Re-
gion, namely, at Bhatinda, Panipat and
Mathura. Out of this credit assistance
1o the tfune of 11 billion Yen has been
made available for the Bhatinda pro-
ject, which has been taken up for im-
plementation. The loan agreement for
the Panipat project has not yet been
entered into.

Working of Cochin Refineries

%401, SHRI S. N. MISRA: Will the
Mimnister of PETROLEUM AND CHE-
MICALS be pleased 1o state:

(a) whether Government have in-
quired into the working of Cochin
Refineries Limited, Ernakulam
(Cochin) during the last three years;

(b) it so, the nature of irregulari-
ties found by Government; and

(c) steps taken by Government to
remove the draw-backs?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir,

{h) and (¢). Do not arise.

Supply of Diesel Oil to States

*402, SHRIMATI PARVATHI KRI-
SHNAN Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
1o state:

(a) ip view of shortage of diesel
oil for agricultural operations, what
steps Government propose to take to

' supply required diesel oil to the
States; and

(b) what are the requirements of
Aiesel oil by each State?

THE MINISTER OF PETROLEUM
:AND CHEMICALS (SHRI K. D MALA-
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VIYA): (a): There have been no re-
ports in the recent past of any general
shortage of HSD or LDO m the coun-
try. State Governments have already
been requested to ensure availability
of HSD/LDO for agnicultural purposes
on prionty, i{ necessary through a
system of issuing diesel allocation
cards to the agricultunsts.

(n) Diesel o1l requirementis are not
worked out on a statewise basis, All
eflorts are however being made to pro-
vide adequate availability of diesel
ol to meet the normal demands in
states. particularly for the agricultural
sector, in full. There have also been
no restrictions so far in the retail
sale of diesel o1l by the oil companies
retail outlels

Cul in quota of Kerosene for States

403. SHRI G Y. KRISHNAN Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there hag been any cut
in the guonia a'lotted to the States
during last four months so far as the
supply of kerosene is concerned; and

(b) if so, the extent of the cut in
quantity, State-wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D
MALAVIYA)' (a) Yes, Sir, During
August, 1974 there was a uniform out
of 30 per cent for all the States, Dur-
ing September and October, 1974
States having consumption of les
than 500 MTs per annum were no
subjected to any cut, in respect o
other States, the cut varied between 1.
per cent to 25 per cent. In the montl
of November, the extent of cut wa
reduced to an average of 10 per cen
leaving the quotas of the States conr
suming less than 500 CMTs, pe
annum jntact. |

(b) A statement showing the cut
made in the month of November i
placed on the Table of the House.
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Statement
(Figures in Mts.)

States Cuts made
to States
During
November,
1974
Assam | . " . . 505
Andhra Pradesh . . § 2079
Bihar | . . . . 1553
Gujarat ., ., , . 2558
Haryana i 6§ . 776
Himachal Pradesh . . 37
Jammu & Kashmir , , 84
Karnataka . : . . 2319
Kerala . . . . 1568
Maharashtra , . ., . 7843
Madhya Pradesh . . . 1335
Meghalaya . . . 36
Orissa . . . . 628
Punpab . . R . 2288
Raijasthan . : . . 803
Tamil Nadu . . . 8036
Tripura , N . a " 49
Uttar Pradesh , . . . 2934
Chandigarh . . . . 94
Delhi . . . . 1318
Pondicherry . . . . 93

Suggestion from World Bank on Oil -
Exploration

*404, SHRI K. MALANNA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the World Bank has
told Indian Government to significant-
ly step up expenditure on oil explo-
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ration during the Fifth Plan if the
domestic oil sector 18 to make a grow-
ing contribution to energy supplies
over a sustained period; and

(b) i so, the brief outlines regard-
ing the recommendations of World
Bank and reaction of Government
thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K.D.
MALAVIYA) (a) No, Sir.

(b) Does not arise.

! ectilizer Plant at Ramagundam

*405, SHRI R, S. PANDEY:
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the commissioning of
fertilizer plant at Ramagundam in
Andhra Pradesh hag beep delayed;
and

{b) if so, the reasnns therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b) The Ramagundam fer-
filizer plant 1s now expected to go into
rroduction early in 1877, The slippage
in the proicct schedule is mainly due
to delays in the delivery of some of
the indigenous items of equipment and
machinery.

Further Increase in Prices of Crade
o1l

*406, SHRI VASANT SATHE:
SHRI C. JANARDHANAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether another crude price
hike by foreign oil companieg is in
the offing; and
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(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) Government have
no information.

(b) Does not arise
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Supply of Inferior Petroleum Pro-

ducts to Defence Industries

*408. SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether his Ministry or Com-
panies under it receivey any com-
munication from Supply Ministry
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about the supply of inferior Petroleum
products to Defence industries and
public sector undertakings; and

(b) what action was taken to im-
prove the quality of petroleum pro-
ductg supplied to the Public sector
establishments as wel] as the general
Publicy

THE MINISTER OF PETROLEUM
AND (HRMICALS (SHRI K. D
MALAVIYA); (a) and (b), Yes, Sir. A
letter Jdated 6th March, 1972 was ad-
dressed by Secretary, Ministry of Sup-
ply to the Chairman, IOC enclosing a
note listing various complaints against
I0C for wrong, defective and short
supphes and for irregularities in sub-
mission of cluams and billing. A capy
of the letter was also endorsed to Sec-
retary  Minustry of Petroleum and Che-
micals,

The matter was fully investigated,
by the [IOC and later by the Ministry
of Supply on the basis of Chairman,
I0Cs reply. Corrective action was
taken by the IOC as necessary to 1m-
prove the gquality of supplies against
DGS&D contracts.

Panambur-Mangalore Railway Line

*409. SHRI P. R SHENOY: Will the
Minister of RAILWAYS be pleased to
state

(a) whether the new Panambur-
Mangalore railway line is out of use
for a long time efter it wag inaugu-
rated; and

(b) when this line will be put to
use?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) No, Sir

(b) Does not arise.
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Work om Fertilizer Plant a$ Panipat

*411. KUMARI KAMLA KUMARIL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale:

(a) whether work has been started
to set up fertilizer plant at Panipat;
and

(b) if not, when the work will
start?

THE MINISTER OF STATE IN THE
MINISTRY OF PEROLEUM AND CHE-
MICALS (SHRI K. R. GANESH): (a)
and (b). The project will be taken up
for implementation as soon as financial
and other arrangements are tied up.

Proposal to Remodel New Katnl Yard
*412 SHRI D, D. DESAIL:
SHRI ANADI CHARAN DAS:

Wil! the Minister of RAILWAYS be
pleased to state:

. (8) whether his Ministry is consider-
U any proposal to re-model new
Katnj yard;

(b) if so, whether cosl movement
from coal fields in Central India would
be improved thereby;

(c) whether this will enable the
yard to meet the increasing demand
for enal movement; and

(d) whether an engineering survey
has been taken up to assess tl.e over-
all requirements; and to prepare the
plan for the expansion of the yard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d): Yes, Sir.

Letter from Chief Minister of Rerala
Super Tanker Oil Thermal
Project at Cochin

3785. SHRI A, K. GOPALAN: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Chief Minister of
Kerala has written a letter to the
Prime Minister on 31st August, 1974
in which he has indicated that the
attitude of the Cochin Refineries in
opposing the Buper Tanker Oil
Terminal Project at Cochin Port is
“possibly influenced by the represen-
tatives of American Private capital in
its ‘management”;

(b) whether the allegations implied
in the Kerala Chief Minister's letter
have been examined by the Govern-
ment of India; and

{c) if so, the conclusions thereon?
THE DEPUTY MINISTER IN THE

. MINISTRY OF PETRQLEUM AND

CHEMICALS (SHRI C. P. MAJHI): (a)
to (c). The Chief Minister of Kerala
hags written to the Prime Minister on
31st August, 1874 during expeditious
expepditure sanction for the Cochin
Super tanker oil terminal project. In
this letter he has. inter alia, stated that
the attitude of Cochin Refineries to
this project may ppssibly be influenced
by the representatives of American
private capital on if; menagement.
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CRL are not opposed to the Cochin
super tanker o1l terminal project but
have explamned that the sating m frei-
ght as a resu't of the construction of
the terminal will not accrue to the re-
finery under the existing pricing sys-
tem and that their financial position
does not permit their financial partici-
pation in this project. Subject to the
above CRL have offered full coopera-
tion to the Cochin Port Trust.

Recommendationg of Commijttee
regarding Supply of Essential Drugs
at Low Cost

37¢6. SHRI ARVIND M. PATEL:
Wil the Minister of PETROLEUM
AND CHEMICALS he pleased to stute:

(a) whether the Committee on
Drugs and Pharmaceutical Industry
has suggested 120 essential drugs for
mass production at a low cost to meet
the needs of common man; and

(b) i¢ so, whether necessary steps
have been taken to implement the
suggestion?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The Committee on Drugs
and Pharmaceutical Indusiry headed
by Shri Jaisukhlal Eathi constituted a
panel consi-ting of some of 11s members
and eminent doctors in the countiy
with the following terms of reference:

(a) Measures for providing Es-
sential Drugs and common
house-hold remedies especial-
ly 1 rural areas,

(b) Whether it would be in the
national interest to substitule
brand names by generic nam-
es and if so, the manner and
the extent to which it should
be done,

The panel’s report is under considera-
tion of the Commitiee and the Com-
mittee has yet to submit i1fs report
to Goveroment on this issue.
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Booking of Rice at Pathankot

3787. SHRI VIKRAM MAHAJAN:
Will the Minister o RAILWAYS be
pleased to state whether in spite of
the fact that there are no restrictions
for Rice te be brought from Punjab to
Delhi and that no permit is necessary
to be obtained, the Railway Autho-
rities at Pathankot (Punjab) decline
to Book Rice for Delhi and what steps
are being taken against Booking
authorities who do not book the same
at Pathankot?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): No rice has so far
been oflered for booking by rail ex.
Pathankot to Delhi on trade account
and therefore, refusal to book rice by
raillway authorities at Pathankot does

not arise.
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Educational Facilities in  Railway
Colonles In  Gujarat (Western

Rallway)
3790. SHRI D. P, JADEJA: Will
the Minister of RAILWAYS be
pleased to state:
Name of wockshop
Dahod .. L. L L T
Pratapnagar .

Bhavnager . . . . . .

(a) the educational facilities provid-
ed to the Railway employees in the
various Railway coionies in the Divi-
sions of the Western Railway situated
in Gujarat; and

(b) the breoad outlines of the school
in each Railway colony?

THE DEPUTY MINI/STER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (t+ The in~
formation is furnished in the state-
ment laid on the Table of the House
| Placed wn Library See No. LT 8713/

11.]

S.C/ST. Working in Railway(Loco)
Workshops in Gujarat

3791. SHRI VEKARIA: Wil the
Minister of RAILWAYS be pleased to
state:

(a) the number and places of Ral-
way (Loco) workshops situated in
Gujarat State;

(b) the number of employees work-
ing in each workshop; and

(c) the number of Scheduled Castes
and Scheduled Tribes employees out
of them in each workshop?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There are three
Locomotive repair worshops namely
at Dahod. Pratapnagar and Bhav-
nagar which are situnted In Gujarat
State.

(b) and (c). The total number of
workers in these three workshops and
the number of Scheduled Castes and
Scheduled Tribes out of them are as
under:—

Totl Schey ultd Sulevuled
emplovies Ciste Tiibes
emplovtes ¢mpleyeds

2777 215 405
(72 &3 4
434 13 10
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Capital Investment in the Organised
Drug Industry

3992. SHRI C. K. JAFFAR SHA-
RIEF; Will the Miusier of PETRO-
LEUM AND CHEMICALS be pleased
to state-

(a) the total capital investment in
the organised diug industty in the
country at present; and

(b) the percentage of share of
foreign controlled drug firms in drug
industry in the country at present?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K, R
GANESH) (a) and (b) The total
paid up capital in equity in the or-
ganisea sector of drugs and pharmace-
vtical industry 1s about Rs 113 cror-
es out of which the share of foreign
controller drug firms with foreign
equity exceeding 50 per cent 1s
Rs. 2719 crores (excluding May and
Baker Lumited, Anglo Thai Corpoia-
tion, Chesbrough Ponds Inc, Cooper
Laboratories, C W Carnrick, Nicholas
of India Limited, John Wyeth Bros,
and Smith Kline and French—which
are branches of foreign companies op-
srating 1n India). The pcrcentage
of share of foreign controlled drug
firmg in termg of total equity in the
organised sector is 24.1,
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Decision on Recommendation of Third
Pay Commission regarding Temporary
Officers In Railways

3794 SHRI VIRBHADRA
SINGH' Will the Mimster of RAIL-
WAYS be pleased to state:

(a) whether Government have since
taken any decision on the recommen-
dation made in Para 53 of Volume I
(Part I1) of the Report of Third Pay
Commission regarding Temporary
Officers in Railways;

(b) if so, the broad outlines of the
decision taken; and

(¢) the action taken in pursuance
of the decision?
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH): (a) to (c).
The question of increasing the pace
of absorption of Temporary Officers
on Railways in Class ] has been re-
viewed periodically. It has recently
been decided that Temporary Officers
should be absorbed every year at a
substantially inerecased rate, It has
not been found feasible to spar®
them 1n large number. fur ubsorption
in other departmenis or public sec-
tor undertakings.

Rectification of Mechanical Troubles in
Durgapur and Cochin Fertilizer
Projects

3795. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CIHHEMICALS be pleased to state:

(a) whéther the mechanical troubles
in the Durgapur and Cochin Fertiliser
projects which caused dislocation in
production and huge losses to the
nation have been completely rectified
and normal production started in
these units;

{b) if so, the facts thereof; and

(c) what is the present production
in these units and how does it com-
pare with their respective production
tapacities?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
SANESH): (a) to (¢). The Cochin
and Durgapur Projects which were
tommissioned in April and October
1973 respectively, are designed to
rroduce 3,30,000 tonnes of urea each
Jer annum,. The plants have not
s yet been able to stabilise produc-
lion at a satisfaetory jevel and also
chleve thelr rated cavacities, as @
result mainly of faflure and breakdown
of several critical

ind compeoents. Presntly, these
Plants wre capuble of operating &t
thowt B0 per eent t6 60 per cent

of cap capacity in the Ammonia Sec-
tion though the Urea Section could be
operated at near rated capacity of
individual streams.

Systematic efforts have from time
to time been made to identify and
overcome the various mechamcal de-
fects and other problems and ensure
satisfactory operation, Since these
steps were not wholly successful,
Messers Techmimont, who were cne
of the Engincering Companies close-
ly involved with these projects, were
invited to make a comprehensive
‘end-to-end’ survey for the Durgapur
plant and suggest measures necessary
to ensure reliable operatior at a satis-
factory level. This ‘end-lo-end’ sur-
vey report has been discussed with
all concerned and a programme of
remedial measures is being taken up
tor ymplementation, both at Durga-
pur and Cachin.
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Introduction of Train from Singrauli
to Kaini

3797. SHRI R. R. SHARMA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is proposed to ope-
rate a passenger train from Singrauli
to Katni on Eastern Railway; and

(b) if so, by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) No.

(b) Does not arise,

- Production of Fermulations by
Foreign Companies for their own
Consumption

3798. SHRI B. R. PARMAR: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleasad to state:

' (a) ‘whether the foreign companies
are mostly producing formulations
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and whatever bulk drugs they pro-
duce they consume in their own for-
mulations;

(b) whether initially some foreign
companies were operating in our
country and only after two decades
of development some Indian compan-
jes are in a position to manufacture
similar formulations;

(¢) whether the policy of Rs, 2 cro-
res was designed to prevent the entry
of Indian companies in the field of
formulations which were already
marketed by foreign companies; and

(d) if not, why Government do not
ask the foreign companies to take up
the manufacture of bulk drugs, and
formulations which are being market-
ed by these companies in the coun-
try for the last one decade or so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The foreign companies i.e, firms
having foreign investment exceeding
fifty per cent operating in the fleld of
drugs and pharmaceuticals are produc-
ing about 45 per cent of the total turn-
over of drugs in the country and are
producing about one-third of the total
bulk drug producing in the country.
These companies are utilising most of
their bulk drug production for their
own formulations,

(b) Acquiring of capabilities for
manufacture of drugs is a continuous
process of development and some In-
dian companies have become capable
of manufacturing formulations gimilar
to those manufactured by some foreig?
companies.

(c) For achieving self-reliance in the
fleld of drugs and pharmaceuticals. it
is essential that the production of bulk
drugs in the country is maximised
Indian companies with a furnever €x~
ceeding Rs. 2 crores per annum arf
also expected to contribute their efforts
to this so that imports of bulk druss
are minimised and = dependence OO

“foreign firms is, réduced. - Wholly In
‘dian- companies: or those with foreid®
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equity below 2y per cent are alluwed
2 or 3 years' time for producing the
connected bulk drug and are meunwhile
allowed to market formulations: Ly 1m-
porting the bulk drug or purchusing it
from others. On the other hand I1n
case of approcvals to companies with a
foreign equity of 20 per cent or more.
they are now ordinarily required to
manulacture formulations from the
bulk drugs produced by them Such
companies are ilso required to part
with a larger proportion of their bulk
drug production for supply to non
associateq formulators or towards ex-
ports, In case of units in the =mall
scale sector and of which there are
over 2000 in the country other than
those belonging {o foreign companies
or large houses, no industrial licence
is required.

(d) Industrial licences are now gene-
rally not issued {o foreign firms for
producing formulations unless their
proposal is linked up with the produc
tion of bulk drugs, Government has
appointed a Committee on Drugs and
Pharmaceuticals Industry under the
chairmanship of Shri Jaisukhlal Hath:
to examine the various aspects of the
industry. The report of the Committee
is expected by February 1975.

Passenger and Goods Traing getained
in Bihar during the months of
October and November, 1974

3780. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of passenger and .

Boods trains detained within the
tersitory of Bihar by the agitators for
the dissolution of the Bihar Assem-
bly during the months of October and
November, 1874; and

(b) the loss incurred by the Rail-
ways as a result thereof and the
number of arrests made in this con-
nection?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGI1): (a) and (h). Infor-
muation is being collected und will be
lawd on the Table of the Sabha.

Supply of Kerosene Oil to Dadra and
Nagar Haveli

3800. SHRI R. R. PATEL: Will the
Minister of PETROLEUM AND CHE-
MICALS he pleased to state:

(a) the total quantity of Kerosene
oil needed by the Union Territory of
Dadra and Nagar Haveli during the
years 1973-74 and 1974-75;

(b) the total quantity supplied dur-
ing the year 1973-74 and upto 30th of
September, 1974, month-wise; and

(¢) the reasons for which the quan-
tity supphied was much less than the
demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF FPBETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). No separate estimates have
been made about kerosene require-
ments of the Union Territory nf Dadra
and Nagar Haveli. Supplies to this
Union Territory have been mnade all
mwng from the supplies of kerosene
oil made to the State of Gujarat. The
local Administration has however, in-
dicated its requiremenis of kerosene
oil at 778 MTs for 1974-75, A separate
allocation has also been started now
for this territory. During the monthe
of November and December, allocation
for this lerritory was 50 MTs per
month. Np separate figures of supply
are readily available for this territory
for the past years,

Vacancies of Judges in Supreme Court

3801. SHRI SOMNATH CHATTER-
JEE: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to gtate:

(a) the number of vacancies of
Judges in the Supreme Court as om-
the September 30, 1974;
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(b) the period for which vacancies
have remaned unfilled, and

(¢) the reasons for the delay in fill-
ing up these vacancies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H
K GOKHALE) (a) Nil

tb) and (¢) Do not arse

Plan for Mathura Refinery Completed
at Nipin Institute of USSR

4802 SHRI S A MURUGANAN-
THAM Wil] the Minuster of PETRO-
LEUM AND CHEMICALS ke pleased
to state

(a) whether the plan for the
Mathura Oil Refinery has been com-
pleted at the Nipin Institute in the
Soviet Union, and

(b) if so, the broad outlines thercuf”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
{a) and (b) The Protocol signed bet-
ween India and USSR en\isages coope-
ration 1n the construction of the
Mathura Refinery 1n accordance with
this protocol Indian 1l Corporation
has entered into a Contract with M/s
Neftechimpromexport Moscow  for
designing a part of the Mathura Re-
finery Project In terms of this con-
tract Detalled Project Report 15 to be
submitted hy M/« Neftechimprom-
export VNIPINEFT who are the
genera] designers are preparing this
Detaileq Project Report on behalf of
M/s Neftechimpromexport Prepara.
tion of Detailed Project Report has
reached an advanced stage and it 1s
expected to be ready by January, 1975
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Reéduction in Number of Caszual
Workers in Railways

3804. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to siate:

(a) the total number of casual
workers working in Railways before
8th May, 1074, zone-wise;

(b) the number of casual workers
on the 28th May, 1874; and

(c) the number of them on 3ist
October, 1874 and the reasons for
reduction in the number of workers?

.11E DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). The in-
jormation is being ccllected and will
be laid on the Table of the Sabha.

Cost of Double-Decker Coaches

3805, SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK

SHRI M. V. KRISHNAPPA:

Wil the Mimster of RAILWAYS be
pleased to state the number of double
decker coaches to be attached to each
train lrom 1477-78 and the c¢xpenditure
likely to be incurred on the manufac-
ture of each coach?

THE DEPUTY UNI!STLR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Only one prototype
Broad Guauge Double Decker Coach 15
on order for manufacture, It is likely
10 be put on line during 1977-78 as an
experimental measure, Only atfter the
resulls of running this prototype be-
tome gvailable can the question oI
lurther manufacture be considered.

The cost of this prototype coach 18

texlper:tea to be Rs, 6 lakhg approxima-
ely.

Increase in prices of Products of IDPL

3806. fHRI N. E. HORO: Will the
Minister of PETROLEUM AND CHE-
MICALG be pleased to state:

(a) the extent of price increase in
each product of Indian Drugs and
Pharmaceuticals Limited since 1970;

(b) whether smaller umts are
cloging down for want of permnission
tp 1pcrease prices of their products;
and

(c) if so, what steps Government
have taken or propose to take to pro-
tect the smaller units engaged in
pharmaceutical production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CIHEMICALS (SHRI K. R. GANESH):
(a) No price increases were allowed to
IDPL for bulk drugs und formulations
manufuctured by them bLetween 1970
and March 1974 except for Sodium
P. A, S. Prices of Lulk drugs and for-
mulations as 1n 1970 and as at present
are given in Statement 1 and II lwid
un the Table of the Hruse. [Flaced
in Labrary See No. LT-8714/74],

(b) and (e¢). Units with an annual
{urn-over not exceeding Rs. 50 lakhs
have been exempted from the require-
ments of Government approval for
fixation, revision of prices of their pro-
ducts under the Drugs (Prices Conirol}
Order, 1970, As such. the question of
smaller umts closing down for want
of permission to increase prices of their
products does not arise.

Stagnation of Tank Wagons on Eastern
Railway

3807. SHRI 1SHAQUE SAMBHALIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether stagnation of tank
wagons, both loaded and empty used
for transporting furnace oil is posing
a serious problem for the Eastern
Railway; and

(b) if so, the reasons and salient
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.
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Increase in Prices of Petroleum Pro-
ducts

3808. SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state whe-
ther the rise in the prices of petroleum
product in this country is in propor-
tion to the rise of prices of the
Arabian countries crude oil prices?

THE DEPUTY MINISTER IN THB
MINISTRY OF FETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
The current price of imported crude
oil is about 8.5 times the price prevail-
ing on 1-6-1970. The basic ceiling sell-
ing prices of the major petroleum pro-
ducts in the country have increased
from 1.3 to 3.2 times during this period.

Construction of Apta-Mangalore Sec-
tion on Konkan Railway

3809. PROF. MADHU DANDAVATE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the earth work of the
construction of Konkan Railway
undertaken as ‘famine work’, nas been
discontinued;

(b) if so, when will the construction
of the remaining Konkan Railway be
commenced; and

(c) when will the entire work of
the Konkan Railway from Apta to
Mangalore be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) to (c). Earthwork
on the Apta-Dasgaon portion of the
Apta-Mangalore Railway Project was
taken up during 1973 as a drought re-
lief measure and was executed bv the
Maharashtra State Government at
their cost. Out of total quantity of
18.90 lakhs cubic metres of earthwork.
1.07 lakhs cubic metres was completed
by the State Government. The work
was suspended by the State Govern-
ment on 15th June, 1973 as the drought
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conditions improved. Final Location
Survey betweep Dasgaon and Ratna-
giri including spot checks between
Ratnagiri and Mangalore has also been
sanctioned which is in progress. The
construction of the line will e con-
sidered further after completion of the
surveys, examination of the survey
reports, and also subject to availability
of funds.

Proposal to Introduce Deluxe Trains
with Two.Tier Berths in Air Con-
ditioned Dormitary Coaches

3810. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS bhe pleased to
state:

(a) whether Deluxe trains with
two-tier berths in air-conditioned
dormitary coaches are proposed to be
introduced soon in the railways; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes.
Ten (48 seater) 2-Tier Air-conditioned
Sleeper Coaches are on order and are
proposed to be introduced on the exist-
ing A, C. Expresses,

Progress on O0il Exploration

2311. SHRI S. R. DAMANI: Wi]l the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the progress made on oil explo-
ration work in the new areas and the
success achieved so far;

(b) whether efforts are being made
to find an alternative fuel to reduce
the country’s dependence on oil
imports; and

(c) the broad putlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) A statement is placed on the Table
of the Sabha.

(b) and (c). The required informa-
tion is being collected and will be
placed on the Table of the Sabha.
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Statement

(a) The ONGC are drilling at present
at 18 places on land—12 in Gujarat,
namely., Ankleshwar, Ahmedabad,
Kalo!, Goladhra, Deiroj, Nawagam,
Dholka. North Surkhej, Khambel,
Wara, North Kadi and Sobhasan; 3
places in Assam namely, Lakwa, Galeki
and Amguri; Baramura in Tripura;
Karaikal in Pondicherry; and Shumar-
wali Tallai in Rajasthan. The ONGC
has completed drilling the second well
on the Bombay High structure.

Oil India limited are continuing
Naharkatya,
Hugrijan, Dum Duma areas aud at

exploration for o1l in

Kharsang in the Ningru area.

011 has been discovered by ONGC 1n
the recent past in Chirali. Amguri and
Borholla as well as in the Bombay High
offshore structure.

In atddition, two exploration con-
tracts have been concluded with two
Groups of foreign Oil Companies for
the offshore exploration of the Bengal
and Kutch Basins. Preliminary seis-
mic surveys of these Basins have been
completed.

ONGC has also obtained an explora-
tion contract in Iraq and preliminary
survey ie in progress.

Rallway Staff who attended Duty
during Strike

3812. SHRI DINEN BHATTA-
CHARYYA:. Will the Minister of
RAILWAYS be pleaseg to state:

(a) the number of Railway Staff,
Railwise, reported to have attended
duty during the 20 dayw Railway
Strike; and

(b) the nature of benefits since
granted to those workers who attended
duty during the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH): (a) The number of
Railway staff, Railwuy-wise who had
not participated in the strike of May,
'74 is given below:

Central 1,16.769
Eastern 88.612
Northern 1,67,233
North Eastern 77.550
Northeast Frontier 18,161
Southermn 68.443
South Central 58,508
South Eastern 1,05,050
Western 1,11,176
C, LW 2,648
C. L. W. 338
C, L. W. 745

(b) One advance increment, or &
cash award, or an extension or ream-
pluyment, or compassionate employ-
ment of a son or daughter was to be
the benefit which ould be given to a
worker who stuck to his duty during
the strike of May, '74.

Import of Lubricants

38183, SHRI NAWAL KISHORE
SHARMA;
SHRI Y. ESWARA REDDY:
Will the Minister ¢¢ PETROLEUM
AND CHEMICALS be p'eased to state:
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(») whether cQn=
lid:)'kn' to !mmh in the
country;

(b) it so, the quantity thereof to be
imported together with the reasons
therefor;

(¢) whether efforts are being made
to manufacture such lubricants indi-
genously; and

(d) if so, the succeas achieved in
the matter so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) A wide variely of base stocks
are imported. These include bright
stock, cylinder oil, refrigeration oils,
napthenic oils, turbine ¢ils and axle
oil. World wide there is a shortage
of these products and therefore it has
not been possible to import adeguate
quantities. The tota] availability of
these grades in the current year is ex-
pected to be around 58,000 tonnes
against an anficipaled requirement of
118,000 tonnes.

{c) and (d), Samples of turbine oil
and axle oil for trial purposes have
been made in HPCL and MRL refine-
ries and these are undergoing evalua-
tion. Production of bright stock would
commence when the Haldia refinery
Lube plant goes on stream at the end
of 1975,

Suggestion from the Hathi Commlittee
for setiing up of a Pharmaceutical
Complex at Durgapur

3814. SHRI INDRAJIT GUPTA:
SHRI C. K, CHANDRAPPAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Parliamentary
Committee on Drug and Pharmaceuti-
cal headed by Shri Jaisukhlal Hathi
has sugprested that g pharmaceutieal
mpiexcwldbesetupatburlawr
in. West Bengal;
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(e) the decision of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (¢). The Chairman of the Com-
mittee on Drugs and Pharmaceuticals
Industry has not yet made any sugges-
tion to Government to set up a Drug
Complex at Durgapur. The Cheirman
of the Committee along with three
other members visited Durgapur reeent-
ly and had discussions with the Officers
of the Durgapur Projects Limited and
Durgapur Chemicals Limited to gain a
knowledge about the activities present-
ly undertaken and also to find out if
the raw materials required by the
Drugs Industry could be supplied or
developed there. The report of the
Committee and recommendations, if
any, in this regard are yet to be sub-
mitted by the Committee.

Steps taken against Foreign Oil Com-
panies for increasing prices of crude
and for their Nationalisation

3815. SHRI BHOGENDRA JHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
replies given to Unstarred Question
Nos. 339 and 340 on the 12th Novem-
ber, 18074 regarding increase in prices
of crude and nationalisation of Eareigm
Oi] Companies respectively ¢nd state:

(a) what steps have uince been
taken against the foreign oil com-
panies for lncreas.!ng the price of crude
and what has been the result of tke
negotiations with the Burmah Shelt
and Caltex regarding their
nationalisation; y

(b) whether it is proposed to com~
pletely nationalise the foreign oil
companies and end hahranmity of
interests in oil {ndustry; and .

(¢) if so, facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (8HRI C. P. MAJHI):
{a) to (c), The reasons given by the
foreign oil companies for increase in
the price of crude o1l with eftect from
1-10-1974 are under examination. A
clear picture will emerge only after
the nexi meeting of OPEC fo be held
on Decemnber 12, 1474. As regards lake-
over of operations of Burmah-Shell
and Caliex in India, negotiations arc
still in progress.

Alleged Appointment of Relations of
Managing Director of Excelsior Plants
Corporation Ltd, in the Corporation

4816. SHRI M. KATHAMUTHU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
slate:

(a) whether the Managing Director
of Excelsior Plants Corporation Lid.,
Faridabad has appointed most of *is
relations to the Key Posts in the
Corporation; and

(b) if so, the particulars thereof?

THE DEPUTY AMINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRL BEDA-
BRATA BARUA): (a) and (b). In the
cnurse of an inspection of the books of
sccount of the company under Section
209(4) of the Companies Act, 1956, it
was observed that Mr. A, K. Raina,
Son of Shri J, N. Rmna, Managing
Director of the company, is working as
officer on special duty on a salary of
Rs. 495/- per month. No other inst-
ance has been referred to in the report.

Appiications for Manufacture of
Formuiations Pending Disposal

4817. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

_ () ihe briet particulars of applica-
tions received in 1973 for the mganu-
facture of formulations from the

Indian companies, pending with Gov-
ernment;

(b) the names of formulations
applied by these companies;

(c) the names of similar formula-
tions manufactured by foreign com-
panies and large houses and since how
long;

(d) whether the bulk drugs for
these formulations are manufactured
by foreign companies/large houses and
whether these formulations manu-
factured by these houses are in short
supply; and

(e) it go, why the applications of
Indian firms have been kept pending?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI X. R. GANESH):
(a) and {b). There are at present
8 pending industrial licence applica-
tions for manufacture of drug tormu-
lations only received during 1973 from
Indian companies !¢, companits with
foreign equity participation upto 50
per cent. Names of the cc.npanies
whose applications are pending along
with names and copacities of drug for-
mulations applied for are given in the
statement laid on the Table of the
House. ' [Placed in Library. See No.
LT-8715/74.)

(¢) and (d). There are 36 firms in
the country with foreign equity exceed-
ing 50 per cent which are engaged in
the manufacture of drug formulations.
The number of formulations runs into
thousands. Data regarding particulars
and compasition of each formulation
and comparalive analysis of all so
many formulations involving various
ingredients is not available,

(e) These applications are pending
as these are still being processed in
consultation with the concerned de-
partments,
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TImplementation of the Proposal to
Lower the Voting Age

3818 SHRI BHAGIRATH
BHANWAR

SHRI P M MEHTA

SHRI V MAYAVAN

Wil the Mimster of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether the question of lower-
mng of the voting age to 18 years had
been referreq to all the State Gov-
ernments, and if so, the particulars of
replhies received from them,

(b) what headway, 1f any, hag been
made m regard to the implementation
of this proposal, and

DECEMBER 10, 1974

Written Answers 64

(c) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAHISHI) (a) The report of the Joint
Committee on Amendments to Elec
tion Law which contained inter alra
4 recommendation to reduce the mim-
mum age for voting from twenty-one
years to e ghteu 1 years was circulated
to the Chief Electoral Officers of all
States and Union teirtories

A statement rontaining the particu-
lars of rephes received 15 laxd on the
Tabie of the House

(by & (¢) The proposal requires
tarefu] constderation and study having
rcgard to all its implications and some
more tume 18 Iikely to be taken to
arrive at a decsion

Statement

S*tial  Nime of th- State/Union

Particulars of reply recened

No

territory

Trip ira T1 recomm nlatim of the Crmmittiee forl w ring
of voung ag~ by amendment of the Constrtuuon
from 21 to 18 vears 18 not favoured as this would
make the educational nstitutions including schools
the hotbed of politics and divert the students from
their studies, as 1t 13 comm N know! that students
ot the ags group of 18 aie mostly studying 1n schools
1n rural area where education begins late

Fm
. As proposed
In view of the fact that lowering of votng age would
umport party-pohtics 1n the educational institutions,

the lowering of voung ag* from 21 to 18 years 18
not acceptable.

01 this 15sue, this State Government has not yet formed
any definite opimion and the matter 18 still urder
consideration

. Article 326 of the Consutution should be amended
s0 as to reduce the votng age from 21 years to 18
years

By this not only the University students will get the
votung right but the students of Higher Secondary
Schools also will have the same rnight As the wndul-
gefce 1n national politics by too many students 18
not desirable, the State Government does not agree
to this suggestion

Meg ralays »
DI

Andhra Pral-sh , .
Gujarat . "

Maidhya Pradesh . "

Tmil N1 du . . Taus Governmant 15 not lgllﬂﬂt the lowening of votng
age from 21 years to I8 years This proposal may
be discussed 1n a conference of the Chuef Mimsters

However, this is a matter of policy to be decided by
the Government of India.
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The following Sates/Union territories
did not express any views in the
maiter:

Assam

. Chandigarh

. Dadra & Nagar Haveli

Goa, Daman and Diu

. Haryana

Himachal Pradesh

. Karnataka

Kerala

. Lakshadweep
Manipur

. Nagaland

12. Rajasthan.

- ST S R R

—
-

The rest did nol send any reply

Appointment of Criminals in Dhapbad
Rail Division

4819. SHRI CHANDRA SHEKHAR
SINGH* Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the attention of the
Minister has been drawn to the news
“Seven notorious criminals appointed
In Dhanbad Rail Division” gs publish~
ed in the Coalfield Gazette dated the
15th September, 1974;

(b) it 80, the policy of Government
regarding appointmentg of substitutes
in the Rallway; and

m{c) ti;e action taken against the
ficers for making these appointments
disregarding the Rules and existing
procedures?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS 4{SHRI
BUTA SINGH): (a) to (o), Though
the publication in the Coalfield Gazette
has not come tg the Minigiry's notice,
" hag come to light that a few per-
Sons ebtained temporary appointrnents
on the basis of letters which are Bus-
Pected to be formed. The matiter is
Under enquiry

2068 L.S8.—8

(by Substitutes are engaged on re-
gular scales of pay and allowances
only when regular posts may fail va-
cant on account of a railway servant
being on leave or due to an appioved
candidate not being immediately avail-
able,

Raliway Bureaucrats

3820 SHRI BHOLA MANJHI: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the attention of the
Railway Minister has been drawn to
the news “Railway Bureaucrats are
out to finish basic norms of Demo-
ciacy” as published in the Coalfield
Gazette on the 6th October, 1874;

(b) whether the policy of Govern-
ment has been followed in the confi-
dential letter of D.P.O., Dhanbad on
the 18th September, 1974 and the
decision taken in H.O.D. meeting at
Calcutta on the 6th September, 1074;

(c) the policy and the directives,
given to the General Managers regard-
Ing reinstatement of the removed/
dismissed staff and the condonation of
break-in-service for the last General
strike 1n Railways; and

(d) action taken against the officers
for disregarding the policy and the
instructions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). The policy of the Gov-
ernment has been clarified from time
to time on the Floor of the House—

(1) Break mm service is an auto-
matic consequence of absence
without permission during
the gtrike and has therefore
to be condoned on the basis
of appeals after scrutinising
whether or not there are ex-
tenuating circumstances for
such condonation.

(2) Removals and dismissals gre
based upon “Railway Diseip-
line and Appeal Rules, 1968
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and for an employee the
course of action lies in mak-
g an appeal within the
time provided The appeal
has to be considered by the
appellate authority and 1ts
decision 13 conveyed to the
employec on which he may
also prefer further represen-
tation for review of his case

{3) The services of tempoiary
emrloyeces can be terminated
on the basis of Rule 149 of
the Establishment Code by
giving duc notice Here also
the employee has to make a
representation for bemng re-
appointed

(4) The services of casual labou!
and substitutes automatically
become disecontinuous on the
ba 1s of Rule 25(B) of the
Industrial Disputes Act on
their patticipation in an 1llc-
zal <titke Then re-engage-
ment depends on works wnd
resources position Further it
1w alvo based on the repre-
sentation that such an em-
ployee may make to explain
the cucumstances 1n which
he took pait in such an 1lle-
gl strike It will Le eeen tht
escept for the condonation ol
break 'n  seivice which can
only be granted by the Presi
dent ir by «uch authority as
have such powers delegated, all
other actions depend upon
the basis of individual ap-
peals and representations

(d) Does not aiice

Recruitment in Dhanbad Divisien
(Eastern Railway)

8821 SHR1 JYOTIRMOY BOSU
Will the Mimster of RAILWAYS be
pleased to state

() whether new hands in the Rail
wayy are generally recruited from
amongst Ircal inhabitants and close
relatives of the Raillwav employces
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(b) if so, whether Assistant Per-
sonne' Officer Dhanbad Division o}
Lasttin  Railway, recruited  (wvide
hiy office order No EM|SW|74, dated
40-7-1974) b wmew handy who were
neither inhahitants gl Dhanbad dis
tiict nor relitives of the Rallway
cmployees,

(c) whether ot least 2 persons gave
statcments to tne OC/GRPS that they
arc recruited not by the local autho-
nty but bv the Rallway Board, and
that they are closely related to the
harlway Mimster and

(c) if su what are the salient
te tures therco ?

THE DEPUIY MINISTER IN THF
MINISTRY OF RAILWAYS (SIIRI
BUTA SINGH) (a) No

(h) 6 persons mn Class IV were 1t
cruited by Assistant Personnel Offi
cet Dhanbad 15 substitutes afte:
being found suitible

(¢} The Railway Ministry are nof
awale of any such statement mad
before the OC/GRP

tdy Does not ange

Deusion of certam Gulf Countries to
Lower Price of Crude Oil

j423 SHRI K MALLANNA Will
the Muustar of PETROLEUM AND
( HEMICALS be pleased to state

(a) whether 1thice of the six Gulf
countries holdme half the world's o
1cserves have decided to lower posted
prices of ttude o1l and cut o1l com
panes super-profits' by rasing the
taxes paid tg producing nations,

th) whethe; the thiee pther paits
cipants 1 the mceting, the first of its
kind by the Gulf nations, producers of
30 per cent of {the world’s oul, 1efused
to go along with the price changes
and

(c) 1f s0 the broad outhines of thr
decisions taken n that meeting held
in Abu Dhahi on the 10th Noverabel

1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHI).
ta) io (c) At the meeting of the Guit
Oil producing countries held in Abu
Dhabi on the 10th November, 1974
Saudi Arabia, United Aralh Emirates
and Qatar have decided as follows:—

(1) To lower the crude o1l post-
ed prices by 40 US cent. per
barrel with effec{ from Nov-
ember 1, 1974,

(2) To raise the rate of royalties
to 20 per cent

(3) To raise the rate of income-
{fax applicable ty the wl
rompanies to 85 per cent

The revised price formula will be
effective upto the end of July, 1975,

However, Iran, Irag and Kuwait,
the other three participants at this
meeting, dissociated themselves from
the decision, in view of the OPEC
Ministerinl conference scheduled for
12th December. in Vienna.

Ticketless Travelling ang Theft of
Railway Propert, during the
Last !?;ar

3824. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased 1o state-

(a) whether the travelling without
‘ickets and thefl of railway property
. the Indian Railways are on the
uicreuse;

(b) the loss suffered on account of
these iwo factors during the last year.
“parately; and

(¢) the measures laken by Govern-
ment to check these evils?

THE DEPUTY MINISTER IN THE

MINISTI'Y OF RAILWAYS (SHRI
BUTA SINGH)- ()u No.
(b). (i) Estimates of the loss of

‘wvenue on account of ticketless tra-
‘el on the Indiap Railways are not
hade from year to year and, as such,

separate figures for last year are not
available, On the basis of :ample
checks vondueted on all Indian Rail-
ways during 1967-68, 1ihe loss was
estimated to be of the order of Rs. 20
to 25 crores per annum, Subsequent
checks have revealed that the inci-
dence ot ticketless travel has come
down. Another sample survey to
assess the extent of ticketless travel
on the Indian Railways is on hand.

(1) Loss on account of thefts of
1z1lway materials and fittings during
the last year ie., 1973-74 was Rs. 42.88
lakhs approx.

(e} (i) In addition to the enhance-
ment of the minimum penalty for
ticketless travel from 10th June, 1969,
from 50 paise to Rs. 10/- so as to
serve as a deterrent to ticketless
travellers the following other mea-
sures have also been taken:—

(1) Special massive checks
against ticketless iravel are
conducted by mobilising a
large force of ticket check-
ing stafl, Railway Protection
Force and Government Rail-
way Police and prosecution
of the apprehended ticketless
travellers,

(2

Jomnt drives agawnsi ticketless
travel are gomlucled with the
co-operation of State Govern-
ments.

(3

Fducalive propagonda against
ticketless travel is conducted
amongst the student communi-
ty

(4! The non-official Standing
Voluntary Helo  Commuttee,
functioning mn the Ministry of
Railways, have also been
directing their eflorts to com-
bating ticketless travel on the
Railways.
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(ii) The following measures are
being taken to check the theft of rail-
way materialg and fittings:—

(1) Watch is kept by the Railway
Protection Force over the rol-
ling stock stabled in yards end
pitlines,

(2) Joint checks are regularly
conducted by Mechanical, Elec-
trical and Security staft for
localising the crime and appre-
hending criminals.

(3) Freguenf raids based on infer-
mation from plain clothed and
CIB staff of Railway Protection
Force are conducted and oft-
enders and receivers of stolen
property are booked under the
provisions of Railway Proper-
ty (Unlawful Possession) Act,
1966,

(4) Badly affected yards and
spots are patrolled by armed
personnel and dog squads to
curb the incidence of crime.

(5) Close liaison is maintained
with local and rallway police
to curb the criminal activi-
ties,

Proposals from French President and
U.B. Secretary of State on 0Oil
. Situation

3825. SHRI B. V. NAIK:

SHRI RAM SHEKHAR
PRASAD SINGH:

SHRI R. V. SWAMINATHAN:

SHRI V. MAYAVAN:

SHRI SUKHDEO PRASAD
VERMA:

SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased %0
state:

(a) .whether the proposals. of French
Pregident, Mr, Giscard d’ Estaing for
the 12-natien -conference of oil pro-
ducing and eonsuming couniries and
American Secretary of State, Mr.
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Kissinger's five point plan to meet oil
crisis publicised almost simultansoouly.
on 15th- November, 1974 have been
considered by Government;

(b) if so, in which of the twg pro-
posals does India’s net and ultimate
balance of advantage lie;

(¢) whether India formulated any
independent proposals for world oil
crisis and its consequential fall out;
and

(d) if so, the broad outlines there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): (a) and (b). The French
proposal for a conference of oil has
been conveyed to us and ig under
consideration. Government have po
information on the plan of the US.
Secretary of State.

{c) No, Sir,
{d) Does not arise.

Prescription of Life Saving and Cosily
Drugs by Doctors

3826, SHRI RAMAVATAR SHAS-
TRI; Will the Minister of RAILWAYS

be pleased to state:

(a) whether the life saving drugs,
irrespective of their costs are avail-
able with and prescribed by the Rail-
way Doctors;

(b) whether costly medicines are
not being prescribed by the Doctors
for the patients specially for outdoor
patients but their substitutes are pres-
cribed-,

(c) whether in - recent years the
amount spent on medicines in Eastern
Railway, has been curtailed to half a
a measure - of economy- though - the
number of petients has increased; and

(d) if so, whether Government pro-
pose to order keeping of gufficient life
saving drugs in Hospitals and nok to
forbid the Doctors to prescribe such
medicines to the needy patienta?.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) No. No discrimination is made
between indoor and outdoor patients.
Required drugs as prescribed are
made available, irrespective of the
cost,

(¢) No.

(d) Railway doctors already enjoy
the powers to make local emergency
purchase of medicines for needy pati-
ents,

Abolition of Posts of Raliway
Sectional Officers

3827. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased
to refer to the reply given to Un-
starred Question No. 1075 on the 30th
July, 1974 regarding abolition of posts
of Railway Sectional Officers and
state:

(a) whether in view of the present
day financial stringency, the Railway
administration do not propose to
tontinue these posts beyond the 31st
December, 1974; and

(b) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The question
whether the posts of Railway Sectio-
nal Officers should continue beyond
1974 is «till under examination in con-
sultation with Central Bureau of In-
vestigation

(b) Does not arige.
DriMiny eperations in Himacha)
Pradesh

3828, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of PET-
ROLEUM AND CHEMICALS be
bleased to state;

(a) whether any drilling operations
have been carried on in any place in
Himachat Pradesh for the location of
"l and gas;

(b) if so, the nameg of the places
and the dates on which the operations
commenced; and

(c) the findings of the operations?
THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI C P. MAJHI):
(a) Yes, Sir.

{b) Exgloratory drilling operations
were started by ONGC in the Jwala-
mukhi area as far back a 1957, Two
deep wells and five siructural wells
were drilled in Jwalamukhi area,

(c) No oil or gas of commercial
-ignificance was encountered,

aes wiw afafa
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(@) wfwfa & et wfmw (e
oy afr Y &

(m) 31 waZAT 1971 A% T
gfafa 97 368622 ®v w1 =7

3uT ¥ ]

Salary and Perquisites of Senior Exe-

cutive, Chairman, Managing Director

and other Directors’ in Shayw Wallace
and Company

3830 SIIRI MADHURYYA HAL-
DAR Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refet to the reply given
to Unstaited Question No 3709 on
the 27th August, 1974 1egarding
“Shaw Wallare & Co ' and state,

(a) the total monthly salary and
emolumicnts  fiven to cach present
senior exewutive, including Chairman,
Managing Director and other directors
o) Shaw Wallace and Company Limi-
ted,

(b) totul value of perquisites enjoy-
ed by each of them, and

(¢) the particulars of the perquisites
tnjoyed by each?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) The total emo-
lumenty by way of salary and com-
mission diawn by each ot the Mana-
png Dircitors and Whole-time Ia-
tector of M « Shaw Wallace & Com
pany Ltd during the year ended 3ist
December 1973 were das [ollows —

Rs
1. Mi. AW B Hayward, Chair-
man & Managing Director. ,  1,75.000
2 Shms P Acharia Mapa-
ging Director ., 1.25 000
3 Mr D.A W Hlall Manar
ing Director from 1-1-1973
to 15-9-1973 . . 9shas
4 Shnn M. K Kumar, wholce-
time Dirc tor from 1-5-1973
10 31-12-1973 ., . . 56,000
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The Non-executive Directors do
not gel any remuneration but for at-
tending mectings of the Board they
wcie paid Rs 31,000 during 1973

“(b) The total value of the perqui-
sites enjorved by each of them dur-
mg the said vear was as under —

Rs.
t Mr AW B Hawad . 531,052
» Sshin s P Achanva 11,051
3 Mr 1) A W Hall 11,596
4 ShiiM KN Kuma 24,245

(¢) The perquisites enjoyed by each
of them comprise of Provident Fund,
Superannuation Fund, Rent-free
Quatters including Gas & Electricity,
Firee use of company's Car, Medieal
expenses, Servants, Passage/Leave
Fates, Club Subseniption and Gratu-
iy

Annual Blue Book

3831 SIIRI HEMENDRA SINGH
BANERA Will the Mimister of LAW
JUSTICE AND COMPANY AFFAIRS
he pleased to state

(o) which 1s the last wsue of the
Annual Blue Buuk (giving the name-
et of companies at work) brought
it by the Depaitment ¢f Company
Altans Company Law Board, and

tb) whether for the last several
years, no compiehensive list of all
companies at work has been brought
out by the Depariment of Company
Affans, and if so, the reasons for not
uptodating this publication?

TUE DEPUTY MINISTER [N THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) and (b) The
“Directory of Joint Stock Companies
in India, 1970 giving the names of
companies, their registered offices, in-
dustrial classification, and paid-up
capital as on 31-3-1670 was brought
out in early 1874 In the meantime,
twn Alphabelical Lists of Jont Slock
Companies for the years 1970-71 and
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1971-72 giving particulars of compa-
nies registered and liguidated during
each of these iwo years have also
been pubiished A similar  Alphabe-
tical list for 1972-73 Is under compi-
lation and will be published soon

Detention of Wagons iy the Yard in
Bilaspur Dijvision
8832 SHRI JAGDISH BHATTA-
CIHHARYYA* Wil the Minister of
RAILWAYS be pleased to state:

(a) whether wagons have been
detained in the yard at the nstance
of the owners of ascisted sidinge in
Bilaspur Division in  South Eastern
Railway during the years 1972, 1973
and 1974,

(b) if so, the number of wagons so
detained and for how many days;

tc) the amount of demurrage
tharges involvad in such detention:

td) whethe such demurrage
charges have been realised: and

(e) 1f not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
RUTA SINGH) (a) No

fh) to (e) The questions do not
110

Disposal of Cases by the Supreme
Court

3833, SHRI M V  KRISHNAPPA
Wil the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS le plens-
tl to stute the number of cases dis-
Pesed of by the Supreme Court dur-
g the last three years, veur-wise?

HE MINISTER OF LAW, JUS-

lICE AND COMPANY AFFAIRS
‘SHRT H R GOKHALE):

Year Dsposals
1971 6,401
1872 6.822
1973 6,606
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Alleged Collection of Money Hisgally
by Raillway Employee from Unautho-
rised Passengers

3836 SHRI R, N. BARMAN: wWill
the Minister of RAILWAYS be pleas-
ed to state
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(a) whether the officia] figure of
passengurs during Puja Holiday.
showed a decline but in fact more
people travelled out of Howrah sta-
tion because some employees of Ral
ways had minted money thereby dep-
riving Government of 1ts due share of
earnings; and

(b) whether Government are aware
that the “Conductor Guard” on dut
in one II Class 3-tier compartment of
81.UP Howrah to New Delhi (Vest:-
bule) on 17th October, 1874 has col-
lected more than Rs 300/- frem un- .
authorised passengers in front of the
wife of one of the M.P.'s travelling m
that compartment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) The number ol
passengers booked from Howrah dur-
ing the Puja season this year was
shightly less than in the Puja season
of 1973 but 1t 15 not a fact that a situa-
tion had prevailed in which Railway
employees minted money through
ticketless passengers depriving the
Government of its earnings

(b) Enguiries into the whole mat-
ter have been ordered

Ticketless Travelling in Bihar on 10th
and 15th November, 1974

3837 SHRI P A SAMINATHAN
SHRI P M MEHTA
SHR] VIRBHADRA SINGH
SHRI BISWANATH JHUN-
JHUNWALA-

Will the Minister of RAILWAYS
be pleased to state-

(a) whether large number of ticke!-
less travellers were caught by tht
Bihar Bangharsh Samiti on the 10th
November, 1974 on the eve of & CF!
Rally in Patna, if so, the total num-
ber thereof;

(b) whether these ticketless pas-
sengers were handed over to the
Railway authorities, if o, what actio"
was taken against them;

(¢) whether the Samiti also srwested .
murh mare numhar of ticketless tre
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vellers on the 15th November, 1874
on the eve of Congress Rally in Patna;

(d) if so, action taken against them
on that day; and

(e) whether all the passengers were
released immediately?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Reilways do
not have any such information,

(b) Does not arise,

(e) The Railways do not have any
such information.

(d) and (e), Do not arise.

Five Point Plan of Dr. Kissinger on
Reduction in Oil Prices

3838. SHRI RAM SHEKHAR PRA-
SAD SINGH;
SHRI R, V, SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Dr, Kissinger's 5 point
plan to get oil prices reduced was
discussed in his recemt visit to India;

and

(b) what steps are being taken to
gel the plan approved by the oil pro-
ducing countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir,

(L) Government have no informa-
tion,

Conference witp Chief Ministers on
Disiribution of Kerosene ang Diesel
in Villages

3830. SHRI P. M, MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether he convened a confe-
ence of Chief Ministers of States to
“sider the steps to improve the dis-
l:";:hnn of kerosene and diesel in

lages; |

(b) it so, whep "Was the Mng
called and the broad outlines of
cisiong arrived;

(c) whether the representative of
the Gujarat State has pointad out cer-
tain difficultieg in moving the kero-
sene to the villages and grought affecs
ted areas and the Central Goverm-
ment have agreed to help in this re~
gard; and

(d) whether the allocations to these
drought affected States will be impro-
ved with the help of Union Govern=
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) and (b). Minister of Petroleutn
and Chemicals had a meeting with res
presentatives of some State Govern-
ments including Gujarat, on 16-1F
74, to assess their diesel requirements

Steps for improvement of h-o-,
oil distribution in rural aress e
also discussed.

State Governments were requakied
to re-assess their diesel oil require-
ments on a realistic basis and fix rea-
sonable normg for consuraption by &r-
rigation pumps and agricultural ma-
chinery. State Governments were
further requested to ensure :;rl#u.-
lty of diesel oll to agricult "o
priority through quota cards if neces-
sary and to effectively check
tices like hoarding and blsek maicet-
ing. The State Governments weps
also requested to set up an effective
system of kerosene ofil distribution
particularly in rural areas. They
were assured that the Centrsl Gow-
ernment is trying to meet the sesgire~
menta of diesel oil particularly for
the agricultural programmes in full.

(c) and (d), The diese]l: regulves
muumwummemm
hroushtoutinihemﬂng.
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Pom the monfh of Noveniber, the
extent of cuts on kerosene quotas
which were increased wupto 30 per
et In some months hag now been
reduced to achieve an overall saving
m esonsumption of about 10 per cent
enly As a result kerosene alloca-
domn for Gujarat was increased to
28,08 MTs in November 1974 against
18350 in October In December the
quota for Gujarat has been increas-
ed further te 25316 MTs

Digcnssion with Mr Maurice Schu-
mann of France op Ol Situation

3846 SHRI R V SWAMINATHAN
Wil the Munister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Mr Maurice Schumann
Special Emissary of French Piesident
vimted India in November, 1874 and
had discussions with the India's lea-
derg and Minusters, and

(») 1f se, whether he discussed the
French Plan for an o1l Conference
ammed at stopping escalation on the
oll issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
GHEMICALS (SHRI C P MAJHI)
(a) Yes, Sir

{b) Yea, Sir

‘wivedt wr ‘ofn e’ & s -
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Detention of Consignments in Goods/
Parcel Sheds

3842 SHRIMATI BIBHA GHOSH
GOSWAMI Will the Minister of
RAILWAYS be pleased to state

() how many consignments were
detained in the Goods|Parcel Sheds

beyond the usual delivery time duzin
the Railway strike period
(b) how much wharfage accrued on
this account gnd how much has been
collected during the same time, and
(¢) the amount of loss on this ac-
count?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (¢) The In-
formation 18 being collected and will
be laid on the table of the Sabha

Compensation to Persons died In
Police Custody during Strike Perlod

3843 SHRI KRISHNA CHANDRA
HALDER Will the Minister of RAIL-
WAYS be pleased to gtate

(a) how many persong died 11
police custody during the period of
Railway Strike and whether an¥
compénsation has been paid to their
families,

(b) if 80, the amount thereof, and
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{c) how many persons were arrestec
in connection with Railway Strike and
the amount spent by Railway Minis-
iry on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the Sabha,

(c) 19.883 employees werce arrested
in the context of the strike in May
1974, 1t is not possible to give any
such assessment as to whal was spent
for the arrests.

Arrest of Railwaymen prior to Strike

3844. SHRI DINESH JOARDER
Will the Minister of RAILWAYS be
pleased to state:

(a) how many railwaymen werc
arrested prior to the strike belwevn
27th February, 1974 gnd Tth May,

1974 and how many of them are siill
in jail;

(b) how many of them have been
dismissed from service under 14(II)
of Discipline and Appeal Rules,
311(2)(B) of the Constitution of India
and Rule 149 of Estt. Code Vol I;

(¢} how many out oy them have
heen reinstated: and

(d) how many of them are still
under suspension gnd the reas ‘s
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). Informa-
tion is being collected and will be
laid on the Table of the Sabha.

Ww—ermgew  wdta ek o
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Alternative Employmeni e Workems
proposed to be retremehed

3846. SARDAR SWARAN SINGN
SOKHI: Will the Minister of RAIL-
WAYS he pleased to state:

(a) whether the Railways are
going to retrench about 20,000 werkers
very shortly;

(by whether on the other hand the
Railways are increasing the Posts ef
gazetted officers and upgrading near-
ly 1,200 posts of officers; and

(¢) if so, what sieps Government
propose to take for alternative sm-
ployment of these workers, who maly
have to starve and the reasons ht
increasing  the posts ef garesbed
officers and their upgradation?

THE DEPUTY MINISTER IN TM®
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Regular staf? will
not be retrenched. But casual labour
engaged for various works, will have
to be laid off to some extent to
economy drive and deceleratiob ,ef
works,

(b) There i3 no proposal to increase
the number of Gazetted posts, and
only 90p posts in various grades have
been upgraded as a part of pe-glassi-
fication scheme,
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{c) Cwsual labour found surplus
and lud off will be considered for re-
engagement when new works are
sanctioneq or other vacancies arse in
the area

The upgradation of officers’ posta
has been made on the bams of n-
Mcuued responsibilities and work-

Pilferage of Petroleum Products
from Barauni Railway Yard

2047 SHRI N K. SANGHI' Wil
the Minister of RAILWAYS be pleas-
od to state:

(a) whether lots of petroleum pro-
Guéts are plifered from Baraum
railwey yerd;
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(b) whether any assessment of the
loag on this account has been made
year-wise during the last 3 years, and

(c) whether Government wag con-
mdering the desirability of handing
over the responmbility of railway
vard to the army and if so, whether
any decision in this regard has
been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No

(b) Yes The number of cases of
theft of petroleum products from
Baraum raiway yard during the past
three years and loss sustained by the
railway on this account and the re
covery of atolen petroleum products
are as under — :

Year No. of cases of theft Approximate amount Aprwrx:mmc v e
of petroleum pro- of loss of priperty n
ducts teportcg covere
o i Rs - Rs. -
1971 Nil N1l Ni
e Nil Nil Nil
wn 1 {6,000 F 2,400
{ () Not known 25,000
JD(J - .
upto 33-11-74) () 48,000 6.941 K

{c) Security arrangements in the

Exchange Yard have been re-

An enquiry into the extent

of losses of refinery products from

Ejr-lmi Yard and the causes thereof

H;rmm Aﬂ;r;.tbemnpl:-!
' such enquiry, question

rwﬂn security arrangements

botne other agemcy will be comsi~

g

Railway Electrification Programm?
during Fifth Five Year Plan
3848 SHRI BANAMALJI PATNAIK
Will the Minister of RAILWAYS be

pleased to state:
(a) whether any comprehensive
railway electrification programme

has been chalked out during the
Fifth Five Year Flan;
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(b) if so, the salient features there-
of, and

(¢) the lineg proposed to be electri-
fied, the allocation made for the pur-
pose and the time by which work is
likely to start on these lines?

(1) Virar-Bhestan (as part of Virar-Sabar-
mati Electrification Scheme).

(i) Panskura-1Ialdia™

(i) Tundla-Delhif

(fv) Waltair-Kirandul

(v) Madras-Vijayuwada]

(vi) Madras-Trivellore™

(vii) Bhusaval-Nagpur

]

¥

90

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c). The position of the
various sections is as given below:

Work is expected to be completed inV
Plan.

Work will be progressed dependirg upon the
resources position,

Delegation headed by the Minister of
Law, Justice ang ComPany Affairs to
Russia

3849, SHRIMATI SAVITRI
SHYAM:
SHRI K. M, MADHUKAR:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether a delegation headed
by him visited Russia recently;

(b) the particulars of other mem-
bers in the delegation;

(c) the purpose of the said visit; and

(d) the main features of the discus-
siong held there and decisions arrived
at? \

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR, SA-
ROJINI MAHISHI): (a) The Minis-
ter of Law, Justice and Company
Affairg led a delegation of Indian
Lawyers to the USSR at the invita-
tion of the Ministry of Justice, USSR.

(b) (1) Dr. V. A. Seyid Muham-
mad, M.P.

(2) Shri Lalit Bhasin, Chairman,
Delhi Bar Council.

(¢) and (d), In December, 1973, a
Soviet Lawyers’ delegation led by
the Deputy Minister of Justice,
USSR, visited India to meet Law Offi-
cers, Jurists, Lawyers and Law
Bodies. As a reciprocal gesiure the
Ministry of Justice, USSR, invited a
delegation from India. The discus-
sions which the delegation had with
the judges, jurists, lawyerg and law
bodies in the USSR were exploratory
with a view tn familiarise itself with
the working of lega] procedures and
functioning of courts in the WEBER.
There was no question of any &eci-
sion being arrived at.

Proposal from West Benga]l for BSel-
ting up of a Pyrites-based Piant

3850. SHRI 8. N. SINGH DEO;
SHRI TUNA ORAON:
SHRI SAKTT KUMAR

SARKAR:
SHRI DEBENDRA NATH
MAHATA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:
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(a) whether his Ministry has re-
ceived any proposal from West Bengal
for setting up a Pyrites-based plant
in the State;

(b) if so, the main features of the
proposal; and

(¢) action taken thereon so far?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) to (¢) The Acid and
Chemicals Manufacturers Association,
Calcutta, wrote to the Managing Di-
rector, Pyrites, Phosphates and Che-
micals Ltd, (with copy to the Minis-
try of Petroleum and Chemicals) in
regard to the need for setting up of
a pyrites based Sulphuric Acid Plant
near Calcutta, but no details were
furnished.

Imstructions r reservation of
Posts for Scheduled Castes and Sche-
duled Tribes

3831. SHRI P, M. SAYEED:
SHRI SAKTI XUMAR
SARKAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether all instructions issued
- by the Department of Personne] and
Administrative Reforms relating to
reservations and other mervice conces-
sions for the Scheduled Castes and
Scheduled Tribes in the Central Gov-
ernment services and posts, have been
made applicable to all autonomous,
statutory and public sector wunder-
takings with which his Ministry is
concerned;

(b) it so, from which dates these
orders have been made applicable im
each of such offices; and

(c) if these orders have not been
made applicable in case of any such
srganisation, the reasong thevefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (e¢). The information is being
collected and wil] be placed on the
Table of the Sabha in due course,

“Forzdt & e w1 ) & Y e

3852, it wemer wree, : wa]
Wiferaw Wit Tamm WAt g a@mA 6
9T w37 [

(v) mramrRfagr &=
fa%r ¥ Frew w1 gria Y @, W7

(=) afz g1, @t dfeaw qarat
Fqeard gfg A & qwm &
AT BT A FTOU WA a% A (e
afaggd?

Wifeow st wwow  swen #
ITM (st e dto  wwl ):
(%) wit (@) sarfam gl
A & ey gf wrd afg & ww
2-3-74 ¥ d5faaw SeoY & ey W
o afg wX@ www wwilew AW
& gear & wpen aam & fag fagh
AT, T oUH o ¥} WTYA AYY ATAT AATA
# A7 F gy 7 A AT aw Ly A A
Ll

W § 3w sand) Faid gl
5T 3% ¥ v g A enfe afagla
# aret § 1 weafa & et § wv-age!
wY “gria’” At www o fg ¥ WA
Ty 3 et e vt § 1 vy, ft & &9
# frfY ax aTETT WY wrE iy oy IoT
gyt § 1
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5.C./8.1T. Rallway Employeces dismis-
sed/remeved from gervice
due Rallway Strike

8853. SHRI AMBESH: Will the Mi-
nister of RAILWAYS be pleased to
state the number of temporary and
permanent employees belonging to
Scheduled Castes, category-wise and
Division-wise, who have been dis-
missed or removed or discharged
from service during and after the
strike period for taking part in May,
1874 striker

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): In the context of the
strike in May, 1974 action wherever
called for, has been taken against the
striking railway staff for their acti-
Vilies as railway servants irrespective
of whether they belong to Scheduled
Castes or otherwise, No scparate
statistics have been maintained,

Gang of Looters of Tralns unearihed
by RPF. i Allahabad Division

3854. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Railway Protection
Force has been able to unearth s gang
of miscreants who used to loo: the
frains in Allahabad Division;

(b) whether the arrested miscreants
Bave also confessed that they had
4ssaulted and looted the guards on
different occasions; and

(c) if se, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (¢). Do mnot arise.

Inventory Gounirol Measures en
Rallways

855. SHRI SHASHI BHUSHAN:
ill the Minister of RAILWAYS be
pleased to state:

(a) the steps taken to tighten up in-
ventory control measures on the Rail-
ways,;

(b) the progress made so far in in-
troducing computerised control of in-
ventories in the Indian Railways;

(c) whether the Qureshj Committee
on Materials Management on the
Indian railways has submitted its re-
port; and

(d) if so, the salient features there-
of and if not, when the report is likely
to be received?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), A state-
ment iy attached,

(¢) No.

(d) First Report of the Committee
on Inventory Management on Rall-
ways is expected to be submitted very
shortly,

Statement

(a) In order to tighten up the con-
trol on ‘inventories, the Railways
have introduced modern techniques
of inventory control like codification,
standardisation, variety reduction,
value analysis, ABC analysis ete. In-
ventory Control Cell was also set up
in each of the Zonal Railways by the
end of 1872 and wags inter alia en-
trusted with the work of laying down
procedures and practices necessary to
be followed on the Railways for
effective inventory management and
to pursue their implementation by a
selective control over all aspects of
Materials Management op the Rail-
ways.

In addition, a High Power Com-
mittee on Inventory Management on
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Railways under the Chairmanship of
Minister of State for Railways in-
eluding some non-official experts has
also been get up to review inter alia
the policies and procedures on the
Indian Railways for inventory con-
trol and procurement of stores ensur-
ing materials availability and at the
same time keeping inventories at the
optimum level, Their report is
awaited,

(b) The computerisation of Stores
Accounting and Inventory Control
has been comprehensively grouped
into phases and is currently under
implementation. The latest position is
that three phases relating to maln-
tenance of priced ledgers on com-
puter, preparation of various account-
ing statements and exception reports
for befter Materials Management,
computerisation of all purchase
orders and preparation of Exception
Reports for selective chasing of pur-
chase orders have since been imple-
mented,

The next phase relating to taking
over the review of Stocks and issue
of recoupments for procurement auto-
matically from the computer on the
due dates as and ‘when warranted
according to pre-determined recorder
levels, is under implementation in all
the Railways.

Anal Location survey for Jakhapura-
Banspani Rallway Link

. 3856. SHRI ANADI CHARAN DAS:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the progress of final
location gurvey of Jakhapur-Bans-
pani railway link ig suffering badly
due to frequent transfer of officers;

(b) whether the Engineer-in-Chief
and the Accounts Officers-in-charge
of this survey work are still function-
h; in Calcutta; and
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(c) in view of the importance of
this line in the econamic development
of the State, whether Government
are thinking to complete the survey
before the end of the calendar year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

(b) Yes, for the present,

(e) All attempts are being made to
complete the survey by end of the
financial year,

Re-instatement of Railway Workers
served with Noticeg of Suspension and
Termination

3857. SHR1 SARJOO PANDEY:
SHR1 PHOOL CHAND
VERMA:

SHRI S. M. BANERJEE:
SHRI RAMAVATAR SHAS-

TRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the Zone-wise latest figures
about the railway workers against
whom notices of suspension and ter-
mination of services have been with-
drawn and who have been thug reins-
tated; steps taken for reinstatement
of all casual labour and about con~
doning break in service of workers
who joined the strike and the num-
ber of those who have not been taken
back;

(b) steps taken for resumption of
talks with Railway unions and Al
India Organizations in this regard;

(c) mmmber of cases instituted
against Railway workers; and

(d) the number of disciplinary cases
relating to the last railway strike still
pending?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement I8
attached.
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Railway Administrations are re-
cngaging casual labour depending on
the work needs and resources posi-
twon

As regards condonation, General
Managers having been empowered to
tondone break in service depending
on extenuating circumstances have
heen considering individual appeals
and so far have condoned the break
in service for about 3,90 lakh em-
ployees ‘The process 15 continuing
depending on the appeals sent by in-
dividual raillway employees and their
scrutiny

(b) A forum 15 already available
with two recognised Federations to
biing up 1tems for discussion in the

Statement

Railway Notices of No of permanent and

suspension  temporery staff put back

withdrawn to duty on ndividual

appeelirepresentation
ntral . . . . . . 871 1,477
aslern . . " . . . 1,049 1,738
Jortherh . . % . 1,175 1,172
North Eastern . ‘ . . 681 610
Northeast Trontier . . . . . 8% 2,141
outhern . . . 226 247
wouth Central P 34 567
wiuth Ellum . . . . . 1,737 1,251
Vestern 3,398 2,745
LW, . & . . . : 43
Lw. ., . . . . . . 102
Ch . . f . . 107 20
- i) it

Parmanent Negotiating Machinery
and the Joint Consultative Machi-

nery

(c) Cogmisance having been taken
by certain unlawful activities, Rail-
way employees were arrested and re-
leased on appeal Some court cases
were instituted by the State Govern-
ments. So far only 5,300 cases remain
pending 1n courts

(d) Apart from employees who are
under suspension because of court/
police cases already mnstituted against
them, and those dismussed or removed
from service, departmental action
under the Railway Servants Disci-
pline & App~al Rules 15 in progress
n about 350 cases

44,3 1L.8—5,
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Absorption of Casual Labour Substi-
tute belonging to SC/ST

3859, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of RAIL-
WAYS be pleased to stute:

(a) whether due fto  absurption of
surplus casual labour substitutes
screened out hy the screening com-
mittee, a number of posts in the
various Railways, which i, the ordi-
nary course should huve been reserv-
ed for the Scheduled Caste and Sche-
duled Tribe candidates were filled by
general candidates during Jast couple
of years; and

(b) if so, what steps the Railway
Ministry have taken to set righg this
lapse on the part of the authorities
concerned to ensure that vacancies
thus lost to the Scheduled Castes and
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Scheduleq Tribes are filled from
emongst them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, in certain
cuses it had not been possible to ob-
tain requisite number of Scheduled
Castes and Scheduled Tribes while
screening casual labour/substituteg to
fill the quota reserved for them in
regular Class IV cadres.

(h) Instructions have been issued
to the Railways that while engaging
casual labour/substitute, it should be
cnsured that adequate number of
Scheduled Castes and Scheduled
Tribes, equal to the perceniage of re-
servation quota prescribed for them,
should be {aken %o that there may
not be any difficulty in filling their
reserved quola at the time of their
sereening for regular appointment.

The unfilled quota of Scheduled
Castes and  Scheduled Tribes s
caned torward 1o three subsequent
recruitment years

steps taken to De-Casualive
Workers

3860 SIIRI S M BANERJEE: Will
the Minwister of RAILWAYS be pleas-
cd to state,

Casual

(i) What further steps have peen
taken 1) do-easualise the casual work-
s on all ranways,

() whether any  scheme has becn

Chaiked out; ang

(c) f so. the sahent features ol the
st heme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c), Suitable
instructions have beep 1ssued to Rail-
way administrations to carry out a
cadre revirion and to create addition-
al posts, if necessary, in case it is
lound tha{ casual labourers are being
employed against works of regular
nature in Workshops, Loco-sheds,
Train Lighting Establishments, Car-
riage & Wagou Depots, Yards and.
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Stations, As regards Civil Engineer-
ing, Signal & Bridge-Maintenance,
cesual labourers will not be employ-
ed except for seasonal and fluctuat-
ing works, casual renewals and occa-
sional renewals.

Number of SC/ST Dependents of Loyal

Workers jp Class IIl & IV Posits ap-

pointed in Mysore Division (South-
ern Railway)

3861, SHRI S. M. SIDDAYYA: Wil
the Minister of RAILWAYS be pleas-
ed tg stiate-

(2) how 'many sons and daughlms
of the loyal workers have bern ap-
pointed to Class III and IV posts in
each of the Railways during and after
last Railway Strike in 1974

(b) of them, how many belong to
the Scheduleq Castes and Scheduled
Tribes and how many  applications
were received from these castes and
tribes in each Railway; and

(¢) whether in Mysore Division, in
Southern Railway, the Scheduled
Castes and Scheduled Tribes have
been discriminateq against?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the Sabha.

(e) No.

Enquiry into Working of Madras
Fertilizer Limited

3862. SHRI S. N. MISRA: Wil the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have con-
ducted any inquiry into the working
of Madras Fertilisers Limited, Madras
during the last 3 years;

(b) if so, the nature of irregularities
found by Government; and

/4

(¢) the steps taken to improve the
drawbacks?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) No enquiry has been
tonducted by the Government into
\he working of MFL, Madras during
the last 3 years,

thy ol () Do not arese

Movemenl of ships carrying oil to
India through Suez Canal

1863 KUMARI KAMLLA KUMARI:
Will the Minister of PETROLEUM
ANLD  CHEMICALS De pleased to

state:

(a) the impact of reopening of Suez
Cunal on o1l 'movement {n India
through this canal; and

(h) whether Indian ships are facing
some trouble in the movement of wvil
through the canul?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(21) Suez Cana] has not vyet been
opened for maritime traffic. Reopen-
g of the Canal may affect the tan-
ker market situation of which no
clear cstimates can be made at pre-
sent Repmrding supplies of petrole-
um products o India, except for
impoits  from USSR, bulk of the
country’s requiements are met from
the Persian Gulf  areas under long
term artangements  which are not
hkely to be affected hy the reopen-
mg of Suer Canal,

(b) Does not arise in view of (a)
avove.

Project Report of the Super Tanker
0il Terminal Project at Cochip Port

3864. SHRT A. K, GOPALAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:
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(a) whether the detailed project re-
port prepared by Messrs, Engineers
India Limited opn the Super Tanker
Oil Terminal Project at Cochin Port
had found out that on the basis of sta-
tistics that when the new project is
commissioneq the affreightment of
crude oil for the Cochin Refinery
would be cheaper by Rs. 8.26 less per
tonne, thus providing a saving of
Rs. 2.8 crores per annum;

(b) wiltether despite the above find-
ingg in the Project Report his Minis-
try hag been standing in the way of
the Super Tanker Oil Terminal Pro-
ject at Cochin Port; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) Yes, Sir,

(b) No, Sir.

(c) Does not arise,

Loms to Rallways due to Non-Welghing
of Wagons

3865. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
RAILWAYS be pleased to state:

(a) what was the ing earnings
during the period from the 27th April,
1974 to 27th May, 1974 comparable to
the same period of 1973;

(b) how many wagons were loaded
in the collieries, mines and guarries
during the period from 2nd May, 1974
to 27th May, 1874 which could not be

weighed in the weigh bridge at any
point;

ar

(c) bow the freight hag been calcu-
lated and whether any arrangement
was made to check against overload-
ing; end
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(d) what is the loss of earnings on
this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Data on actual
coaching earnings are maintained
only on a monthly basis. The coach=-
ing earnings for the months of April
and May, 1074 compared with the
figures for the corresponding months
of 1973 are as under:—

Coaching earnigs (in crores of Rs,)

1973 1974

Apnnl . . 38-03 40° 54
May

. 42-02 2407

(b) to (d). Information is being
collected and will be laid on the Table
of the Sabha.

Petrol Pumps Allotted to Bihar State

3866. SHRI M. S. PURTY: Wul the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the total
number of petrol pumps allotled to
the State of Bihar during the last two
years, district-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
No, allotment of petrol pumps is
made on a State-wise basis.

The number of retail outlets (Pet-
rol Pumps) openeq district-wise in
the State of Bihar during the last two
yvears is given below:—

Name of the District 1972 1973
(n (2) 3)
(1) Hazari Bagh |, 1 e a
(2) Champaran 2 1

(3) Purnea . I 1
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(1) (2) 3)
(4) Shahabad . 3
(s) Ranchi . . 1
(6) Saran . . I
(7) Muzaffarpur ., 1 T
(8) Dhanbad 3
(9) Patnaj . 2 i
(10) Gaya . . I
(11) Palamu , . . 1
(12) Darbhanga . I T
(13) Monghyr 2
(14) Chatara , 3 . I
(15) Santal Parganas ” 1
(16) Sita marhi 3 . I
(17) Bahagalpur 1
(18) Jumshedpur ., " 1
Total 20 10

Revisior of Electoral Rolls

3887. PROF* NARAIN CHAND
PARASHAR: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Electora] Rolls are
being revised in the country;

(b) if so, the dates on which the re-
vigion commenced in each one of the
States and the Uniop Territories; and

(c) the likely date/dates by which
the process ig likely to be ¢
in each one of these States and the
Union Territories?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS DR.
SAROJINI MAHISHI): (a) Yes, Sir

(b) and (c). A gtatement contain-
ing the required Information s

laigd on the Table of the House.

[Placed in Library. See No LT-8716/
74.]

New Rallway Lines Exempted from
Payment of Dividend Liabilities

3868. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the names of the new Railway
lines constructed during the last ten
years which have been fully or par-
tially exempted from the payment of
dividend liabilities to the Central Re-
venues, Zone-wise;

(b) the reasons for thig exemption
in each case;

(c) whether this concession ig likely
to be extended to certain other new
Ralway lines sanctioned on strategic
consideration; and

(d) if so, the names of such lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), No new
railway lines have been constructed
on which there ig partial exemption
from payment of dividend liability to
Central Revenues. The following
strategic lines constructed during the
last ten years are fully exempted for
payment of dividend to Central
Revenues:

Northern Railway-
Jaisalmer-Pokaran Section.

Northeast Frontier Railway:

(1) Rangapara North-North La-
khimpur-Murkongselek Sec-

tion,
" (ii) New B.G. line from Rani
nagar on Siliguri-Haldibari

converted to B.G.

In addition, Kathua<Jammu line
which was constructed for restoring
rail communications to Jammu and
Kashmir State which it was deprived
of after independence, wag also ex-
empted from the payment of Dividend

liability with the following provi-
508 —
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“For a period of twenty years or
till the line becomes remunerative
to meet the dividend obligation,
the losses, if any in its working,
will be borne by the Railways and
any profits will be credited to the
Central Revenues. The Railways
will not, however, be liable to pay
dividend to the Central Revenues
til] the line becomes remunera-
tive.”

(c) No new strategic lines are
under construction at present,

(d) Does not arise,

Raliway Line between Bhavnagar-
Tarapore
386p. SHRI ARVIND M. PATEL-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a proposal to construct
a railway line between Bhavnagar-
Tarapore is under consideration;

(b) if so, the progress thereof; and

(¢) whepn the work is likely to be
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A final
location engineering and traffic sur-
vey is in progress to consider the
construction of Bhavnagar-Tarapore
BG railway line, The survey is ex-
pected to be completed shortly. A
final decision on the construction of
this line would be taken after the
survey is completed and the report
thereon is examined from all aspects,

and subject to availability of funds
for this purpose.

Naptha produced in Gujarat State

during 1973-74

36870. SHRI ARVIND M. PATEL:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased tu
state:

(a) the total quantity of Nephtha
produced in Gujarat State during the
year 1973-74;

(b) 1o which concern that was sold;

(e) the quantity of Nephtha export-
ed to other States during the year
1973-74; and

(d) if so, to which State and at
what rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)"
(a) The total quantity of Naphtha
produced at Koyali Refinery during
1973-T4 was approximidely 293,300
tonnes.

(b) The uhove quantilty was sold
to the following units:—

1. Sriram Fertilizer & Chemicals,
Kota.

2. Gujarat State Fertilizer Cor-
poration, Baroda.

3 Indian Petro-Chemicals Ltd..
Baroda

4. Hindustan Steel Ltd., Bhilai

(c) and (d) Out of the above four
units two are located outside Guja-
rat and the quantity supplied to them
in 1873-74 with rates is as below:

Quantity Rate

{Tonnes) Rs+/MT
Fertilizer Units

Srimm Fertilizer &
Chemicsls, Kota,
Rajasthm

Hindusan_Steel
Limited, Bhilai,
Midhya Pradesh.

upto  10.6.1973  144.13
From 11.6.1973 192.25
From 22.3.1973 252.25

Non--Fertilizer Ulnite

17100 upro  10.6.1973 150.45
From 11.6.1973 198.57
From 23.8.1973 258.57
From 23.1.1974 452.63
From 2.3.1974  2326.38
From 26.3.1974 loob.3a

05400
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Fire in three bogles of Madras-Bombay
Mail

3871. SHRI D. P, JADEJA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether three bogies of Madars-
Bombay Mail caught fire on the 8th
November, 1974;

(b) whether any arrest has been
made n this connection; and

(e) if so, the facts thereof?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. In this
acculent the engine and one coach on
the train caught fire.

(h) No

{¢) Docg not arise

Manufacture of Drilling Equipment by
O.N.G C. for ()l Exploration

3472 SHR!I GAJADHAR MAJHI-
Will the Mimister of PETROLEUM
ANDD (CHEMICALS be pleased to
state:

(a) whether the Oil and Natural
(3us Commission has decided to manu-
facture drilling equipment in the coun-
try for exploration and production of
crude oil; and

(h) if so, the broad featurcs therc-
oi?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)"
fwy and (b). The On 'md Natural Gas
Commission has taken a number of
meusures t0 identify and develop
imdigenous capabilities for manufac-
ture of a number of materia]l inputs
required for its large oil exploration
and development programme, Itis
programme fincludes the manufacture
of the following rigs:

i. Work-over rigs
capacity;

of 50 tonnes

1. Crawler type work-over rigs
of 28 tonnes capacity.

Royalty for Crude Ol Produced in
Gujarat State

3873. SHRI VEKARIA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the total production of crude oil
in Guyarat State during the year 1973-
4.,

th) the shate of Gujarat State out cf
it; and

(¢) the total amouny realised as a
toyully therefrom during the  year
1073-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)

(a) 3573 million tonnes.

(b) The oil is »old by ONGC to the
Indian O1] Corporation

(c) A =um of Rs, 535.96 lakhs was
paid to the Government of Gujarat
as Royulty on crude oil for that year.

Production and Prices of Naphtha

3874 SHRI VEKARIA: Will the
Mimster of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the tothl quantity of Naphtha
produced in India, refinery-wise dur-
ing the year 1972-73 and 1973-74;

(b} the names of the companies
which are using this Naphtha;

(¢) what was the price of Naphtha
during the year 1972-73 and what is
the price at present; and

(d) if there is any difference in
prices, the reasong therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
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(a) Quantities of Naphtha produced
in India during 1872-73 and 1073-74
are indicated below:—

(Figures in ’oco Mits,)

— e m——

Neme of Refinery 1972-73 1973-74
AOC (Assam Oil Company)
BSR (Burmah Shell Refinery) 2534 143 4
ESSO Refinery 156.¢ 2231
CORIL (Caltex Refirery) . ) . . . 61 8 71°8
GHT (Gauhati Refinery) .
BNI (Barauni Refincry) ; . . 267 2 260'9
GUJARAT (Koyali Refinery) 245 9 293°2
CRL (Cochin Refinery) . 80 1 893
MRL (Madras Refinery) 1746 210 1
Toiar :239-;- -_T;;—s
(b) The major consumers who are (3) Sriram Fertilizer and Chemi.
using Naphtha are listed in attached cals, Kota,
Sismant: (4) Indian Explosives Limited,
(c) The basic ceiling selling prilsi: Kanpur,
fp;.];};%a w:: RE.MIT;:S ;:rortlonne. (5) E?.:::t]:n Steel  Limited,

Currently the price of Naphtha when
used for manufacture of fertilisers is
Rs. 486,31 per tonne and for other
userg it is priced at Rs. 1000 per
tonne.

(d) The difference in prices is due
tn 2 steen increase in the price of
imported crude oil.

Statement
The list of major consurgers of Naph-
tha
(1) Madras Fertilizers Ltd., Mad-
ras.
(2) Fertilizer
India:
(i) Durgapur
(ii) Gorakhpur
(iil) Sindri
(iv) Barauni
(v) Trombay

Corporation of

(8) Gujarat State Fertilizer Cor-
poration, Baroda.

(7) Plastic Resins and Chemicals
Limited, Sahupuram.

(8) Fertilizer and Chemical Tra-
vancore Ltd., Cochin.

(9) Fertilizer and Chemical Tra-
vancore Ltd, Alwaye,

(10) Indian Petrochemicals Litd.,
Baroda.

(11) Zuari Agro Chemicals, Goa.

(12) Indian Farmers Fertilizer
Cooperative Ltd., Kalol.

(13) National Organic Chemicals
Industries Limited, Bombay.

(14) E, L D. Parry Ltd., Madras.
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(15) Mangalore Fertilizers Ltd.,
Mangalore,

(16) Southern Petrochemicals In-
dustries Corporation, Tuti-
corin.

(17) Coromandal Fertilizers, Vizag.

(18) Hindustan Organic Chemi-
cals, Rasayani.

(19) Union Carbide India Ltd,
Bombay,

(20) Hindustan  Stee]
Bhilai.

Limited,

of Kerosene Retall Outlets in
Southemn Region by 1.0.C.

3875. SHRI C. K. JAFFER SHARI-
EF; Will the Minister of PETROLE-
UM AND CHEMICALS be plcased to
state:

(a) whether Indian Oil Corporatiun
has decided to open its own kerosene
retail outlets in the Southern region;
and "

.

(b) if so, the main features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)
(#) and (b) IOC hag at preseni no
proposal to open its own keroscne
retall outlets in the Southern region,

Decline in Sale of Platform Tickets

3876. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether sale of platform tickets
hag declined since the increase in
their rate; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH): (a) Yes,

(b) The decline in the sale of plat-
form tickets is obviously due to in-
crease in the price of platform tickets

2953 L8—8

from 1st April, 1874. The increase
in the price was effected with a view
to curb the tendeney of persons to
visit the station platforms which %s a
source of inconvenience to the bona-
fide passengers

Permissipn for Diversification Granted
to M/s. Hoechst

3877 SHRI K S. CHAVDA- Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(a) what are the provisions of policy
under which M/s. Hoechst were grant-
ed registrations with DGGD an] per-
migsion under diversification during
the last three years;

(b) the names of the raw materiais
1equired for the approvals granted
under (a) above;

{c) what are the particulars regard-
ing name of the items and the capn-
city applied in the various applications
submitted by this Companv for the
grant of COB licences in 1973; and

(@) whether this Company has al-
ready been issued COB for the ap-
plications referred to in (c) above?

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROLEUM AND
CHFMICALS (SHRI K. R GANESH):
{a) The information 1s being collected
and will be laid on the Table of the
House as soon as possible.

(h) A statement indicaling the name
ot the item., whether manufactured
under registration or diversification,
capacitv intimaled and the name of
raw molerials required for each item
is laid on the Table of the House
IPlaced in [ibraru. See No LT-8717/
74']

(c) A statement indicating the name
of the ftem and capacity applied for
the grant of COB licence is laid on the
Table nf the House TPlaced in Library
Sre No LT-B?'I'HM]_

(d) No, Sir.
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Bulk Drugs Produceg by Foreign
Firma

3878. SHRI K. S. CIIAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what are the names of items of
bulk drugs; licence number and date
and capacity granted for these items
in favour of foreign firms during the
Fourth Five Year Plan period;

(b) whether these companies have
been utilising their own bulk drugs
for their own captive consumption and
if so, details of production year-wise
and quantities utilised for captive con-
sumption;

(c) whether with the coming into
force of the policy of Rs. 2 crores
these foreign companies have beneiit-
ed to the extent that they are over-
producing formulations without caring
for the I (D&R) Art; and

(d) what action Government pro-
pose to take against these firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESIT)
(a) and (b). The requisite details have
already been furnished 1nde statement
enclosed with reply to the Lok Sabha
Unstarred Question No 2919 answered
on 3-12-1874.

(c) and (d). There are 36 units with
majority foreign equity in the orga-
nised sector which are producing for-
mulations whose number runs into
thousands. Many of these companies
are manufacturing bulk drugs and
drug formulations covered by author-
isations under (i) Registration Certi-
ficate; (ii) Permission/No Objection
Letters; (iii) Industrial Licences: (iv)
Production taken up under schemes of
diversifications and capacities approv-
ed under c.o.b. licences. Hence it is not
possible to assess for formulations,
the excess of production of such for-
mulations or their value or co-relate
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the manufacture of formulations with
Lulg drugs manufactured bv the firms.
Moreover, the manufaclure of formula-
tions varies frum year 1o year depend-
ing upon the marketaliity of cach
mndividual formulation/drug

For the country to achicve self-
reliance n the field of drugs, it is
nevesary that  production of bulk
drugs he maximised, The Indian com-
pames with a turnover excecding Rs. 2
(lureg are also expected to etmtnhute
thewr edants to this so that imports are
minimised and dependence on foreign
compames  reduced  Whelly  Induan
companes g1 those with foreign equity
below 26 per cent are allowed 2 or 3
years' time for producing the concern-
ed bulk drugs and are meanwhile al-
lowed to mamkel [formu'ations by im-
porting the bulk drug or purchasing
it from others. On the other hand in
case of approval- tuv commames with
u forein equity of 26 per cent or more
they are now ordinanly required to
manufacture formulttions from the
hulk drugs produced by them  Such
companies are also reguured lo part
with a larger proportion of the bulk
drug production for supply to non-
associated formulators or towards ex-
ports. In case of units in the smnll
scale sertor and of which there are
over 2000 1n the country  other thon
those helonging to foreign companies
or large houses, no industrial licence
is required

The Commitlee on Druges and Phar-
maceuticals Industry constituted under
the chairmanship of Shr Jaisukhlal
Hathi is examining various aspects of
the drug indusiry including the
measures for promoting the rapil
gerowih of the drugs industry and par
ticularly of the Indian and small scalc
industries sectors and the institutional
arrangements {o ensure equitable dis-
tribution of hasic drugs and raw
materials. Appropriate action will he
taken on receipt of the revort nf the
siid Committee,
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Production of Items by certain Drug
Firms

387%. SHR1I K. 8. CHAVDA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the items being manu-
fuctuted by Mys, Roche and M.S.D.
without any industrial licence or ap-
proval;

(b) their production during the last
three years; and

(¢) what action Government have
taken against these firms for produc-

ing the items without any valid autho-
risation?

THE MINISTER OF STATE IN THE
MINISTRY OF PFEIROLEUM AND
CHEMICALS (SHRI K R GANESH)'
(@) 1o (v lhtermation s being col-
lected and will be lawl on the Tab'e
of the Houwe

Formu'ationy, Produced by M;s
Hoechst using Analgin

1880 SHRI K 8§ C(HAVDA will
the AMimder of PETFROLEUM AND
CHEMICALS e p'eased fo state

(a)} what aie the names of formula-
tions of various ilems manufactured
by M/s, Hoechst using Analgin as one
ul the 1aw malerials;

(b) what is the entitiement of 'y
puarly for the allocation of Analgin or
the basis of ahove approvals; a.d

(¢) what were the quantities al'o-
cated to M/s 1loechst for Analgin
during the Fourth Plan period and th
basisg on which they were allocated?

THE MINISILR OF STATE IN THE
MINISIRY OF PETROLEUM AND
CIIEMICALS (SIIRI K. R GANESII).
fa) to (c). The information is being
vollected and will b'e laid on the Table
of the House as soon as possible,

Guildelines for Expansion of Foreign
Drug Companles with more than
26 per cent equity

3881 SHR] BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what are the guidelines decided
to regulate expansion of foreign drug
companies with more than 26 per cent
equity in this country; and

(b) the names of the compames and
their proposals for expansions Approv-
ed, reduction 1n equity asked for but
suli not implemented, the loss to the
exchequer, directly or indirectly be-
cauge of non-implementation of reduc-
tion 1n equity and loss to the deve-
lopment and growth of Indian Phar-
maceutical industry due to that?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
ta) At present there are 36 foreign
(nmpanies 1 e companies having foreign
eyuily of more than 50 per cent. Drugs
anel Pharmaceutical Industry is includ-
ed 1n appeniix I of the Mimistry of
Indusirial Development Notification
Jated the 16th February, 1973. Foreign
companies amd  subsidiaries and
hranches of foreign companies are
cligitle to participate 1n the fleld of
Jrugs but their invesiments will be
sabjeet to the guidelines on the dilu-
tion of foreign cuudy and will  be
examinedd with special  refecence to
e, hnological aspects, export possibili-
ties and the ove.all effeet on  the
halance of paxments The equity will
be dilufed in accordance with the fol-
lowing formula announced bv Ministry
of Finanre mide their Press Note dated
19-2-1972 —

4o . ofthe  lathe case of Exeeding 7¢7%

el muel  companies

cost of ex-  with foregn

pansion holdn g

33135 " Exceeding 60",
but not excaed-
ing 75%

25% 4 P Exceeding 51°;
but not

iug 60%
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Moreover, under the Foreign Ex-
change Regulation Act foreign incor-
porated companies as well as Indian
companies having foreign holding of
more than 40 per cent will have to
obtain approval of the Reserve Bank
of India before entering into new lines
of business etc.

Industrial licences are usually not
issued to foreign firms for producing
formulations unless linked with the
production of bulk drugs and they are
also asked to take up production of
bulk drugs from more basic stages
and to make available a suitable por-
tion of their bulk drug production to
non-associated formulators in the
country as a condition for being per-
mitted expansion in capacity or taking
up new activity.

(b) A statement indicating the names
of the companies, proposals approved,
during 1971, 1972, 1973 and 1974 (upto
October, 1974) condition of reduction
in equity imposed and the present posi-
tion is laid on the Table of the House.
[Placed in Library. See Neo. LT-8718/
74]. Since the applicants have been
given a time limit within which the
equity should be reduced and this time
limit is not yet over the question of
any loss to the Excheguer, directly and
‘ndirectly for non-implementation of
the condition of reduction of equity
does not arise. Since the proposals
relate to reduction of foreign equity, it
would not effect the Indian sector.

In addition M/s. German Remedies
Limited, and M/s. Smith and Nephew
{India) Limited, have voluntarily re-
Juced their foreign equity. M/s. Searle
(India) Limited, Bombay have also
vnluntarily shown some inclinatien to
reduce the foreign equity,

Smuggling of raw materials by some
foreign firms

3882. SHRI BHALIJIBHAI PAR-
MAR: Will the Minister of PETRO-

LEUM AND CTHEMICALS be pleased
to state:
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(a) whether some of the foreign
firms with more than 26 per cent for-
eign equity have been smuggling the
basic raw materials for which they
are licenced and have been selling
them as their own manufactured ma-
terial;

(b) if so, the names of the firms,
the details of the raw materials smug-
gled and marketed by them, the value
thereof during the Fourth Five Year
Plan period; and

(¢) what action Government have
taken against them and whether Gov-

ernment proceed against them under
MISA,?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (e). The information is being
collected and will be laid on the Table
of the Sabha.

Pre-conditions for grant of licences to
foreign drug companies

3883. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the pre-conditions for
the grant of industrial licences to
foreign drug companies which Govern-
ment keeps in mind;

(b) what are the similar pre-condi-
tions which Government keep in view
while granting industrial licences to
Indian companies;

(¢) what are pre-conditions for new
undertakings in medium scale and
technocrat-oriented proposals; and

(d) what are the main distinctions
in the industrial licences|letters of in-
tent granted to (i) foreign companies
(ii) Indian manufacturers and (iii)
new undertakingg during the last one
year?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI K. R. GANESH):
(a) and (b). Industrinl approvals are
granted keeping in view the existing

production if any of the concerned '

drug and the likely future demand and
whether the proposal is sufficiently
basic. The Indian Sector of the indus-
try 1s given preference m approval of
manufacturing  schemes. Industrial
licences are usually mnot issued to
foreign firms lor production ot formu-
lutions unless linked with the produc-
tion of bulk diugs. They are asked
to take up production ot 'bulk drugs
from mors hasic stages and to make
available . suitable portion of the bulk
drug production to non-associated for-
mulators. Appropriate export obliga-
tions are alyp mmposed. Approval o
expansion proposals  of the foreign
companies are also subject to the
loreign equitly dilution formu'a

(¢) The Government Policy 1w to
encourage the competent  small  and
medium enterprenetirs  ‘The de-licens-
ed sector of investment uplo Rs. |
trore is meant primarily for small and
medium enterprencurs inclurding tech-
nocrat-oriented propusuls The details
may be seen in Notiication No. IDRA/
20B, 73-1 . atedl the 16th Fehruary. 1973

of the| M ustry of industrial Develop-
ment,

() In the case of approvals granted
fo vasous drug companmes during past
one year, the following ivpe of condi-
tions have heen generally imposed in
addition to normal conditions relat-
ing to prior approval of Clovernment
in respect of imporl of capital goods
and foreiyn  colluboration  arrange-
ments, ete.

Foreign Drug Companics:

(i) Reduciion of

foreign  equity
participation.

(1i) Export obligations.

(1) Supply of n specificd percentage
of aclual bulk drug production

to other non-nssociated/formu-
lators.

(iv) Basic manufacture of hulk drug
invelved

122

Indian Drug Companes and New
Undertakings:

(1) Linking of busic manufacture of
Lbulk drug involved n a specified
period ot time after starting the
manufacture of a particular drug
formulation,

-

(11) Supply of 4 specitied percentage
of actual production ot bulk drug
lo other non-agsociuted formula-
tors.

(111) Export
cuses,

obligation 1n  suitable

Enowledge for development of new
drugs

1884 SHRI BHAIL.J1B11Al PARMAR'
Will the Minister of PETROLEUM AND
CHEMICALS le pleused 1o state:

() whether the principals of hand-
ful of foreign companies opcrating in
India possess the know-how for all
the new drugs developed/to be deve-
loped in the World;

(b) whether there are large number
of other foreign firms who possess ne-
cessay know-how for numbar of new
drugs and these foreign companieg are
prepared to give this know-huw to
the Indian drug firms for consideration
of small lumpsum or royalty;

(¢} whether Government wid) allow
few foreign multinational giirts the
paironage and manocuvring witn offi-
cials or Government would prafer to
give a free hand to the Indian sector
and hew undertakings to have access
to the research and know-how of new

drugs on payment or lumpsum or ro-
valty; and

(d) the grounds on which proposal
of a public sector undertakings and an
Indian concern for Doxycycline know-
how is not given preference over that
of a foreign equity connected corn-
pany?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH);
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(a) 1he inedical prolession wuses a
very large number of drugs. The drugs
and Pharmaceuticals Industry is highly
rescarch orienied and researches are
going on in several countries for dis-
covering and devcloping new drugs for
various diseases. It 1%, therefore, not
possible for any particular group of
companies to possess know-how for all
new drugs.

(b) There ure other loreign drug
manulacturing compames who possess
the necessary know-how and might be
willing to give the know-how lor some
of the drugs to the Indian compuanies
on various terms and conditions,

(¢) Each proposal tor torcign tech-
nical know-how 1s considered on its
mernts.  Foreign collalworation 1s per-
mutied on'y where the import of toreign
technolug; 18 considered neces.ary.
Government have appointed a Com-
mittee o1 Drugs and Pharmaceuticals
Industry under the Chotrmanship ol
Shri Jaisukhlal Hallu  one ot whose
terins ol reference 1s us follows —

“To examine the piesenl arange-
ments [ir the in-low of technology
into the ndustry and make i1ecom-
mendations therelor.

(d) The Indian Drugs arcl Phu-
maceuticals Ltd and M/s. Ranbaxy
Labosatores Lkl have heen granted
letters of Intent for the manufacture
of Doxycycline subject inter alia to
concition that the terms of foreign
collaboration, 1f any, shall he setiled
to the satistaction of Government.
Both above companies have submitted
proposals for foreign technical col-
laboration for the manufacture of
Doxycycline and their proposals are
under sciutiny of Government,

Appointment of persons to various
Comuuissions and Commiltees

3885. SURI SAMAR GUHA: will
the Minister of 1.LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whither Government have pre-
pared any panel of retired judges for
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appointing personnel of various eom-
mussions and comuuttees set up by
Government for different purposes;

(b) if so, the principles guiding the
selection of relired judges for the
pancl and the names of the judges in
the existing panel;

(¢ the names of the ex-judges
given assignments to various Com-
missions and Committces, set up by
Guvernment since 1870 and the nature
ol assignmenis given lo them; and

(d) the fuets about the emoluments
and other benefits given to guch as-
signees?

LIE MaNISTER OF LAW, JUSTICE
AND (OMPANY AFFAIRS (SlIRI
H R GOKHALE)-: ta) No Sir.

"1y Does not arise.

(o) and  (ebr The mlormation .
vemg colleeted and wall be lawd on the
Tatle ol the House.

Setlling up of a chemical complex in
M.P, g

486 SUHIRI BIIARAT SINIL
CHOWIIAN.
SHRI NATHU RAM
AHIRWAR:
Dh LAXMINARAYAN
PANDEYA:

Will the Mimster of PEIROLEUM
AND CHEMICALS be pleased to state:

(a) whether vsome industrialists
have approached the Central Gov-
ernment through Madhya DPradesh
Government for setting up a chemi-
cal complex baged on lime sione and
coal in Madhya Pradesh;

(b) if so, whether the Central Gov-
crnment have accepted the proposal;
and

(e) if nol, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROIL.EUM AND
CHEMICALS (SHRI K. R. GANESIH):
(a) to (c). Based on ihe utilisation
of basic raw materials like lime stone,
coke, salt, etc., certain proposals for
setting up units in Madhya Pradesh for
manufacture of chemiculs Iike calcium
carbide, viny! chloride and PVC vinyl
acetate, soda ash, with which the Min-
istry of Petroleum and Chemicals is
concerned, have been rereived during
the last one year or so. Some of the
proposals have already been rejected
Certain proposals for manufacture of
ealeium carbide vinvl chloride and
PVC and vinyl acetate received from
private parties, are presently under
examination.

Proposal to set up a nylon plant |n
South Kanara District of Karnataka

4887. SHRI P R. SHFNOY Wil
the Minister of PETROLEUM AND
CHFMICALS be pleasel {n state:

(a) whether there 1s any proposal
to establish a nylon plant in South
Kanara District of Karnataka State:

(b) what is the cstimated cost of
{his plant and what is the employ-
ment potential of this proposed plant;

() which are the parties interest-
ed in the plant: and

(d) whether Government have ap-
proved the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) to (d). M/s. Mysore State Indus-
trial Investment and Develooment Cor-
poration Ltd.. Bangalore were issued
n letter of intent in December 1971
for setting up a new Industrial under-
{aking at Bangnlore for the manufac-
ture of 2100 tonnes/annum of nvlon
fillamen{ yarn subject to certain condi-
tions.

In January 1972 the Corporation ap-
proached the Central Government for

approving their proposed financial
purticipation with the Tata Group and
Syndicate Bank for the project. This
was approved hy the Government of
India in January 1973 suhject to cer-
tain conditions. Thereafter a new
jomt stock company was registered
un-ier the name and style of Mynylon
I.td for 1mplementing the nylon pro-
et with 3 representatives of the State
Deselopment Corporation and  two
representatives of the Syndicate Bank
I.t1 on the Board and the nominee of
the State Development Corporation as
the Chairman  In June 1073, the new
companv submiited their application
for conversion of the letter of intent
info an ndusfrial hieence in its name,
In thi« anplication the estimated cost
of the proiert has heen shown as
R« 16.8 crores ‘The number of per-
sons nropoced to he employed for im-
nlementation of the nroject is shown as
"0 The nvlon unit is pronosed to he
Incated at  Shival'i, Manipal. Distt.
South Kanara in Karnataka

Certain important aspects like the
overall development for nvlon yarn
midutry in the country and need for
impart of [oreign technologv for nylon
»lants are under examination in the
liebt of the various relevant factors,
Nece<sarv action with regard to the
wroposals for import of capital poods,
foreign eollaboration nroposals, con-
ver<ion of letters of intent into indus-
tria' licences elc. received from varl-
ous State Industrinl Development Cor-
norations would he taken after the
»eneral issues are resolved.

Revision of Electoral Rolls in Gujarat

3888 SHRI ARVIND M. PATEL:
Will the Minister of LAW. JUSTICE

AND COMPANY AFFAIRS be pleased
1o state:

(a} whether Electoral Rolls have
heen revised in the State of Gujarat
for holding election;

(b) whether the delimitation of
constituencies have also been com-
pleted: and
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(¢) if not, when the work in this
regard is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF ILAW JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISIID): (a) The electoral rolls in
the State of Gujarat are. at present,
under revision.

(h) The delimitation of constituen-
cies in the State has been completed
and the final order of the Delimitation
Commission has been published on the
8th November. 1074,

(¢) The work regarding the revision
of electoral rolls 1s likely to be com-
pleted by January 6, 1975.

Demang for increase in supply of
kerogene oil in States

3890. SHRI GAJADHAR MAJHI:
SHRI N E. HORO:

Will the Minister of PETROLEUM
AND CHEMICAL.S be pleused Lo state:

(a) to what extent Government
have increased the quota of kcrosene
oil to the States recently, State-wise;
and

(b) whether most of the States
have reguesied the Centre to increase
it further as they are not in a posi-
tion to meet the requirements of their
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)'
(a) A statement pgiving State-wise
guotas allocated for the months of
October and November and the exient
of increase 1n November over the
previous month, is laid on the Table
of the House., [Placed in Library,
Sae No. LT-8719/74].

(b) So far Mizoram has approached
the Central Government for increase
in their allocations since November
1974,

DECEMBER 10, 1974
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Amount Spent on Foroes
during Strike Period

3891, SHRI KRISHNA CHANDRA
IIALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how many units of (1) Terri-
torial Army (ii) C.R.P. (iii) BS.F.
(iv) PAC (v) CISF and forces other
than Army were deployed in connec-
tion with May, 1974 Railway Strike
and the amount spent for (i) Wages
and allowances (ii) Conveyance and
transportation including air pessage
(ii1) Special allowance and any to-
ward diet/Hard duty etc.;

(b) how many regular Army Units/
Signal Corps and other units were
deployed in this connection and the
total amount spent in wages/con-
veyanece /transportation, Special allow-
ance etc.; and

(c) how many tents and other
equipments were purchased by the
Railway authorities for these per-
sonnel?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) te (c). Informa-
tion is being collected and will be laid
on the table of the Sabha.
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Attack on trains going to Patna

3893, SHRI K M. MADHUKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether during the second
week of November, 1974, different
trains coming to Patna from various
directions were attackedq and passen-
gers injured as a result thereof; and

(b) if s0, the particulars of trains
attacked and the number of persons
mnjured?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The traing attacked and the
number of passengers injured iz as
follows~—

(1) Bhojpur Shuttle—) persons

(2) 25 UP Patalipuira Express
-l person.

Removal of yubstittien in Carriage and
Wagoa Deparimesd in Dhanbad Divi-
don (Bastary Raliway)

3. SHRI X, M, MADHUKAR:
Wil] the Minister of RAILWAYS be
Pleased to state;

0 re . n
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(a) the number of substitutes re-
moved in Csarriage and Wagon De-
partment 1in Dhanbad Division in
Eastern Railway;

(b) the reasons for summary re-
moval of such g large number of sub-
stitutes who had already acquired
temporary status; and

(¢) the justification for not rein-
stating them in service inspite of
judgements of High Courts and Sup-
reme Court of India to give one
month’s notice and pay for such re-
moval which has not been followed
in these cases of removal of substi-
tutes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) 102.

(b) Their services were terminated
for participation in the Illegal strike
of May, 1974, and because they were
not available when required for
work. -

(c) These is no judgement directing
reinstatement of these substitutes

Reduction in paece of work on Under-
ground Railway Projects

3895. DR. RANEN SEN:

SHRIMATI PARVATHI KRI-
SHNAN:

Will the Mimister of RAILWAYS be
pleased to state:

(a) whether the Railway Board has
called for a reduction in the pace of
work on all Underground Railway
Projects, including the one in Bom-

bay for which free foreign exchange
has been sanctioned earlier;

(b) if so, the reasons therefor; and

(c) when are these projects lkely
to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SBINGH): (a) and (b). Due to
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difficulty in meeting foreign exchange
and the enhanced cost of the Caleut-
ta Underground Project, its progress
has been regulated pending issue of
Government's fresh directive on the
Project.

No construction work on M, T.
Project for Bombay has yet been
sanctioned by the (overament as the
detasling work on the gsome has Dot
been completed yet.

The original budget provisiong for
the Metropolitan Transport Projects
in 1974-75 had to be pruned due to
the need to reduce the plan expen-
diture.

No change in the pace of the
M. T. Projects investigation works
which are in hand at Delhi and Mad-
ras 15 contemplated.

(c) The original construction sche-
dule of the Dum Dum-Tollyganj Ra-
pid Transit Line viz., completion by
1979 is being reviewed in the light of
availabiltly of resourceg and it s
likely to be extended by a couple of
years.

The Bombay Project will take 5
Years to complete, after its construc-
tion is sanctioned,

No Projects in Delhi and Madras
have reached construction stage as
yel.

Production of Fertilizers

3806. SHRI DHAMANKAR:
SHRI VASANT SATI!ZE:

Will the Minister of PETROLFUM
AND CHEMICALS be pleased to
state;

(a) whether the present level of
production of fertilizers is sufficient
to meet only 33 per cent of cur re-
quirement in the Agricultural Sector;
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(b) if so, steps, short terms and
long terms, proposed to be taken to
meet the gap between demand and
supply; and

(c) steps taken and proposed to be
taken to step up capacity utilisation
of the existing fertiliser plants?

TIHHE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (K. R. GANESH):
(a) Fertilizer production during 1974-
75 is now estimateq at about 12.70
lakh tonnes of Nitrogen and 3,50 lakh
tonnes of P205, while the demapd for
the same year {8 assessed at about
27.86 lakh tonnes of Nitrogen and 9.31
lakh tonnes of P2.)

(b) and (c). A large scale pro-
gramme 1s under implementation for
creation of additional fertilizer capa-
city and when this programme is im-
plemented, the capacity for production
of nitrogenous fertillzers would go up
to about ¢ million tonneg of Nitrogen
and 1.7 million tonnes of P205 in 1878
79. In addition, steps are being
taken on a continuing basis to opti-
mise production in the existing unita
through measures like renovation,
debottlenecking and modernisation
ete,

Loss of Running Allowance to Running
staff due to cancellation of trains

3897. SHRI CHANDRIKA  PRA-
SAD: Wil the Minister of RAIL-
WAYS be pleased to state:

(a) whether 80 per cent of wages
are paid in form of Running Allow-
ance to the Running Staff, and in
cases of cancellation of trains Run-
ning Staff are losing the wages (pay
element in Running Allowance) and
to compensate these losses some
allowance is being paid;

(b) if 8o, the salient festures of
the allowance being pald in cases of
cancellation of trains due to admin-
istrative reasons for days togeihef-
for one day or for non-running
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trains, to compensate the losses of
wages and if nothing is being paid,
the reason; therefor with broad out-
lines of the rules in support therefor;
and

(e) the steps Government consider
to take to compensate the loss of
wages to Running Staff for not book-
ing them to earn Running Allowance®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c), It is
not a fact that 60 per cent of wages
are paid to Running Staff in the form
of Running Allowance. This allow-
ance is paid to various categories of
Running Staff at stipulated rates for
every 100 Kms, creditable to them
angd not as a given percentage of
pay. While, therefore, the pay of
a member of the “Running Staft”
is unconnected with the actual “run-
ning”  duty performed by him, the
“Running Allowance” payable to him
varies with the “kilometrage” credi-
table to him during the month. The
proportion of Running Allowance to
pay in any given month thus varles
not only from category to category
but from individual to individual.

Running Allowance is essentially a
special form of compensation for
“running” duties and cannot obvious-
ly be claimed regardless of whether
or not running duty is performed. The
rules provide, however, that when a
train is cancelled after the Running
Btaff concerned have come on duty,
an allowance ealled Waiting Duty Al-
lowance should be paid.

When the requirement of Running
Btaff in a particular grade declines
a8 a result of a longterm cut in train
gervices, efforts are made to suitably
sdjust the effective strength of staff
in timt grade so that idling of staff
is avoided.

0il Exploration by 0 % NGC in
Kashmir Valley

3608. SHR! P. GANGADEBR:
SHRI D D. DESAI:
£HRI RAJDEO SINGH:
SHRI SHRIKISHAN MODI:
SHRI PURUSHOTTAM
KAKODKAR:
SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether O & NGC has selected
from sites in the Kashmir Valley for
oil exploration;

(b) if so, whether Commission ex-
perts are optimistic about quantities
of natural gas in the area;

(¢) whether Commission has also
ordered for a special drill or drilling
at Surinsar in Jammu; and

(d) if so, whether prospects of
natural gas appear to be bright?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) Yes, Sir.

(c) No, Sir.

(b) and (d). It is not possible to
predict the prospects of presence of
oil/gag at this stage. Prospects of
hydrocarbons can be known only
after the wells are drilled and tested,

Manufacture of Producer Gas
Generators

3899. SHRI N. X. SANGHI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether fuel experty are of the
view that producer ges generators
would be more gconomical than the
use of furnace oil even in the case of
heavy industries;
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(b) whether India has the neces-
sary expertise and resources to manu-
facture the said generators;

(¢) whether the comparative bene-
fits of the generdtore as also the fuel
§as have been worked out and if so,
the broad outliney thereof; and

(d) what steps are being taken to
popularise the use of generators
among the different industriess

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) Views have been o¢xpressed that
with some modifications of the burn-
ing gystem, producer gas can be used
even in the case of heavy industries
but complete replacement of fi.rance
ofl is not possible, A comparison of the
economics will be depend on a num-
ber of factors including price of coal
as well as furnace oil

(b) and (d). Only one unit has
been registered with DGTD recently
for the manufacture of producer gas
plants with indigenous know-how.
Unless the plants manufactured bv
this uni{ have been commissioned,
no comments can be offered regard-
ing the quality of the plant and the
expertise needed for such manu-
facture,

(¢) Not yet,
Inquiry into the Working of Engineers
Indis Lid,

3901, SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have ina
quired into the working of Engipeers
India Limited, New Delhi during the
logt three years:

(b) i so, the nature of irregulari-
ties found by the Government; and

(c) the steps taken to remove the
deawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FPETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir.
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Inquiry into the Working of Madras
Rafineries Ltd

3902. SHR1 8. N. MISRA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government have in-
quired into the working of Madrag Re-
fineries Limited, Madras during the
last three years;

(b) if so, the nature of trregularit.
fea found by Government; and

(c) steps taken by Government 1o
remove the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir.

(b) and (¢). Do not arise.
Excelsior Plant Corporation,
Faridabad

3003, SHRIMAT] PARVATHL
KRISHNAN' Will the Mnister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government gre aware
that Board of Directors of Excelsior
Plant Corporation, Faridabad in the
Meetings held on 22nd May, 1974 and
7th September, 1074 passed a resolu-
tion reinstating the Works Manager
Whose services were terminateq by
the Managing Director and also decid-
ing to hold investigationg into the
chargeg against the Managing Director;

(b) whether the decisions were im-
plemented and investigations made;

and

(c) i so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI PEDA~
BRATA BARUA): (a) tg {¢). A
complaing dated 17th May, 1974 8
ceived from Shri R. 8. Asthena nl-
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leged thet Shri R, Hazra, Works
Managet of Excélsior Plant Corpora-
tion Ltd. was relieved of his duties
uhlawfully with effect from 16th May,
1974, An inspection of the books
of aceount of the company under
Section 200(4) of the Companies Act
has brought{ out the following facts:—

On 23-3-74 the Board of Directors
of the company, after considering the
report dated the 16th May, 1974 from
the Managing Director on the cir-
cumstances under which he was com-
pelled to dispense with the gervices
of Shri R. Hazra, Works Manager-
cum~Chief Engineer as also the re-
presentation from Shri R. Hazra, de-
cided to reinstate Shri R, Harra
with effect from 16th May, 1074. With
regard to the allegations contained in
the letter from the Managing Director
angd in the representation of the
Works Manager-cum-Chief Engineer,
the Board decided on an enquicy by
an independent agency to be appoint-
ed by the Chairman with the help
of an auditor where necessary,

The minutes of subsequent mecting
of the Board on 23-8-74 showed that
on account of certain questions of law
arising out of the suit that was flled
by Shri R. Hazra, which were subse-
quently brought to the notice of the
Board, consideration of implementat-
ion of the decisions of the earlier
meeting was adjourned to next meet-
ing.

This Departmeni does not have any
informftion about subsequent devel-
opments.

Stupy tv maké Popular Varieties of
Soaps avafiable to Common Man

3004. BHRI G, Y. KRISHNAN:
SHRI K. MALLANNA:
SHRI SHRIKISHAN MODI:
SHER] P, GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether the availability of
popular varieties of somps within the
reach of the common man has not
yet improved; and

(b) if go, the steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) and (b)., With the
lifting of the informal price control
on soaps produced by the organised
sector with effect from 19th August
1974 the availability of popular
varietied of =soaps has improved.
The organised sector of the goap
industry promised to introduce
within 3 1o 6 months from that date
Janata variety toilet soaps to be avail-
able to the consumer at Re, 1 to Rs, 1.05
per cake of 100 grams. Two compa-
nies have already put such gsoaps in
the market.

Contract to Food Vendors and Boek-
Stall Owners

3%05. SHRI MADHU LIMAYE:
SHR] BHAGIRATH
BHANWAR:
Will the Minister of RAILWAYS
be pleazed to state:

-Ea) whether contracts of food ven-
dors and book-stalls owners on Indian
Railways were terminated premature-
Iv by the Rmlway Board's/Ministry's
Orders;

(b) whether the new contracts were
granted on payment of huge sums of
bribe money;

(c) whether the Minister's attention
hag been drawn by a Socialist M.P. to
a case involving Jhajha officers and
Danapur D.S, in which bribe money
was collected from everybody who
applied and was returned to those
who did not eventually get the con-
tracts; and

(d) if so, the action taken?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

{b) No.

{c) Yes

(d) Investigations are in progress,

Annual Report and Accounts of Maruti
Limited for 1973-74

3006. SHRI MADHU LIMAYE: Will
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the Marutj Lid. Annual Re-
rort and Accounts for 1973-74 filed
with the Registrar of Companies,
Delhi and state:

(a) whether a sum of over
Rs, 10,22,000 was paid by the Company
for the technical know-how ang ser-
vice charges;

(b) if so, to what individual/firms/
companies were these amounts peid
and how much to each of them; and

(c) what were the technical qua-
lifications of these individuals/pariners
of firms/directors and companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) A sum of
Rs., 321923 is debited under the
Head “Technical know-how and ger-
vice charges” for the year 1973-74,

(b) The analysis asked for iz not
available in the profit and losg ac-
count for the year ended 31-3-1974.

(c) Does not arise,
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Missing Ral} Link for Mangalore-
Hassan ERallway Line

3007. SHRI P. R, SHENOY: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether one of the main obejcts
for the construction of Mangalore-
Hassap Railway was to transport iron
ore from Hospet region to Mangalore
Port;

(b) whether to fulfi] this object,
the missing railway link betWeen
Kottur and Harihar should be oro-
vided; and

(c) the action taken by Government
ito provide this missing link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH): (a) Yes.

(b) and (c). Construction of Kottur-
Hanhar rail link is also linked with
{9e conversion of the Miraj-Hubli-
Hospet MG line into BG. Survey re-
ports for this conversion as well as
the report for the Kottur-Harihar
rail link project are under examina-
tion and a decision on the new rail
link will be 1aken as soon as the
examination 18 complcled ip all its
aspects.

Mangalore-Hassan Rallway Line

3908. SHRI P, R, SHENOY: Will the
Minister of RAILWAYE be rleased
to state:

(a) when the Mangalore-Haman
railway line will be completed; and

(b) the work that iy pending for
completing this line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (NHRI
BUTA SINGH): (a) The line target
ted is to be completed by 1978, sub-
ject to availability of funds.
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(b) The following work is pending for completing the line:

(a) Earth works in banks . .

(b) Eesrth works in cutting

(c)Rok Blasting . + o«
(d) Bridges Major Minor .

(e) Tunnelling . . . . .
(f) Li king Main/Siding

- . 6-70 lakh cubic metres
11-72 lskh cubic metres

. . 3+08 lakh cubic me'res
. . 67 Nos.
. . 939 Metres,

N . 121-12 Kms.

—

Persons Kijled in Accidents during
1973-74

3909. KUMARI KAMLA KUMARI.
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of persons
Jilled in Railway accidentg during
1873-74; and

(b) the number of persons out of
them whose relatives have been
awarded compensation during that
Pperiod?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the period
1-4-1973 to 31.3.1974, 241 persons
were killed in train accidents in the
categories of colliaions, ceradmeris,
Jevel erossing accidents and fires o
trains on the Indian Government

Railways.
(b) Dependents of '3 person, kil-
led in the accidents that occurred

during 1973-74¢ have so far heen paxl
compensation under Indian Raoilway
Act, while in 12 cases of raillway em-
ployeeg compensation was pud under
the Workmen's Caompensatinn  Act,

mmamnmmmmu

3910. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
plensed to refer to the reply given
to Unstarred Question No, 978 onthe

26th February, 1974 regarding doubl-
ing of Railway lmme from Sonepat/
Panipat to Delh1 and state:

(a) whether the work of doubling
the railway line from Sonepat to
Panipat has been started; and

(b) if so, the time when the work
will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), Doubl-
ing of 5635 Km. between Subzimandi
and Ganaur (Sonepat falls between)
has been included in the Budget for
1974-75. The work has not been
started as the necessity for this doubl-
ing 15 being reviewed in the context
of routing the trafic via, Rohtak.
Gohana-Panipat section. There is no
proposal ai present (o double the line
between Ganaur and Panipat.

Constroction Work on Gobana-
Panipat Railway Line

3911, KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
Pleased to state:

(a) whether the construction work
on Gohana-Panipat Railway line he
been completed; and

(b) if not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Not yet.
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(b) The work is progressing satis-
factory and is targetted to be comp-
leted by 1-4-1977.

Basig for Allotment of Petro] Pumps
to States

DECEMBER 10, 1974

3912, SHRI SUKHDEO PRASAD

VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be plea-
sed to stute;

(a) the basis for allotment of Petrol
Pumps to the States; and

(b) the number of Petrol Pumps

Written Answers 144
allotted on such basis during the year
1973-74, State-wise?

THE DEPUTY MINISTER IN TUE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) and (b). No Slate-wise allotmeyt
is made for petrol pumps. Openiug of
new retail outlets (petrol pumps) 13
considered by the Oil Companies on
the basis of trading potential of the
urea and other commercial considerg-
tions,

The number of new retail outlet:
opened in  different States op the
above basis is however given below.

—

Name of State

Name of Company

——mn a-

— s

Lo.C. Caltex I.P.C. I.R.P. Burmyli-
Shet
197374 197374 197374 1973 o
(1Y U.P. . . . 25 L 1 12 T
2) Dethi . s 17 8
(3) Haryana . . . 3 3
L &K . ., 20
(5) Punjab 27 6 2
(6) Rajasthan. . . 5 . 1 z
(7) M.P. 12 1
(8) West Bengal . . 2.4 2 1
(9) Bihar . . . % =3 < 2
(10) Orissa . . . 1 T -
(r1) Assam 12 1
(12) Meghalaya . . 1 - .
{13 Tamil Nadu . . 1 2
(14* Kerala . . . 3 1 2
(15} Andhra Pradesh . 9 2 H I
{16) Karnataka It 1 6 1
(17) Goa . . " I 1
(18) Mahurashtra 10 1 1 2
(19) Gujerat 22 2 9 3
p e
ToraL 215 6 48 25

Informstion from IBP and Burmah-Sheil is available only on calendar year basis.
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New Railway Line from Dadra to
Nagar Haveli during Next
Five Years

3913, SHRI R. R. PATEL: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
to construct new railway line in
Dadra and Nagar Hawveli during the
next five years; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No such propo-
sal is under consideration at present.

(b) Does not arise.

Short Supply of Gas from Burmah
Shell Refinery

3914. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Gas from the Burmah
Shell refinery is in short supply:

(b) if so, reasons therefor;

(c) what would be the expected
shortfall during the current year; and

(d) <teps taken by Governmzant to
meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Availability of LPG (Do
mestic Gas) from Burmah Shell re-
finery in Bombay is expected to be
less this year as compared to the last
yvear. This drop in availability has
been due to a reduction in the crude
through-put at the refinery in view
of the limited foreign exchange made
available for import of crude oil and
petroleum products during the cur-
rent year.

(c) Shortfall in availability against
demand was  estimated to be about
2400 tonnes per month.

(d) To meet this short-fall, redis-
tribution of markets was arranged
between HPC and ICC by shifting
some of the markets supplied from
Bombay refineries to Koyali and by
transferring/some of the consumer ac-
counts in Bombay from Burmah Shell
to HPC, This arrangement was ex-
pected to make up the short-fall to
the extent of about 1100 tonnes a
month., The balance shortfall was
proposed tg be met by increased allo-
cation of kerosene pil in the affected
areas. However, by readjustment of
product and crude oil imports and
with the additional foreign exchange-
released recently, this shortfal] is like-
ly to be made up with the increased
LPG availability now expected from:
the Bombay refineries,
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Criminal Cases against Staff removed
from Serviee of C.L.W.

8021. SHRI SAMAR MUKHERJEE-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether sny criminal case Is
pending against the staff of Chairman-
jan Locomotive Works who were re-
meved from service for participating
tn May, 1974 Rallway Strike; and

DECEMBER 10, 1974
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(®) i not, the reasons for which
they were removed from service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) They were removed from ger-
vice for their gross misconduct in con-
nection with the strike.

Demand for Pablication of a Journal

8922. SHRI SAMAR MUKHERJEE:
Will the Munister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether attention of Govern-
ment has been drawn to the demands
for the publication of g Journal made
by the Election Commission of India
Employees Union to the Chief Election
Commissioner of India on the 21st
September, 19738; and

{b) if so, the action taken thereon
by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJI-
N1 MAHISHI). (a) Yes, Sir.

(b) The matter 15 under the cons-
deration of the Election Commission

Indian Delegations visit to Libya for
Crude Oil

3923 SHRI BIRENDER SINGH
RAO-
SHRI MUKHTIAR SINGH

MALIK:
SHRI R V SWAMINATHAN:

DR H P SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state’

(a) whether Indian Econcmic dele-
gation vusited Libya during the month
of October, 1974,

(b) whether the delegation hed a
talk with the Libyan Govermment for
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the export of Crude Oil to India dur-
ing 1875; and

(c) if s0, the result achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). In accordance with the ag-
reement concerning cooperation in the
field of oil between the Government
of Libya and the Government of In-
dia signed in September 1973, a
Joint Committee on Oil to supervise
the execution of this agreement and
to encourage and develop technical
cooperation between the two countries
had been set up. At the first meet-
ing of the Joint Committee held in
Tripoli from October 9 to 12, 1074, it
was decided in principle that India
would purchase 2 million tonnes of
crude oil from Libya during 1975 on
terms and conditions to be specified
later. India would explore the pos-
sibility of exchanging this crude oil
with fertilizers.

Proposal from M/g Hindustan Levers
Limited for manufacture of Sodium
Tripoly PhosPhate

3024, SHRI BIRENDER SINGH
RAO: Will the Minister of PETRC-
LEUM AND CHEMICALS be pleased
to tate:

ta) whether Government have since
taken any decision on the application
submitted by M3 Hindustan Levers
Limited, Bombay for the establish-
ment 0 a new undertaking at Haldia
for manufacture of Sodium Tripoly
Phosphate and other related chemi-
cals; and

(b) if so0, what are the broad -ut-
lines thereof angd the reasons for al-
lowing further expansion of this multi-
natlonsl company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) and (b). Yes, Sir. A letter of
intent has heen issued to M/s, Hindus.
tan Lever Ltd., on the 6th March, 1974
for the establishment of a new under-

taking at Haldia (West Bengal) for

the manufacture of the undermen-

tioned items for capacities mentioned

against each:—

unnes/anaum
30,000

Sodiun Tripojy Phosphate
Sulphuric Acd .. . . *54,000
Phosphoric Acit . *19,500

* for captive use in the man ifa.ture
uf STPP,.

The letter of intent ir subject to
the following conditions:

(1) The Company should issue fresh
shares to the Indian public, to the
¢xclusion of the foreign shareholders
to the extent which will, after the
proposed issue of bonus shareg in the
proportion of one new share to every
six <hares reduce the share holdings
of the non-resident shareholder from
the present figure of 85 per cent at
the mnst to 70 per cent during the
course of implementation of omly
this project for the manufacture of
sulphuric acid, phosphoric acid and
industrial phosphates (STPP). This
condition will not operate as a pre-
cedent for any other future projerts
of the company,

(2) The company shall adhere to
the phased programme indicated in
the application pertaining to this pro-
posal namely it will achieve a produc-
tion of 18,000 tonnes in the first year
of the commencement of the produc-
tion. 27,000 tonnes in the second year
and 30.000 tonnes in the 3rd year.

(3) The import of capita] goods for
the project shall be subject to appro-
val of the Government,

(4) The project shall be located at
Holdia in th District of Midnapore,
West Bengal.

(5) The vompany will try to obtain
technology and know-how for the
proposed project from Indiap gources
and for the purpose the company will
issuc &an advertisement inviting pro-
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posals from Indian' parties and consi-
der the same and the terms and con-
ditions on which these are offered.

(6) The company will go in for im-
port of technology and know-how
from foreign sources only if requisite
technology and  know-how is not
available in India or ig not up-to-date
and satisfactory or is not available
on suitable terms and conditions and
subject to prior approval of the Gov-
ernment.

(7Y The company will earmark a
certain percentage of its STPP pro-
duction for sale to outside parties and
will submit a scheme for this purpose
for prior approval of Government,

(8) The company shall supply STPP
produced by it to other manufacturers
of Synthetic Detergent at the same
rate at which the company will supply
STPP for its owp captive consump-
tion. For this purpose the company
will maintain separate cost accounts
for the new project so that the cost
of the production of STPP may bLe
separately” determined and Govern-
ment may, if necessary, consider the
question of taking action under Sec-
tion 209 (1) (d) and/or Section 233B
of the Companies Act, 1956.

(9) The company shall undertake
export obligation at least upto the
leve! of 20 per cent of its annual pro-
duction of STPP, It will however, be
open to the company i{v apply to the
Centra! Government for considering
the question of walving this export
obligation for a period of time in the
light of circumstances then prevailing
in the country in regard to demand
am} supply of this basic raw mate-
nral,

(10) The loans from financia! ins-
titution+ shall be subject to the right
of insertion of convertibility clause
according to Government policy.

(11) The company shall ensure that
the debt-equity ratio does not exceed
2:1 and net block-debt ratio does not
exceed 1:0.5.
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(12) The wvalidity of the letter of
Intent will be for a period of one
year.

The reasons for giving letter of in-
tent are as follows:

(1) The proposal satisfied the eri-
teria of approval laid down in Section
28 of the Monopolies and Restrictive
Trade Practices Act. namely, by bring=
ing into existence a new enterprise as
countervailing force to an  existing
monopoly fostering competition, re-
ducing  regional Jisparities through
the development of backward areas,
generating employment etc.

(2) The proposed plant is capital
intensive, ‘involving sophislicated
technology and is to be located in a
backward area. It will generate emp-
loyment and also provide the benefits
of import substitution. Investment in
such a project by Hindustan Lever
Ltd,, a foreign majority company is
permissible 1n terms of the current In-
dustrial Licenmng Policy of Govern-
ment,

{(3) The rroposed plant at Haldia
will produce 30,030 tonnes of STPP per
annum and thereby save about Rs 5
crores in net foreign exchange.
Further 30000 tonnes of STPP will
enable the production of about 1,00,000
tonnes of Synthetic Detergents which
in turn wi!l avoid ‘he import of about
10,000 tonnes of tallow fcr s04p
making. The saving in foreign ox-
change out go would be Rs 3 crores
per annum.

(4) The MRTP Commission on &
review of the over-all position felt
t 1t the proposed p'ant by Hindusitn
T wyer is cxnecled to be one of the
¢ dickest to be implemented as the
-nmpany is professionally managed
bas a prover record for speedy uftli
sation of capacity and a researc.
oriented ouflook with a strong R& O
base.

(5) The project will, it is ortimated.
generate cmploymen?t directly to 300
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persons and indirectly to many times
that number.

(6) An estimated sum of about
Rs. 14 crores will accrue as revenue
under various heads to the State and
Central Governments

(7) All India demand for STPP by
the end of the Fitth Plan period was
estimated lo be 1,33,000 tonnes. 34
per cent of that demand 15 expected
to be m the Eustern Region, ie. ap-
proximately 43000 tonnes. The Hind-
ustun Lever was the only applicant
ready lo set up a plant in the Eastern
Region and that too in a backward
ared,

(8) At present almost 100 per cent
monopoly positton in the production ot
STPP 1> held hy M 3 Albright
Morar;: & Pandit Private Limited,
ha'mg 46 per cent non-resident share-
holdings and a compuny helonging to
the Dharamsv Morarji Group. The
provect  of the Hindustan Lever
will be nne which will quickly break
this monapoly.

(9) The project will be set up in a
backwiird distriect and will encourage
the growth of a number of ancillhary
and small scale industries in the area.

{10 The proposal will lead to a
very significant reduction of foreign
shareholding in the applicant com-
pany hy 15 per cent The company
has agree:! to bhring down the foreign
shareholding fiom the existing level of
85 per cent tn 70 per cent.

{11) The project will constitute less
than 20 per cent of the All India
capacity so far approved and under
consideration and thus there is no
possibility that the applicant company
wili occupy a commanding position
in the field of BTPP manufasture.

Representation of General Secretary
of All India Railwaymen’s Federation

3925. SHRI SAMAR GUHA: Wil
the Mumister of RAILWAYS Dhe pleas-
ed lo state:

(a) whether General Secretary of
All India Railwaymen's Federation re-
cently met the Prime Minister, Home
Minister, Railway Minister, State
Minister of Railway and made repre-
sentation about permanent and casual
railwaymen who have not yet bren
taken back to service and agai.si
whom court cases are pending,

(h) i so, facts about the represen-
tationt made by them and

(c) the steps taken or proposed by
Government t sympathetically const-
der the cases of the railwaymen whese
cases, in general, have been reoresent-
ed by the General Secretary of the Ail
India Railwaymen's Federation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes.

(b} and (c). While the representa-
tions relates to the taking back of emp-
loyees dismissed. removed, discharged
or whose services were terminated, it
has been hinted that a general am-
nesty be given.

The policy of the Government is
that while no general amnesty can be
given to staff irrespective of the se-
riousness of their actions againsi na-
tional interests in maintaining the
nation’s life lines, the Raillway Admi-
nistrations are considering all appeals
and representations with sympathy
putting staff back to duty wherever
possible, condoning break in service
where  extenuating circumstances
brought out on appeal are acceptable,
and also dropping cases where charg-
es are not serious.
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AIRF enjoys negotiating facilities
under the Permanent Negotiating Ma-
chinery and the Joint Consultative
Machinery.

Delimitation of Parliamentary Consti-
tuencies and revisen of voters’ lisi

3927. SHRI SAMAR GUHA : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether after completion of

‘delimitation gf Parliamentary constitu-
encies by July, 1975 opportunities wiil
be given for raising objections;

(b) if so, facts thereof;

(c) whether revision of voters’ list
-¢f such constituencies will 3lso be
completed by that time;

(d) the period of time required for
holding of either Lok Sabha and As-
sembly elections after delimitation of
constituencies and completion of the
revision of vyoters’ list;

fulfilleg for
and Assembly

(e) conditions tg be
helding Lok Sabhsa
Elections;

(f) whether there are any provisons
‘for obviating such requirements; and

(g) if so, facts thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) and (b). No,
Sir, Sub-section (2) of section 10 of
the Delimitation Act, 1972, provides
that upon publication in the Gazette
of India and Order made by the Deli-
mitation Commission under section 8
or section 9 of the Act shall have the
force of law and shall not be called
in question in any court.

(c) Yes, Sir. The revision of electo-
ral rolls in all the States and Union
Territories in respect of the newly
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delimited constituencies is expected to
be completed by July, 1975, except in
the case of a few constituencies com-
prised in areas which will be snow-
bound, during the early part of 1975.

(d) No specific period has been
prescribed for holding elections after
the delimitation of constituencies or
compietion of revision of the voters’
lists.

Section 14 of the Representation of
the People Act, 1951, which deals with
the notifications for the general elec-
tions to the House of the People, con-
tains a provision to the effect that
where a genera]l celection is held,
otherwise than on the dissolution of
the existing House of the Pecople, no
notification calling upon parliamen-
tary constituencies to elect members
shall be issued at any time
earlier than six months prior
to the date on which the dura-
tion of that House would expire under
the provisions of clause (2) of article
83. Similar requirement in the case
of general election to the Legislative
Assembly of a Ztale iz to e found in
the proviso to sub-section (2) of sec-
tion 15 of the said Act, which is the
relevant provision which deals with
notification for general election to a
State Legislative Assembly. It may
also be mentioned that by virtue of
the provisions of section 30 of the said
Act, the minimum statutory period of
time-lag required before holding an
election to the Lok Sabha or to the
Legislative Assembly of a State will
be thirty days after the issue of the
notification calling the election.

(e) The conditions precedent for
the holding of general elections to the
Lok Sabha and the Legislative As-
sembly of a State are laid down in
section 21 of the Representation of
the People Act, 1950 and articles 82
and 170 of the Constitution, read with
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the provisioms of the relevant Deli
mitation Act. They are:—

(1) Unless otherwise directed by
the Election Commission, for
reasons to be recorded in
writing, revision of the elec-
toral roll in the prescribed
manner by reference to the
gualifying date before each
general election to the House
of the People or to the Legis-
lative AssemUly of a State and
Lefore euch ! yve-e'ection to fill
a casual vacancy in a seat al-
lotted to the constituency.

(2) Publication of final orders by
the authority (namely, the
Delimitation Commission),
constituted by law (namely,
tbe relevant Delimitation Act)
as required by the relevant
provisions of the Constitution
{namely, articles 82 and 170)
re-adjusting the number of
seats in the House of the Peo-
ple and the total number of
seals to be assigned to the
Legislative Assembly of each
Btate (subject to rxeservation
for Bcheduled Casles and
Scheduled Tribes) on the
basis of the relevant figures
of the population of the rele-
vant last preceding census,
which have been ascertained
and published and delimiting
the conistituencies in accord-
ance with the provisions of
the relevant Delimitation
Act,

(f) and (g). The requirements, re-
lerred lo abbwve, are on the basis of
the Constitutional provisions as well
as the provisions of the relevant laws,
namely, the Representation of the Peo-
ple Acts, 1950 and 1951 and the Deli-
mitation Act, 1872. There are no pro-
vislons for obviating such require-
ments. However, as already stated in
answer to Part (e) of the Question,
rection 31 of the Representation of
ihe Peopls Aot, 1980, empowers the
Election Comamission to direct, for

213 LS8

reasons to be recordeu in writing, that
the revision of electoral rolls, which
would otherwise be required wunder
the provisions cf the said section, need
not Le done.

Coal-based Fertiliver Plant at Talcher

3928. SHR1 RAJDEO SINGH: Will
the Mmister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the World's largest
coal-based fertihizer plant is fast com-
ing up at Talcher m Orissa costing
about Rs. 140 crores, one-third of
which will be in foreign exchange; and

(b) whether to produce half a mil-
lion tonnes of urea a year, it will con-
sume a8 g feed a million tonnes of
codl®?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRIK. R
GANESH): (a) Considerable progress
has been made on thrs project whach
is presently estimated to cost about
Rs. 140 crores (including a foreign
exchange component of Rs. 40 crores).

(b) Yes, Sir.
Printing of reports of MRTP Com-
mission
3929. PROF. MADHU DANDA-

VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to slate:

(a) whether a request hag been
made to Government that all the te-
ports of MRT.P, Commission, includ-
ing the administrative reports should
be printeq so that they are easily
available to the Members of Parlia-
ment; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-



163  Written Answers

BRATA BARUA): (a) and (b). The
Commisgion in Chapter V of its An-
nual Report relating to the working
of the Commission for the calendar
year ended 31st December, 1873, which
will be laid on the Table of the House
shortly, has reiterated its suggestion
that the Reports submitted by it under
Chapter III of the MRTFP Act may be
printed. The Government agree in
principle with the Commission that it
rmught be desirable to print the Re-
ports of the Commission and make
them saleable publication. However,
it would be necessary to assess the
probable demand for such Reports to
ensure that printing of the reports
may not be altogether a financial loss,
The incurring of expenditure for prin-
ting a whole series of reports may not
be justifiable in the present context
cf the need for effecting drastic eco-
nomy by eliminating all avoidable ex-
penditure and prescribing stringent
conditions for the use of paper for
writing and printing In view of a vir-
tusl paper famine.

Utilimation of Ofl Drilling Ship ‘Sagar
Samrat’

3930. SHRI 8. R. DAMANI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
Unstarred Question No. 1635 on the
€th August, 1974 regarding utilization
of vil drilling ship ‘Sagar Samrat' and
state:

(a) whether the information has
since been collected and, if so, the
particulars thereof; and

(b) what steps are taken to .make
the Sagar Samrat fit for use through-
out the year and in all weather con-
ditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{(a) Reply in fulfilment of the assu-~
rance to Unstarred Question No. 1635
on the 8th August, 1974 has been lald
on the Table of the Sabha on Novem-
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ber 20, 1874 vide ibem No, 80 Siate—
ment IIL

(b) Sagar Samrat iz fit for use
throughout the year within the permis-
sible water depth and weather con-
ditions.

Amount collected through sale of
Tickets and freight charges

8981. SHR1 DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) total amount collected, zone-
wise, through sale of tickets during
last 3 years, year-wise; and

(b) total amount collected rone-
wise through freight charges during
the last 3 years year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement.]
showing total amount of zone-wise
earnings through sale of tickets during
last three years is laid on the Table
of the House [Placed in Library, See
No. LT-8720/74].

(b) A statement-II showing total
amount of zone-wise earnings through
freight charges during the last 3 year®
iz laid on the Table of the House,
[Placed in Library. See No. LT-
B720 4],

Strike netlse served by rallway
Officers’ Orpanisation

3632 SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to siate:

(a) whether any Railwiy "“?..;'Zf;
organisation served strike
to participate in th:?.nny strike
held in May, 1974;

(b) whether they ware granted soy
benefit in connection with the strike;
and
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8033. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Board has
decideq not to place any order for
sleepers with the foundries of Eastern
mroﬂnn specially in West Bengal and

(b) whether as a result of ‘it, more
than 350,000 workers have lost their
employment; and

(c¢) if s0, the reasons for the same
and steps taken by Government in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH): (a) No,
(b) and (c). Do not arise.

Proposal from Giaxo Laboratories for
manafacture of certain drugs

3034. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Glaxo Laboratories are
proposing to manufacture three other
drugs;

(b) if s0, the names of the drugs to
be manufactured;

(c} whether the company hai ap-
proached Government for graut of

loan for the manufacture of the drugs;
and

(d) the expected annual productiong
of the drugs and the extent to which
these would meet the country’s de-
mand?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a), (b) and (d). Parti-
culars of proposals of Glaxo Labora-
tories for manufacture of other drugs,
with their present status, are as
follows:—

S. Name of uct Capacity  Estimared (:97!1-79} Present status
Nos, e .ptd reqmen
T Solbutamol . . . . 100 Kgs. Not sssessed Letter of intent is-
3 Medaxite Hydrochlordde . 400 kgs. » Under consideration
(c) No, Sir. ROLEUM AND CHEMICALS be
”;mll'l s pleased to state whether there is a
3985. NAWAL KISHORE proposal to set up any new fertilizer
SHARMA: the Minister of PET- plants in Rajasthan?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH): A letter of intent has
been granted to M/s. Delhi Cloth and
General Mills Company Limited for
further expansion of their fertilizer
plant at Kota in Rajasthan envisag-
ing an additional production of 345
lakhs tonnes of Nitrogen in the form
of Urea and other products. In addi-
tion, some studres are also under way
regarding the feasibility of setting up
of a fertilizer complex in Rajasthan
based on the locally available Pyrites
and Rock Phosphate.

Enquiry into mal-practices of vertain
concerns by M.RT.FP. Comamission

3986. SHRI NAWAL KISHORE
SHARMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Monopolies and
Restrictive Trade Practice Commission
has decided to enquire into certain
alleged malpractices in some of the
private concerns in the country;

(b) if so0, the particulars of the con-
cerns against whom enquiry is to be
conducted together with the reasons
therefor; and

(c) the time by which the anquiry
is expected to be presented to
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). In-
formation relating to the inquiries
instituted by the M.R.T.P. Commis-
gion from time to time against alleged
malpractices indulged in by private
concerns is contained in the first and
second Annual Reporty on the Work-
ing and Administration of the
MRTP, Act, 1980 already laid on
the Table of the House and in the
Third Annual Report for the perfod
1st January, 1878 to 3ist December,
1978 which will be laid on the Table
of the Hnuse shortly,
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(¢) Under the provisions of the
MR.T.P. Act, 1969, the Commission is
not required to submit to Government
any report of inquiry in cases of in-
Quiries instituteq under section 10{a)
(1), (i1), (iii) and (iv) of the Act. In
regard to section 31 and 87(4) of the
Act, no time limit is prescribed fgr
submission of the Commissions’ report
to the Government. However, the
proceedings before the Commission in
all the cases under section 81 and sec-
tion 37(4) of the Act have been stayed
by the High Courts on writ petitions
filed by the companies.

Meeting with representatives of States
on distribution of diessl

3837. SHRI NAWAL KXISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
Pleased to state:

(a) whether he held a meeting with
the States Representatives recently;

(b) i so, the broad outline of the
discussions helg about the supply of

tion in the Btates;

(c) whether some discussion wus
also held sbout the supply of diesel
to the State to meet the requuements
of trucks which have gone of the
road; and

(d) if so, the broad outlines of sup-
ply of high speed and light diesel cil
for production and for use an trucks
separately?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Minister of Petroleum ang Che-
micals had a meeting recently with
representatives of some State Gov-
ernments to assess their diesel re-
quirements particularly for the agri-
cultural programme in the ecoming
Rabl Season. |,

(b) State Governments were re-
quested 10 re-asseas their diese] oil
requirements on a realistic basls and
fix ressonable norms for comsump-
tion in irrigation pumps and for agri-



169 Written Answers AGRAHAYANA 19, 1396 (SAKA) Written Answers 170

cultural machinery. State Govern-
ments were further requested to en-
sure availability of diese] oil to agri-
culturists on priority if necessary
through quota cards and to effective-
ly check malpractices like hoarding
and Dblack marketing. They were
assured that the Central Government
is trying to meet the requirements of
diesel oil particularly for the agri-
cultural programmey in full,

(c) and (d), As far as the require-
ment of HSD for the transport sector
is concerned State Governments have
already been requested to achieve
maximum economy in the consump-
tion of HSD through various mea-
sures. However, some of the mea-
sures suggested to State Governments
have been review#fl by Government
and related instructions are being
issued.

At present no allocation of quotas
iz made for HSD or LDO either State-
wige or for agricultural and transport
sectors geparately.

Cases pending in Delhi Courts in 1972,
1973 and September, 1974
3938. SHRI INDERJIT GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the number of civil, incuding
rent control cases and criminal cases
pending in Delhi courts (excluding
the High Court) at the end of 1972,
1873 and September, 1074;

(b) the total cadre strength of sub-
judges, Rent Controllers, Judicial
Magistrates of Delhi during the same
periods;

(¢) whether the number of pending
cases 15 continuously increasing; and

(d) if so, remedial measures taken
by Government?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI HH R GOKHALE): (a) A
statement-1 is attached.

(h) A statement-II is attached.

(c) and (d). (i) The Delhi High
Court has appointed nine special
Metropolitan Magistrates ang various
types of cases under special and local
Acts have becen made over to them
for disposal,

(1i) The High Court has recom-
mended appointment of twenty offi-
cers to the Delhi Judicial Service on
the basis of a competitive examina-
tion held by it in 1973 out of whom
none officers have already joined and
the rest are likely to take over in
the near future. Some of these offi-
cers will be appointed as subordinate
Judges ang some as Magistrates,

tiii) The Delhi High Court has pro-
posed the creation of more posts of
Additional Rent Controllers and
Additional Dijstrict and Sessions Jud-
ges. These proposals are being ex-
amined.

Statement-l

——

At the end of At the end of At the wnd of

1972 1973 September,
1974
1. Cases Including Rent Control
% . . N . . 4680 47372 47304
3. Crimingl Cass . . . . 798 094 2291
the Courts of Metro-
¥ mnmm . . . 2am 236775 236258
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Statement-II

At the end of At the end of At the end of
1972 s

1973
1574

t  Sub-Judges . . . .

Honorary Sub- dealing with
A mmiraimn{hm) . -
Rent Controllers .
4 Judicial Magistretes/Metropolitan

w

19 24 a7

Division-wise break up of employees
punished for participating in strike
(North Eastery Rallway)

3639, SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 338 on the
12 November, 1974 regarding restora-
tion of stafus guo ante as existed
before May, 1074 sirike and state:

(a) what is the total break up of
Railway employees undergoing bresk-
in-service, suspension removal or be-
ing prosecuted, Railway-wise throu-
ghout the country and Division-wise
on the North Eastern Railway;

(b) what is the union-wise break
up of such employees in various Divi-
sions of the North Eastern Rallway;

{c) whether under Samastipur Di-
vision of the North Eastern Rallway
even now employees are beuiy pro-
secuted in connection with the 33-days
sirike in Barsuni Garshara area and
President of the Samastipur Divisional
branch of the AITUC affiliated union
stands removed from service In viola-

(d) i so, whether the agreement ia
to be implemented in full and if not,
why?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement ia
attached. Division-wise break up of
the North Eastern Rullway employees
undergoing break-in-service, suspen-
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Ststemeont
Raflway No.ofem- No.ofEm- No. of per- No. of Court/
-:‘m still manent & police case
s~
Presiin © pemsion T,  Stuff Mlemis- s ralley
service sed/removed employees
or dischar-
from
service but
not so far
taken back
to duty.
w * * . - mtSS’ 1‘3 m 1:349
Esstern . . 15,611 147 847 337
Northern . v . 16,947 a3 217 5
‘North Esstern 7,100 179 216 412
Northeast Frontier . . ' 50 944 9 1,195 1$
Southern 15,665 60 283 108
South Central . . 7043 140 65
South Eastern 38,900 198 838 408
Western . 17,381 313 762 1977
C.L.W. . . 8,414 12 1 41
D.LW. . 792 1 36
LG.F. 2,296 20 4 20
Division-wise Break wp/N.E. Ralway
Jzatnagar . . . o 37 *
Lugknow . ' " . . . . 37 *
Varsnasi . . . » 4551 *
Samastipur . ] . : . . " s1 .

*Information i{s baing collected and will be laid on the Table of the Sabha

Dhanded Railway Awthoritles Squan-
dering Rallway Mooey

3l SHR! CHANDRA SHEKHAR
SINGH: WiH the Minister of RAIL-
WAYS be plessed to state:

Minister has besn drawn to
the news *“Dhanbad Railway authori-

Hes squandering Rafloay maney* s

in the Coal Seld Garctle
dated 31st March, 1974; and

(b) it so, the action taken on thesze
specific allegations of squandeiing
Railway money?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Question does not arise
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Consequences of break In-service
notices serveqd on Railway
Employees

3842, SHRI JYQTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) Railway-wise and Railway Di~
vision-wise, number of employees ser-
ved with “break-in-service” notices on
charges of participation in the last ull
India general Strike of railway-men;

\b) in how many cases, break-in-
service notices, Railway-wise remajn
in force to dale;

(c) what are the conseauences of
the break-in-service; and

(d) what are the terms and condi-
tions of withdrawal of these notices?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). Informa-
tion 18 being collected ang will be
Jaid on the Table of the Sabha,

Decline in efficiency of utilisation of
wagons, coaches and locomotives

3943. SHRI JYOTIRMOY BOSU:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether according to an inde-
pedent scrutiny, efficiency of utilisation
of wagons, coaches ang locumotives in

1b) if so0. the facts theceol; asd
(c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). No speci-
fic studies have been carried out, of
the utilisation of wagons, locomotives

DECEMBER 10, 1074
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and coaching stock during the period
April to July, 197¢ compared with
the corresponding period of last year.

The indices of rolling stock wutili-
sation, however, show a general de-
cline during April to July 1974 pri-
marily due to the ‘go-slow’, ‘work-to-
rule’ and other agitations by staff in
April, 1974, culminating in the All-
India Railwaymen’'s strike in May,
1974. Some of the other factors
which have affecteq utilisation are
civil disturbances, industrial stagna-
tion on account of power cuts, floods
and breaches, etc.

Recommendations of Malariya Com~
mittee on 0 & NGC

3944 SHRI JYOTIRMOY BOSU.
Will the Minister of PETROLEUM
AND CHEMICALS be pleazed to state:

(a) what were the main recomen-
dations of the Malaviya Committee on
tie Oil and Natural Gas Commission*

fb) what steps, if any, have been
taken to implement those recommen-
dations; and

(.) the reasons why tha Commit-
loe’s report has not beem present«:
before the Parliament?

(a) to (c). The Report of the “Com-
mittee for the review of the ONGC"
headed by Shri K, D, Msalaviya was
placed on the Table of the Sabha on
December 22, 1972. The Action-taken

along with Government's decisions of
most of them was laid on the Table of
the Sabha on August 22, 1978. T»e

mmd:ﬁmnuﬂ:zhmlﬂi‘
sation/reconsiitution of ORGC are
under conzidersiion,. '
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Loss suffered in seiting up of the
refinery at Haldia

3945. SBHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) how mueh did it lost to set up
the Public Sector refinery at Haldla;
and

(b) the total capacity of the re-
finery?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) The revised cost estimate of Haldia
Refinery, as approved by the Govern-
ment in July 1972, i1s Rs. 67.30 crores.
There is likely to be some increase in
the total cost when the Refinery is
fully completed, This is mainly due to
increase in the construction period ex-
penses due to delay in rommissioning
of the reflnery, escalation in the prices
of construction materials, increages in
wages ang additional cost due to ex-
tended period of stay of the specialists
elc.  As the Refinery is still under
construction the question of any loss
suffered by it does not arise.

(b) The Refinery will have capacity
to process 2.5 million tonnes of crude
ofl per annum,

Rallway Unions of Eurepe, Aunstralia
ang Asly demanding reinstatement

3940. SHRI C. K. CHANDRAPFAN:
Will the Minister of RAILWAYS be
Pleased to state:

(a) whether gleven major reilway-
men's Union

(b) if so, the salient features ther-

of and response of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) Yes Sir—from 10
unions,

(b) The Government's policy is not
to victimi se employees for legitimate
Trade Union activities. However,
when they act against the law of the
land, appropriate action has to be taken.
The policy of looking inty individual
appeals sympathetically has already
been announced in the Farliament, snd
as a result of it about 85 per cemnt of
those employees who are dismissed or
removed and who appealed have been
taken back.

Inquiry into Bata India Lta, (Bombay),
Carona Sahn Ltd,
(Calcutta), and Ushy Sales
Private Ltd. (Delhi)

3947. SHRI C. K. CHANDRAFPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plessed
to state:

(a) whether a large number of res- -
trictive trade practices are being in-
dulged intp by Hata Indis Ltd. (Bom-
bay), Carona Sahu Company Lad.
(Calcutta) and Usha Sales private
Ltd., (Delhi).

(b) if so, the facts thereof:

(c) whether MRTP. Cormmission

propose to conduct an inquiry against
thegse three companies; and

(d) it s0, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! BEDA-
BRATA BARUA): (a) aad (b), The
restrictive trade practices allegedly
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indulged into by the three companiesare as stated below:

SL Name of the Company
No.

Nature of restrictive trade practices.

1 Bata India Ltd. Bombay

11-1i forcing payment of discount/bon resale
Fumlgc minm;-nee. masut-c;t’m& the mv'l?i'a:fg g
MR.T f) fm’. {?m. “ s

3. Csrona Szhu C». Ltd., Calcutta . Restrictions on dealers to whom the goods and sold

by the company, full-line
tenance and

le price Mnu
nt of discount ey attracung the
clauses (&), (b), (<)» (£) and (¢) of section

provisions
33(1) of the M.RT.P. Act, 1969

3. Usha Sales Pvt. Lid., Delln

price

. Territorial restnictions, exclusive dealership, ressle
maintenence and allowan

rebate /dicccur 1,
s of cleuscs (g), (a), (¢) and (f)
Act, 1969.

of section 33(1) of the M.T.R.P.

— — - — -

(c) and (d), The Registrar Restrictive
Trade Agreements has filled applica-
tions against these three companles
viz., Bata India Limited, Carona Sahu
‘Company Limited and Usha Sales
Private Limited, Under section 10(a)
(iif) of the M. R. T. P. Act, 1069 with
the Monopolies and Restrictive Trade
Practices Commission on 23-2-1974,
16-2-1974 and 10-6-1974, respectively,
for an inquiry under scction 37 of the
Act into the restrictive iradc practices
allegedly indulged in by these compa-
nies. The inquiry by the Commission
is in progress,. The member’s atten-
tion is also invited to the reply given
the Unsturred Question No. 2138 in the
House on 26-11-74¢ regarding the case
of M/s. Bata India Limited.

Rallway limk with Jhalawar City in
Rajasthan

3048. SHRI ONKAR LA BERWA:
Will the Minister of RAILWAYS be
Pleased {5 state:

(a) whether Government propose to
construet new railway lines in those
industrially areag which
need infra-structure for economic
development in Rajasthan;

(b) whether Jhalawar city will be
dinked with raflway line in view of the

abject poverty, unemployment and
economic backwardness of the district;

(¢) whether in the past, Govern-
ment had assured that when economic
situation of the country improves the
Proposal will be considered; and

(d) whether any fresh thought has
been given to it and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!L
BUTA SINGH): (a) It ig the policy of
the Government to construct new rail-
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Large business houses in the country

3950. SHRI B. V. NAIK: wWil] the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS bLe pleased to
state:

(a) the number of large business
houses in this country at present;

(b) the total number of independent
manufacturing, trading and other buai-
ness units functioning under them;
and

(c) the total number of incorporated
companieg functioning under each one
of them, separately, giving the pame
of each large husinesy houset

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRE (SHRI BEDA-
BRATA BARUA): (a) to (c). In the
light of the vevised industrial Heens-
ing poliey announced in February 1973,
undertakings registered under Saction
28 of the Monopolies and Restrictive
Trade Practicss Act, 1989, fe

(i) undertaking which by them-
sslvey or together with Inter-
conmected undertaking have
M«mumn;:
MM uﬂ:wﬂu‘
Ptovizions of Section 20(a); or

() domimant yundertakings which
by thamsslves or together with
faely  loterconnected under

takings have atsets of not less
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tracting the provisions of See-
tion 20(b) ot the M.R.T.P. Act,

@re considered as large business houses.

2. As tm 31st October 1974, the num-
ber of belonging to dif-
ferent groups whieh have been regis-
tereg under Section 26 of the M.R.T.P.
Act and the number of companies
among them either incorporated under
the Companies Act or otherwise cover-
ed by the provisions of Section 591 of
that Act are ghown :n the Statement
Taid on the Table of the House. [Placed
m Library, See No. LT-8721/74).

3. Information on the number of in-
dependent units belonging to each
undertaking is not available as such
units are not registared Individually
under the M.R.T.P, Act,

&hmhhmlmwm
betWegn Baugalore and New
Delhi via Madras

3051. SHRI B. V. NAIK Wil fhe
Minister of RAILWAYS be pleased to
state:

(a) whether there is any scheme to
introduce a Rajdhani-Express between
Bangalore and New Delhi via Madras;
and

(b) if o, the salient features there-
of

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise,
Fool over bridge at Damapur Rallway
Station (Eastery Railway)
3082, SHRI RAMAVATAR SHAS-

TRI: Will the Minister of RAIL-
WAYS be plessed to state:

(a) whether the existing foot over
bridge at Danapur Siation (Eastern
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Railway) which iz very old conmects
the UP and Down Platforms;

(b) whether due to increase in the
population as well ag in the number
of traing the overbridge has become
over congested and impassable when
trains arrive gimulianeously on TUp
and Down Platforms;

(c¢) whether the General Manager,
Eastern Railway had agreed to cons-
truct another foot over-bridge near
the Good shed and also to widen the
exusting footover-bridges there; and

(d) if so when the assurances given
in the Users' Consultative Commitiee
meetings with General Manager, Eas-
tern Railway and Divisional Superin-
tendent, Danapur will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). Yes. The foot-
over-bnidge has also been extended
upto approach roads connecting the
settlement on either side of Raillway
Line.

(b) No. However, at times the foot
over bridge gets congestod for sbort
duration, when due to bunching of
trains which arrive simultaneously on
Up and Down platforms and the in-
habitants of the settlemont also awvail-
ing of the facility simultaneously,

{c) No.
(d) Does not arise.

Written Answers DECEMBER 10, 1974
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Provision of Artissy Staff in TLIs,
Power Houses anil Bead Light Stations
in Elecirics! Department (Esstém
Railway).

3053. SHRI RAMAVATAR SHAS.
TRI: Will the Minister of RAJLWAYS
be pleased to state:

(a) whether there is any yardstick
prescribed for provision of artisan staff
in TLIs, Power Houses and Head Light
Stations in Electrical Department or
Indian Railways;

(b) whether there is any prescribec
percentage o' posts in skilled, semi-
skilled and unskilled graded in the
Electrical Department;

(¢} whether staff have been provid-
ed according to the prescribed yard-
stick and percentages on Eastern Rail-
way, separately for TLis, Power
Houses and Head Light Stations in
Electrical Department; and

(d) if not, whether Government
propose to prescribe yardstick and
percentages for each section in Elec-
trical Department on Eastern Rallway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No yerdstick has
been prescribed by Railway Board
The Railways have evolved their own
guidelines,

(b) No.

(c) Staff have been provided gecord-
ing to the guidelines evolved by the
Railway Administration which do .not
prescribe any percentages for the var-
oug categories. Howewer, the existing
percentage of staff on Esslern Rallwey
in these sectiops ia as undery:

Category Power House Head Light Train Lightii g
Skilled . . ,m H% “%
Semi-Skifled . i . 4% 3% %
UW . - . ‘9% f ax ”x
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{d) The existing percentage of staff
in the vasiouse electrical units of the
Eastern Rallwey are working satistac-
torily as they are based on work-load
in each area.

wow QuRiR aift Wl woa Afgent €
QT o frewt owwa e wmA Wt
werTe

3954 ot Wl wrf : Wy W
ot ag A o wor wH fn

(%) w1 gTer w I owdw
T N gag Afgenr & s 9%
freeft Awem ax qarr W W yor™
g =

(&) zfe g, & v ag ?

Tt wwrew ¥ Wi (st
N)t(*)ﬁw; ko

(%) Jeore wwwie #1 faeelt Goverr
T gqey won sgriee aft @
wife gt aft ot aqr qqean N
Fraaret w1 ware §)

Special Tribunals ts @ispese of Eleo-
tlon Fotitiens

caused o the candidates
nerdinate delay iovolved in the
gmdmmmm the
“‘“Wﬁ.mwmomvy
Pressure of Work on them; and

(d) i go, whether Government pre-
Pose to set up special tribunals/autho-

rities to decide such cases, within a
short time and also simplify the whole
procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINT MAHISHI): (a) The practice
of trial of election petitions by High
Courts, which was introduced in this
country by amending the Represen-
tation of the People Act, 1951, in
1966, has, in the Government's view,
resulted in speedier disposa] of elec-
tion petitions than under the system
of election tribunals.

(b) Does not arise.

AT, BN W o freew  faf-
i @ gf wfe

3956. st g W W : AT
fomw witc wovew SAr 7z Wy W
o 3] e

(%) %ar wiruegw, wwedew dv
dfver fafwde & 31 ard 1972
AW 126,26 Fra %o % gt g &
e afr gt, & 3@ it & war wror
g, W

(«) w1 w<erlt sown  whafy
(1972-73) & w9t 397 shmze
& gt W1 g wed & g e qun
fird ¥ o ofy gi, @Y wwad sqt o
wrE?

dgtfee ot comw v &
T W (W & Wt W) : (w)
ot g 1 wredte gelw frdy & fordt
gfie % genqfor gfwe & smmee &
fag wearege ¥ ww 5 & wroo
e griw g€ o)
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() v wwew it widt ot Remfor
w1 g7 X v o g -

“arirdY wY ay T g7 G gur & fe
wurt wY 31 9, 1972 7w 126. 26
WTW T ST WY gur O & b e
ot & 20% ¥ o wfaw &1 W
i wfaw §ur ot afe efmt e
qYNTREE ®T fewr w wiwar Y o
& wror gt gfowt v oy gofic o
waew ¥ uferr feoft qer & aveor
TEH § T, ¥ o &R F vy IR
A% WA SRriwe arfeny: we6T aGw
¢ 6.39 T wWQ &7 @ o
nar § fordy v o @ F wrem oy
¥ @® AT a3t K W ¥ wix
T g omaeft | i ¥ ag wrwg vt @
wig 1973 WX 1974 ¥ wrifen
fog aF & o wewgfow ofiw aowt
% Jwren i qfy et ¥ frg wwge/
FTEIT T W Aoy o aef
WYY fored wredie wit 9¢ SR
T¢ ® yfy gt o arfy ameft & agr
§T NE &Y Ty a1 &% arar 4y Ghfirer
0 o fx ofiw T g W W
¥y ag wifee sagrd Gk woft
%

Agreement on pricing and distridution
of Nylon Y¥arn

3957. BHR1 MADHURYYA HAL~
DAR. Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state;

(a) the main featureg of the volun-
tary sgreement on pricing and distri-
bution of nylon yarn entered inty bet-
ween spinners angd weavers, in Sep-
tember, 1974;

(b) whether the MRTP Commission
bas held that the sald sgreement W
full of restrictive trade practices;

Written Answers 188

(c) if so, the broad outlines of the
observations made by the MRTP Com.
misslon in this regard; and .

{d) the reaction of Goverhmoen
thereto?

THE DEPUTY MINISTER IN THR
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): () A statement indi-
cating the salient features of the agres-
ment on pricing and distribution of
Nylon Yarn entered inta between four
Nylon Spinners and 18 Actual Users’
Associations on Sth September, 1973
18 lald on the Table of the House.

(b) and (c). The R.T.P, Commission
has not passed final Orders in this
case as the matter 1s still under its
consideration. By its order dated 21st
October, 1874 in respect of certain pre-
limunary issues raised by the spin-
mners, 1t has stated inter alic that the
operation of the agreement resulted
in respective trade practices within the
meaning of section 2(0) of the MRT.P
Act, 1969. The Commssion has also
observed that several clauses of fhe
sald agreement fall within the cate-
gory of restrictive trade practices
under section 33(1) of the Act. Tbe
preliminary issues having been settled,
the Commission has decided to proceed
to final hearing, inter alia for deter-
munation to whether the restrictive
trade practices of four are prejudicial
to public Interest and as to what
orders under section 37(1) will be ap-
propriate.

{d) Does nat arise in view of whet
has been stated against (b) and (c}
above,

Four Nylon Spinners J.K. Synthetics
I4d, Nirlon Synthetls Fibres and
Chemicals Lid., Garwsve Nylon Ltd.,
nndlloﬂiipﬂ r::..mwm:;
agreement on Septembher,

with 18 Actual Users Associstions for
sale snd distribution of Nylon Yarn
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1. The Agreement provides that 73
cen

at any price that the market can besr.
The 18 Weavers Associations, who are
signatories to the agreement, purport
to act for and on behalf of the members
who hold permits and licences for weav-
ing and manufacturing fabrics out of
the Nylon yarn. The expression
“Actual Users” is defined in the agree-
ment as licensed manufacturers of
fabrics and/or ribbon on powerlooms
or machines. They alone are deemed
to be actual users while the crimpers
and twisters are expressly excluded
from the definition of ‘deemed’ actual
uBers,

3. The agreement provides that a
body called “‘Central Nylon Committee”
consisting of representatives of spinners
and represenistives of weavers associ-
ations shall be set up. The agreement,
apart from providing the fixed prices,
at which sales of nylom yarn will be
made to the weavers assoclations, also
provides that the spinners will endea-
vour to maintain the pattern of pro-
duction on the basis of the require-
mets of the Weavers who are entitled
to benefit under the agreement and
that the production patiern of April,

g
i
g
:
§
g
:

ed yarn equivalent in quantity to the
filameni yarn bought by them, to
weavers who are parties to the agree-
ment at prices and on terms as to
delivery laid down by the Central
Nylon Committee.

5. The agreement also states that
any new comer to the business of
weaving has to apply to the Central
Nylon Committee after becoming a
member of one of the signatory asso-
ciation and the Committee would [
sider all such applications and lay
down a suitable procedure for distribu-
uon of Nylon yarn io the new comer
depending on the availability of the
nylon yam.

6. The agreement is stated to have
come into effect from the 1st Septem-
her, 1973 and is to remain in force
upto 31st August, 1975 and may be
extended thereafter by mutual con-
sent.

Violation of Section 147 of Companies
Act by Santosh Benefits Pvt. Ltd,
Gujarat

3859. SHRI Y. ESWARA REDDY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to siate:

(a) whether Santosh Benefita Pvt.
Ltd. incorporated in Gujarat hag con-
travened the provision of Section 147
of the Companies Act, 1956; and

(b) it 30, what action has been taken
or is proposed to be taken aguinst this
defaulting company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) On a complaint
that the company did not comply with
Section 14T of the Companies Act in
describing the address of its Register-
ed Office correctly on its letter-heads
the Registrar of Companies, Ahméda-
bad, has reproted that the complaint
is not correct,

{b) Does not arise.
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Number of appeals by Rallwaymen
pending Zone-wise/Division-wise

3960. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of appeals for re-
instatement by railway employees,
which have peen rejected by the Rail-
way authorities, Zone-wise and Divi-
sion-wise;

(b) whether the judgments of Cal-
cutta, Gujarat and Kerala High Courts
were taken into consideration, while
rejecting these appeals; and

(c) the trade union organisations to
which these rejected appellanis
belong?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement 18
laid on the Table of the House.
[Placed in Library, See No. LT
8722/74).

(b) Appeals have
being filed.

(c) The appellants do not give the
names of Trade Union to which they
belong and Railway admistrations
are not aware of these particulars ex-
cepl the names of office bearers mainly
of recognized unions.

Class I ang I1 Officers’ posis in Rallway
Board and Zenal Rallways

3961. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state.

(a) the number of posts o Class I
end Class II officers, created in the
HRailway Board office and on Zonal
Railways during the last three years;

(b) the number of posts of Clasg I
and Clasg II officers upgraded during
the same period; and

(¢) the exira expenditure involved
in ronking these changea?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
"BUTA BINGH): (a) 2,118,

(b) 033,

been or are
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(¢) 1971-72 — Rs. 30.00 lakhs (Ap-

prrox). .
1972-73 — Rs. 80.00 lakhs (AP-\

prox).

1873-74 — Rs.
prox).

190,00 lakhs (Ap-

Cases under section 17, 18, 19, 19, 141
and 186 of the Companies Act

3862. SHR1 HAMENDRA SINGH
BANERA: Will the Minister of LAW,
JUSTICE AND COMPANRY AFFAIRS
be pleased to state:

(a) the total number of cases in-
volving change In object Clause or
location of registcred office undey Sec-
tions 17, 18, and 19 of the Companies
Act, 1856, detected during the last
three years;

o) the total number of cases of
violation of Section 79 of the Com-
panies Act relating to issue of shares
at a discount noticed during the last
three years;

(c) the total number of cases in
which violation of Section 141 of the
Companies Act relating to rectification
of Registrar of Charges was com-
mitted during the last three years;
and

(d) the total number of cases in
which Section 188 of the Companies
Act relating to convening of a general
meeting was violated during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (d) The re
quired information 15 being coliscled
and the same will be laid on the table
of the House.

Publication of Journal mititleg ‘Com-
pany Nowg ang Nolw'.

3963, SHRI HAMENDRA SINGH
BANERA: Will the Minister of LAW,
JUSTICE AND COMPANY APFAIRS
be plessed to state:



193 Written Answers AGRAHAYANA 19, 1806 (SAKA) Written Answers 194

(a) whether the Journal “Company
News and Notes® which was a bi-
monthly one is not being published
regularly despite heavy stafl for this
purpose in the Research and Statistics
Division of the Department of Com-
pany Affairs;

(b) what was the circulation of this
Journal during the last three years,
year-wise;

(c) whether this Journal is self-
sufficient or a {inancial losing proposi-
tion; and

(d) whether the circulation of this
Journal has fallen down or is sta-
tionary, and the reasong therefor when
«he Company population has since in-
.1eased which should have stimulated
the demand for such an official pub-
lication?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
"OMPANY AFFAIRS (SHRI BEDAB-
HATA BARUA). (a) The Journal
‘Company News and Notes"” was being
published as a bi-monthly by the De-
partment of Company Affairs until
December, 1072, Since then 1t is being
pubished regularly as a monthly. There
‘s an Assistant Editor, helped by cleri-
cal staff, the works full time for the
Journal. The Editor of the Journal
functions in an ex-officio capacity.

(b) to (d). The paid circulation of
the Journal during the last 3 years is
-5 follows:—

1972 948
1873 882
1974 730

The Journal has been and continues
fu be self-sufficlent, financially. How-
;‘\'vr. in order to counter the falling
fend in circulation, efforts are being
Made to enlist new subscribers,
<953 L§—p

Attending of General Meetings by
Public Trustee and Upgradation
of this post

3064. SHRI HAMENDRA SINGE!
BANERA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased fo state:

(a) how many general meetings of
such companies m which trusts hoid
shares (1) were held (ii) were attend-
ed by the Public Trustee apppointed
under Section 153A during 1871, 1972,
1973 and 1974;

(b) how many general meetings «!f
companies were attended by other
officers of the Department of Company
Affairs/Company Law Board on behalt
of the Public Trustee, and why these
meetings were not attended by the
Public Trustee himself;

(c) whether Government have laid
down any qualification and experien.e
for the post of Public Trustee; and

(d) the number of timeg the pust
of Public Trustee has been upgraded
or down-graded to suit the conven-
nience of individual officers appointed
to this post?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, AND COM-
PANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). A
statement thowing the information is
laid on the Table of the House.

{c) The recruitment and conditions
of service of the Public Trustee are
governed by the Companies (Public
Trustee) Rules, 1973, dated the 24ta
August, 1972 (GSR 983) a copy =f
which was laid on the Table of the
House on 11th December, 1873.

(d) Duning the period 1st Septem-
ber 1964 to 30th March, 1966, the po:t
was held by a relired secretary of the
Lok Sabha. Thereafter the post has
throughout been held by an Officer of
the status of a Joint Secrelary to the
Government of India.
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Statement

1971-72  1972-73 1973-74  1974-75
(upto
30-13~T4}

rlumber of general meetings held

Numb:r of ganeral meetmg-. altendtd- h:r lhe Pub-
lic Trustee . .

Numbzr of meetings attended by officers of the
Departmeant of Campany Aﬂ‘urs as proxies of the
Public Trustee . . . .

220 204 208 146
2 10 13 9
9 5 22 41

Sub-section (2) of section 187B
provides that the Public Trustee may,
instead of himself attending the meet-
ing and exercising the rights and
powers, appeint as his proxy an officer
of the Government or the Trustee
himself to attend such meetings and
to exercise such rights and powers
in accordance with the directions of
the Public Trustee sub-section (3)
of the said section also enable so the
Public Trustee to abstain from
exercising the rights and powers
conferred on him by this section
if in his opinion on the objects of the
trusts or the interests of the benefici-
eries of the trust are not likely to be
adversely affected by such abstention.
Public Trustee is statutory authority
and he has to exercise his discretion
given to him by the said section as to
whether he should attend any general
meeting himself or through  his
proxy or whether he should abstain
from attending or voting at a meeting.

Cases of Voluntary Winding up
Comhnrywm;uucompmlu

#965. SHRI HAMENDRA SINGH
BANERA: Will the Minister of
LAW, JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) the total number of pending
cages of {i) voluntary winding up (i)
ccmpulsory winding up, of companies;

(b) how many of these have been
pending for more than five years, and
fcr more than ten years;

(c) the number of cases where
voluntary winding up proceedings are
pending merely for want of Reports
under Section 497 (6) from the Official
Liquidator;

(d) what remedial steps have been
taken by Government to ensure a
speedy liquidation proceedings sp that
the contributors and creditors do nct
continue to suffer; and

(e) the number of cases where pena|
action was taken for incorreciness cf
declaration of solvency under Section
488 (3) of the Companies Act, 19567

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) to (e). The re-
quired information is being collecte!
and the same will be laid on the tab'e
of the House.

Wagons Claimed as 'Not Received’ by
Assisteg Sidings in Bilaspur Division

3066. SHRI JAGDISH BAHATTA-
CHARYYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of wagons claimed
as not received by each of the assis!-
ed sidings in Bﬂmw Divisicn of S.F.
Raflway during the yesrs 1972, 197
and 1974; and

(b) the arrangement mde to ";
oft these claims against unconnec'e
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wagens received by the Asmsisted
widings during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Station-wise/Sid-
ing-wise statistics of claims preferred
are not maintained and as such it 18

not possible to furmish information as
avked for.

(b) Unconnected wagons received
hy the assisted sidings of Bilaspur
Division were set off against wagons
claimed as not received during the
years in question as under:—

1972 96 uncOonnected Wagons
1973 135 unconnected wagons,
1974 245 unconnected wagons.

Unconnected Wagong in Assisted
Sidings of Bllagpur Division
3967. SHRI JAGADISH BHATTA-

CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

198

(a) how many unconnected wagons
have been placeq in each of the amsist-
ed sidings of Bilaspur Division South
Eastern Railway during the years
1972, 1873 and 1974;

(b) what procedure is followed for
realisation of the freight charges and
cost of materials for these unconnect-
ed wagons;

(e¢) the amount involved in freight
charges and cost of materials for each
siding, separately for fhese three years
and how much amount has been rea-
lised and how much is still outstand-
ing; and

(d) the steps being taken to realise
the outstanding chargea?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Based on claims
preferred by the party, the number
of umconnected wagons placed in
each siding in 1972, 1973 and 1974
were as follows:—

Number of urcirrected wagos«

placed
Name of Suding
1972 1973 1974
Jamul Cement Siding . . 96 91 225
Orient Paper Muls | . . 44
Belpahar Refractorics . . ' . . . . 20

(b) Unconnected wagons already
delivered to a siding are adjusted
against identical consignments on
wagon to wagon bams against pend-
ing claims on booked consignments.
If any wagon remains unconnected
after setting off, reimbursement bills

for the value of goods and freight
charges are submitted to the holder
of the siding where wagon has been
placed and the amount realised,

{¢) The amount involved for the
year 1972, 1873 and 1974 is as under:—

Amount n lakhs of Rs.

1972 1973 1974

() Jaroul Cement Siding . : 166 197 6-o%
() Ocient Paper Mtk . - ic c 89 .
(i) Belpshar Refractories . : o-28
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The amount includes freight char-
ges also for which no separate figures
are calculated, The entire amount
has been realised.

(d) Does not arise.

Undercharges Raised in Assisted

Sidings of Bilaspur Division
(South Eastern Rallway)

3968. SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:—

(®) the amount of undercharges rais-
ed in each of the assisted sidings of

CECEMBER 10, 1874
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Bilaspur Division of South Kastern
Railway during the years 1972, 1978
and 1074;

(b) whether the entire amount hes
since been realised;

(¢) if not the amount gtill due from
each of these assisted gidings; an(d

(d) what steps have been taken to
reglise the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

Onent Paper Mill  Kotma Colliery Siding
Siding

(a) 1972 . Rs, 23,649 Rs. 94

1973 . Rs, 11,731 Rs Ni
1974 . . . i . . Rs, 2,061 Rs. Nil

(b) No.

(c) Amountg still due are as follows —

Ornient Paper Mill Km:m Colle
Siding Siding

1972 , . . . . . Rs. 15,711 Rs. o4
1973 . . . . . Rs. 6,933 Rs, N1
974, + . s e Rs. 2,061 Rs. Nil

(d) Outstanding amounts are un-
der dispute between Siding Owners
and Railway Administration Mat+
ter is belng closely pursued with the
Siding Owners.

Report of Oil Prices Commiitee

3969, SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of PE-
TROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Ol Prices Commit-
tee has submitted its interim report;
and

(b) if s0, the main findings of the
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI C. P. MAJHI):
(a) Not yet Sir.

{b) Does not arise.
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Cash Rewards to Railwaymen Includ-
ing Officers

3976 SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to stale:

(a) how many rallwaymen (lnclud-
;ng Officers) have been gnen cash
rewards for the service dunmg the
Strike., the rate of such awards rnd
the amount :nvolveg in the same;

(b) how many railwaymen have
been given advance increments, the
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total amount involved during the y=ar
1973-74 and what has to be spent on
this account i each subsequent years;

(¢) how many railwaymen had their
services extended beyond 58 years for
aaving worked during Strike and the
amount involved in the same; and

(d) how many posts have since been
upgraded in the Railways after 2nd
May, 1974 and amount of expenditure
involved in the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) So far, about
1.16 lakh employees have been
granted cash awards. The rate of
such awards varies depending on the
merits of each case, however, the to-
tzl amount so far involved is about
Rs. 91 lukhs.

{b) Advance incrementg were not
granted to railway employees during
the financial year 1973-74. So far,
akout 4.38 lakh employees have been
granted advance increments, costing
approximateiy Rs. 2.5 crores this year,

{c) Sy far, 478 employees, who
reached the retirement age in the
nirmal course, have been granted ex-
tension of service. The amount in-
volved is not readily available as it
has to be worked out with reference
i the actual pay and allowances of
each employee.

(d) 280 posts of officers have been
upgraded after 2nd May 1974, The
approximate amount of expenditure
involved is Rs. 15.18 lakhs.

Reducing consumption of Furnace Qil
by making improvements in Fuel
efficiency

3977. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:
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(2) whether experts liave stated
that improvement in fuel eificiency
could cut down the consumption of
furrace oil by 25 per cent and raduce
the costs of industrial units;

(L) whether Government have
taken some decisions to effect sub-
stantial savings in furnace o0il con-
sumption;

(c) whether these proposals could
not help in saving the oil, and

(d) if so, what proposals were
undertaken and reasons Zfor their
failvres?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Some reduction in the consump-
tion of furnace oil can be achieved by
fuel efficiency techniques. However,
the extent of savings would vary from
plant to plant depending on a num-
ber of factors.

(b) to (d). To achieve reduction in
the consumption of furnace oil, a
Standing Committee on Furnace Oil
headed by Secretary and Director
Genera] Technical Development has
been appointed by the Government
to recommend measures for a speedy
switch over to coal of such ofil based
industries which on technological
considerations, are capable of doing
so. The Committee is also to lay down
priorities for the allocation of fur-
nace o0i] to the different categories of
consumers and monitor the progress
made in the direction of economy in
the use of furnace oil and fuel effici-
ency.

A special training course was zalso
organised jointly by the DGTD, IOC
and National Productivity Council
with a view to constituting a fuel
efficiency service to industry in order
to provide in plant demonstration of
fuel efficiency techniques and practi-
cal methods of achieving economy in
the consumption of furnace oil with
either the existing equipment or with
minor or major changes in plant and
equipment. About 150 Industrial
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units in Bombay, Coimbatore and
Calcutta are being surveyed by this
fuel efficiency team and the survey is
expected to be completed gome time
in January, 1975. A mid-term ap-
pralsal of the survey being carried
out has generally revealed some sacope
for bringing about savings in the
consumption of furnace oil through
short-term, medium term and long-
term measures. The results of the
survey after it is completed would be
discussed and communicated to the
concerned Industrial Unity so as to
provide them an opportunity to eva-
luate the results of the survey and
to determine the course of action in
individual  plants  for 1mplementing

the suggestions regarding fuel effici-
ency.

All these measures have brought
about & general sense of economy in
the use of fuel oil, Most of the in-
dustries have taken steps for achiev-
ing a 10 per cent reduction in furnace
0il consumption through measures of
economy, As g result of all these
efforts, furnace oil sales in the first
seven months of the current year
have registered a drop of about 6 per
cent over actual sales in the corres-
ponding period of the previous yeor

Hindi Medium for Training to Signal-
ling ang Tele-communicationg Staff at
Irset, Secunderabad

3978. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAILWAYS
be pleased to state:

(a) whether some of the staff of the
Slgnalling and Telecommunication
Department of Railways who were
sent for training to institution of
Railway Signal Engineering and Tele-
communication (LRSET), Secundera-
bad, were sent back during the period
of their training as they demanded
‘Hindi’ as medium of training imstruc-
tions and later on they all were
declared as ‘ubsuccesstul candidates’;

(b) if so, the number of such trainez
employees and the reasons for dealing
them as ‘unsuccessful’ and whether
any effort hag been made to introduca
*Hindi’ as medium of traming at
(IRSET), Secunderabad;

(2) if so, the salient features of
various courses for which training in
‘Hindi" has been introduced; and

(a) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (b), Durmmg
the last thiee verss six trainees de-
puted for the Promotion and Equip-
ment Courses at the Indian Railways
Institute of Signal Engineering and
Telecommunications, Secunderabad
were returned to their Railways due
to their not being able to follow the
classes conducted in English.

Noune of them was declared unsuc-
ces:ful by the Indian Railways Insti-
tute of Signal Engineering and Tele-~
commuiications, Secunderubad as
they were all reiurned tn their Ral-
woys.

Hindl has not been introduced in
anv of the courses as medium of
training’ at the Indian Railways In-
stitute of Signal Engineering and
Telecorimunications, Secunderabad.

(c) Does not arise.
td) The Indiap Railways Institute

of Signa] Engineering and Telecom-
munications, Secunderabad %5 not in
a position to teach technical courses
in Hindi due to lack of technical
books and notes in Hindi in' the dis-
cipline of Railway Signal and Tele-
communication Engineering,

Daily list of various grades of main-
tainers, Asst¢ Inspector and Inspectors

3979. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAILWAYS
be pleased to state:

(a) whether as per Chapters XII 1o
XIV of Indian Railway Signal Engi-
neering Manual, the duty lists of vari-
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ous grades of Maintainers and Assist-
ant Inspectory and Inspectors are not
distinctly, separately and clearly men-
tioned;

(b) whether this manual is quite
silent about the working and duties of
Telecommunication staff and if s0,
the reasons therefor;

(¢) whether majority of Maintainers
angd Asgistant Ingpectors of this depart-
ment are not supplied with the upto
date rule books like General and
Subsidiary Rules, Signal Engineering
Manual which are essential for effi-
cient working; and

(d) what is the percentage of this
staff equipped with these upto date
rule and reference books and whether
insufficient supply of these books does
not affect efficiency and safety of the
Railways and the policy and reaclion
of the administration in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) Whereas Chap-
ter XII of the Indian Railway Signal
Engineering Manual only describes
the organisation of the Signal and
Telecommunication Department,
Chapters XIII and XIV lay down the
duties of the Inspectors and Main-
tainers respectively. These duties
are applicable to all categories of Ins-
pectors and Maintainers and make no
distinction between various grades of
Inspectors or of Maintainers. The
duties of Inspectors in the various
grades are dependent on the nature
and type of equipment to be main-
tained and cannot be distinctly and
separately stipulated in the Manual,
which only lays down the guidelines
for duties generally to be performed
by Inspectors, including Assistant
Inspectors. Similarly whereas the
dutie; of Maintainers have been clas-
sified into the main categories of Me-
ckanical and Electrical Maintainers,
these have not been distinetly and
separately stipulated for individual
grades of these two categorles.

(b} Broad outline of duties of Te-
lecommunication Inspectors has been
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given in Chapter XIII of Signal En-
gineering Manual. More details
about Telecommunication organisa-
tion, working etc, are being given in
the Telecommunication Manual, which
is under print and is expected to be
issued in early 1878.

{c) Latest Rule Books, Manuals
etc., other than those which are not
available, have been supplied to most

of the Assistant Inspectors and a few
of the Maintainers.

(d) On an average about seventy
per cent of the Assistant Inspectors
and a few of the Maintainers have
been supplied with these uptodate
Rule & Reference Books. Efficiency
and safety of Railways is not affect-
ed as instructions regarding the lat-
est rules and regulations contained in
Rule Books like General Rules, Sig-
nal Engineering Manual ete. are being
disseminated among Maintainers and
Assistant Inspectors in the training
schools and by issuing circulars on
various important aspects from time
to time. Moreover, the General Rules
and Signal Engineering Manual etc.
are always available in the Signal
Inspector's Offices for consultation,

Railwaymen meet at Dhanbad

3980. SHRI CHANDRASHEKHAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether his attention has been
drawn to the news “Railwaymen meet
at Dhanbad” as published in the Coal-
field Gazette dated the 15th Septem-
ber, 1974; and

(b) the action taken against the
revengeful attitude of the local Rail-
way authority against the strikers,
mounting corruptions, irregular ap-
pointments and misconduct of the
officers as pin-pointed therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.
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Inadequate accommodation jn Kalka-
Howrah Mail

' 3982. SHRI VIRBHADRA SINGH:
"Will the Minister of RAILWAYS be
nleased to state:

(a) whether there is inadequate 2nd
_clasg accommodation in Kalka-Howrah
E Mail; and

(b) if so, whether Government pro-
Jose to hdd more 2nd class compart-
nents to this train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Nao.

(b) Does not arise,

fiewelt work wrewr ¢ wepyfr anfea
wor sygfen awenfodt & safeat
w wm W, Ve et Wic

grfenat ¥ 3%

3983. St WieTT & qTwT : W
T A g vy WY 0 w4 fw faelt
avar€ e T AT TTEY, TIHE WAl
aqrZifwq) & R w1 ¥ § veaq wfama
&% wrghaa anfagi aar wpgfaa -
anfaa % =sfeai wy fag vig § Wcga
feaash fegd g & 7

o viwrera % g et (o a2y feg):
AMq FY gEAT, WTAAEAT 9T Zrfat
% g7 846 3% faq 77 4 forrd ¥ 55
3% wygfaa mifrdi v wygles wa-
wifagist faq wa & | wyafag arfagr
W sqgier aqafvat o fza o
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Detention of Wagons beyond usual
Unloading Time in Goods Sheds dur-
ing Strike period

3984. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
RAILWAYS be pleased to gtate:

(a) the number of wagons detained
in the Goods Sheds beyond the usual
unloading time of 6 hours during the
Railways strike period;

(b) the amuunt of demurrage
charge for the same and whether any
amount has been collected; and

(e) if so. the loss suffered on this
account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c¢), The in-
formation is being collected and will
be laid on the Table of the Sabha,

r—
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12 hrs.
STATEMENT RE. IMPORT LICENCE
CASE

SHRI MORARJI DESAI (Surat):
Sir, may I make a statement? After
what the Deputy-Speaker at the end
of yesterday's meeting said here he
made dn appeal for finding a way
out of the log jam, as he called it
I would say that I accept the offer
made by the Prime Minister for plac-
ing all the relevant papers before
the leaders along with you, without
prejudice to our right which flows
from Parhament, for any {urther
probe or action which may arise after
3 verusal of these papers, consistenily
with observing necessary secrecy,

MR. SPEAKER: [ thank you very
much for that. The proposal was
that the Speaker will preside over
this mecting. I am yet to dende
whether I will preside over it or
not,

SHRI DINEN BHATTACHARYYA
(Serampore): Presiding over what!

MR. SPEAKER' Over the Com-
mittee of the leaders,

SHRI SHYAMNANDAN MISHKA
(Begusarai): Then there is no per-
son 1n our side who can preside over
this meeting except the Speaker.
We cannot accept any Minister to
preside over thijs meeting. Let it be
made absolutely clear,

MR. SPEAKER: I have to think
over it for two or three days. Then
I will tell you,

SHRI DINEN BHATTACHARYYA:
You can take two or three days. But
you should preside over it.

MR, SPEAKER: 1 have already
told you fH&t T "Tequiré "wo or three
days to think over it. I will not give
you a commitment that I will preside
over it -

Re. Matiter Under 216
Rule 377

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour)™ This hes Fois on
from last Friday tilf Monday, Yes-
terday the House has heard opinion
from different quarters. Is it proper
On your part now say that you have
to think jt over?

MR. SPEAKER; Kindly do not
tell me what is proper or not proper.

SHRI JYOTIRMOY BOSU:
have a right to tel] you that,

ot Wy fomd (wiwt) : & 47 STt
TE g fa owm owger foopm
T A% T |

meaer  wptew ;37 Ay fawoq

F®mM

PROF. MADHU DANDAVATE
(Rejapur): Only remember that
Justice delayed 1s justice demied.

MR SPEARER: [ am sorry, it 1-
not a question of justice delayed. It
18 not a question of justice. Two o1
three days would not make much
difference. =

1204 hrs
RE, MATTER UNDER RULE 377

SHR]I P. K, DEO (Kalshandi): |
gave notice under rule 377, I madec
& request that I may be permitted to
listen to the debate of the 21st Nov-
ember, 1974 which has been tape-
recorded.

MR, SPEAKER: That was dispos-
ed of.

SHRI P. K. DEO: It has not been
disposed of and I will be writing 0
you again and again, There should
be verbatim recording and thert
should be a faithful reproduction of
what has been stated here, May !
humbly requeft you Yo WEAdly” give
me permission to listen to it and clear
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my doubt? I want a ruling on this.
For the last 20 days it has been
pending in your Secretariat and up
till now 1 do not know where I
stand.

MR, SPEAKER: The position wWas
conveyed to you.

SHRI P, K. DEO: 1 wunt a ruling
on that.

12.05 hrs.
RE; QUESTIONS OF PRIVILEGE

MR. SPEAKER: 1 have received
cortain privilege motions from Shri
Unnikrishnan, Shri N. C, Parashar,
Shrl Vasant Sathe, Shrimati Naya
Ray, Shri R. S. Pandey ang Shri Dar-
hara Singh against Shri Vajpayce for
his reporied statement that Parlia-
ment ig reduced to a rubber stamp,
I will take some time to consider
it. 1. have not seen the tuil report.

Then, Shri C. M. Stephen and Shri
| D. C. Goswami..,..

SHRI ATAL BIHARI VAJPAYEE
(Gwaljor): May 1 request you that
he issue be referred to the Privileges
‘ommittee directly?

MR. SPEAKER: I have yet to
lecide, whether to hold it in order

ir not. T P——

SHR] JYOTIRMOY BOSU (Dia-
nond Harbour): 8ir, you are taking
ecourse to a method which is not
juite proper....

MR. SPEAKER: Please sit down.

SHRI JYOTIRMOY BOSU: You
ave to go by the Rules of Proce-
jure. Yesterdsy, Shri L. N. Mishra
nuttered a few words. We did not
:ar anything. We are not satisfi-

of Privilege 218

MR. SPAKER: I had allowed him
to lay it on the Table of the House.

SHRI JYOTIRMOY BOSU: That
p;ivilege motion has not been dispos-
ed of. ’

MR. SPEAKER: Then, Shri C. M.
Stephen and Shri D, C, Goswami
have given a privilege motion against
Shri Madhu Limaye for tearing a
statement of Shri L, N, Mishra,

SHRI ATAL BIHARI VAJPAYEE:

Are you taking up both the privilége
motions»

MR. SPEAKER: I have not yet
taken up any of them. I have just
mentioned it. I have not given con-
sent to any of them yet. 1 said, they
are duly received by me and I wiil
consider them,

There is another privilege motion
given by Shri Samar Guha against
Shri Girish Mathur ot “New Wave”
weekly.

1 will consider them.

oft wq fowdd (avar) o oA
w@iTa, W A w AR HES w7 €
W sgATqr AT A% B |

st wew fagrdt woddt . wews
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ot wim w® (Waw0) © wEI
wgreg, w7 9fFar 97 O T AER
e &1 o, @ fox & fev 3dr 9T
wge gdr W 1 Twiwg ww XEAT
o 5 g | wie [ET fafeaw
%t #ifwg 1

qe Wl wre A T
fafydw &
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LU GO SO

W & wAard § 4 qar e o
#fra arergw fiox & ®rf awrsy faar
1T I TFA WA ANT ¥ g2 q7
A ¥ gAHT Y | AR T qAT
7®, stfew ag gan FdY w@r o 9t wAw
BT $6 HTAAIa Ard) saeqT ¥ A
AL HT IR T | T AR WIEARE A4 97
fa w1y sqaeqT & WEAT w1 9B g 7
(equmrer)

PROF. MADHU DANDAVATE
(Rajapur): My point of order was

heard outside the House.

§1 wew fagrd Tt ;o
¥ " & 7% are fota ¥ qw & o ww
g g, At 5 fet € an
Aft g, AY far 7 fodve forardt amer
®1 ot A7 747 77 G557 fr w@T I AT
7gr &, W17 gafam T oy (e o7 57
& | WAL HA oAt e wrevaw far A
N B FE A g N A o, o
TZ 4T H £F Wy war ?
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T ¥ e drera qur gur Tw
¢ fr v s &% Wi ®Y qor e o
¢ safwermer ararfrer ofr o oY | By
g1 97 f5 §5 o ¥ § fF A aw
SETa H WX § | oft wfere vy fesy
F AT AT I & g 47 4 A ™
VT gR 9 AR qgk ¥ fag g
WIYH 7 AR JATRT A AR T T | W
oft fea Ao fip & ot e fear
ag 7z or gfemer &) gw TEd fawms
fer & favrarfase &1 9% I &ox
aTRE

st WAy faw (x9EER)
TR1¥ 1y frafa #1 s I3 fe
BT WY @ ¢, wekl ¥ g3 wW WY
e & 7y A frar

it wEw fagrdt wonE - W
3n fafadrsr gy 9T fam T & )
FGT WA §A FT A TET .. ...

T oara A ? ¥ twT Ao g ?
¥ &g A foad wfwc @ ?

g1 faga & fis wrw g frfader
e, 97 5 ® O afea aromy fa
¥ TR 9T FAAT TN Y qgW gw 0
g7 ®ifar a= faoio Sfe )

Wt oy feed . W wgka

A9 AT Art i go v § gafvg A
TAGT A |

ft ww dr A ¥
A GIET WTE WTEC 4T |
1 had been repeatedly rising on !
puint of order and before you coul
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which has been rightly emphasized
by Shri Vajpayee, is whether any
other proceeding could take place
when an hon. Member was standing
on a point of order. Although the
Chair was Iodking towards me-I
have no complaint against the Chair
not looking towards me; the Chair
did take notlce of me—, yet the
Chair avoided my point of order and
with the implicit consent of tihe
Chair, it seems, the hon. Minister ot
Reilways read out his full statement.
The point of order for you to consider
is whether, when any hon. Member
wants to make a poini of order, he
can be so unceremoniously dismissed
and whether any other Member can
get a preferential treatment over the
preceding Member who had been
rising on a point of order,

Then, Mr. Speaker, another thing
for you fo cBnsider is this. Only three
o1 four days back, an hon. Member
of this House was very severely
castigated. He was castigated in the
filtnicst Janguage possible by the
membhers of the other side and you
wer2 pleased to say within our hear-
g that all these things were ex-
punged and yet, we found that thev
were not expunged. I ask you, Mr
Speaker, if tlus sort of castigation can
go on record. All this filthy language
has gone info the proceedings and
tha A1} India Racio also broadrast 1t,
Do we allow this kind of thing to go
on? If this is the game which the
hon. members of the other side want
to play, let me make it absolutely:
clear thet we can play that gamc
better. 1 am informed that there
is aiready a moticn of breach of pri-
vilegn against the All India Radin o1
trat point whi‘h you have not been
able to consider.

Would you kindly enlighten us on
all these points?

SEVERAL HON, MEMBERS ruse,

PROF. MADHU DANDAVATE:
f have been on a point of order since
12.358 pM. yesterday,
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SHRI ATAL BIHARI VAJPAYEF:
It was reported by the All India
Radio and a notice of breach of
privilege against All India Radio
has been given. But you did not refer
to that motion before taking up the
motion of the Congress Members
against me, Please do not disen-
minate.

SHRI K. P. UNNIKRISHNAN
(Badagara); Mr. Speaker, Sir, please
look to the side also.

SEVERAL HON. MEMBERS rose,

MR. SPEAKER:
all of you.

I am coming to

SHRI JYOTIRMOY BOSU: My
humble submission is that during my
tenure in this House, particularly,
when »ou have been the Speaker—I
mean, when you are the Speaker,
whenever a privilege motion is given
against anybody, the matter is re-
ferred to the person concerned for a
reply from that person, although I
remember in my case twice an eX-
ception was made and it was printed
immediately and when it came up.
the ruling parly came on bended
knees and retreated like a jackal, 1
remember this thing.

But the question here is: when
Mr, X. P, Unnikrishhan or, lor that
matter, anybody from that side, has
given a privilege motion against
Shri Madhu Limaye, if there is To be
a certain amount of fairness and uni-
formity in the standard to be set.
vou should have sent that motion to
Shri Madhu Limeye and given him
reasonable time to explain what he
had to sav in the context of the
motion that has been tabled.

I also hear that Shri Shyamnandiua
Mishra brought out beforc the House
that a privilege motion is already
pending pefore you about which, to
my information, you had made ‘no
mention at all and you have super-
seded that and put it in the list of
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[Shri Jyotirmoy Bosu]
priorities at the bottom and chosen
a privilege motion which seeks to
sarve the interests of the Congress
Party. ... (Interruptions) This is most
regrettable and I caunot still imagine.

The second thmg is about the char-
ges against Shri L. N. Mishra. In the
privilege motion that was tabled by
four of us, we were very clear and
categorical. I also wrote a leiter
that the ruling of the Speaker was
historic on your part and you being
the Chairman of the Parhamentary
Union, your ruling has travelled to
the member countries...

MR. SPEAKER: God help us,

SHR] JYOTIRMOY BOSU: The
question is: what Shn L. N. Mishra
has said—I have seen i1n the Debates
circulated—does not cover eveu a
fraction of the allegations that were
made here on the basis of documen-
tary evidence taken from the CBI
chargesheet; nothing has been cover-
ed and nothing has been met. So,
under the rules, the matter is not at
all closed. We will have a fresh de-
bate on the same and you have io sit
in judgment impartially whether he
has been able to reply to the poiuts
that 1 have raised on the basis of the
CBI charge-sheet and other docu-
ments. ..

MR. SPEAKER: That is not a
point of order. You are making a
regular speech. -t

SHRI JYOTIRMOY BOSU.. becanse
now I am in possession of documents
which I shall Jay on the Table of the
‘House whenever I feel it necessary,
to show that Shri L. N, Mishra is the
master-mind and the Prime Minister
herself is involved. That is why the
whole thing is sought to be suppressed
like this...(Interruptions)

SHRI K, P. UNNIKRISHNAN:
'Sir, 1 am thaukful to you for ronvey-
dng to the House....
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MR. SPEAKER: I have yet not
given my consent. I said that if I
find some prima facie case, I will
come, I only mentioned that these
have been received.

SHRI K, P. UNNIKRISHNAN: I
am thankful to you for conveying to
the House that you are considering
my privilege motion aguinst Shri
Atal Bihari Vajpayee, I do not want
to say anything further o 1t right
now, But I am more thankful to
Prof, Shyam Babu for conveying to
the House and referring to the activi-
ties of a particular Member. Shri R.
N. Goenka from Vidisha constituency
in Madhya Pradesh, to which a re-
ference has been made. I have a
grievance against you, Sir I  have
baen repeatedly writing to you since
December 4. everyday. I wanted you
to allow me and give me a chatice
under Rule 377 1o raise a vital malter,
the Patriot a daily of New Delhi n
its December 4 issue had published a
news jtem that “Shri R, N. Goenka
and 4 others are to he tried for for-
gery”, charges for which Tulmohan
Ram has been hauled up in this
House, I wanted, you Sir, to identify
whether this is the same person who
1s known as Mr R. N. Goenka mem-
ber from Vidisha constitueney. 1
wanted you to direct the Home Minis-
fer to tell us whether this is a fact.
1 8o, that is a serious matter, T am
sure all of you who shamelessly day
in and day out shout here againat
Tulmohan Ram...(Interruption) You
chould find out the facts of the whole

episode.

! wew fgr@t w7
gog T W fedrw v R ¥

wow g ;W freAer S
srrarer & ofifw, i wYE Firgra =i 2
Hrew WY w377 ¥ qary wfi ©
wf , W AT W G TR 0T
wTT
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SHRI K, P. UNNIKKRISHNAN: I
wapt a clarification Sig, whether you
have received my letters gbowt Shri
Goenka. Will you kindly direct the
Gevernment to make a statement? If
he is idemtified ag an M.P. I would
like to know. the House would like to
know whether he has been hauled
up or nat. I call them shameless as
none of them after seeing this news
had the courage to own it.

MR. SPEAKER:
about the Privilege Motion?

SHRI K. P. UNNIKRISHNAN: You
owe it to the House, to every Mem-
ber of the House, wheti they say a
Member is hauled up for such char-
ges,

SHRI SEZHIYAN (Kumbakonam):
He said. shamelcssly.

MR. SPEAKER: 1 will gee how it
takes meaning in the context

SHR] K, P, UNNIKRISHNAN;: I
am sure the entire House agrees with
me Please clanfy whether you have
received that ]etter.

MR, SPEAKER: Mr, Limaye, you
want to speak on what? 1 have not
given my consent.

SHARI' K. P. UNNIKRISHNAN: 1
want to bring this privilege motion
against Mr Vapayee, He has raised
the question of All India Radio. This
is a very serious matter.

MR SPEAKER: Vajpayee has no
objection,

SHRI S. M. BANRRJEE (Kanpur):
I rise o0 a point of order.

MR. SPEAKER:
Shri Madhy Limaye,

I have allowed

W wy fowd : wsow wga,
Wk ot e @ wwer® & f
2063 1§10

Are you talking.
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wg faqy & fems & feaniver

wew o wy Pedr A,
< 8 FAe Wy oy o e & gy,
afY Far gor O g quac | AX gaNy
wit ster =@ fear 8, o8 fad WO
SAgrearg o

ot wy ford & Siww w7 Afr
w11 THT g—H wqAT g L

waw wgwm  w4qt &% fiedor
adr far §—
neither did I ask him to refer to any-
thing about admssibility.
SHRI MADHU LIMAYE: You
allowed it; 1t 15 on record.

MR, SPEAKER: 1 did not allow

anything,

@t wy fem® - wsow W
O ol A A we an el -
77 arw forig oy & are ot § 7 -
cEr ¥H g awer & 7

waw e few amw 9 ?

W0t wy foend & aga www &

m—arw wEt ¥ wrwy Afew
fagr g—3ud MArdvme §—
@7 oo #Y & g wHA TwAT
g g—

“You have clearly and unequivo-
cally ruled that Tulmohan Ram,
Member of Lok Sabha..”

www WRYew . 99 WE A
qanad W & & I ...

ot wroy fooordt : Arfeer wee wgne,
afyery N feg drr g
# oft g § fr ¥ iy Qe
| SR
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weaw wgE - &Y wTowRY agemar
¢ fr A% qrw A= fefaw wmg 1
¥ T wdt @A —fowwr @
a7 g IR wY W | @ A
Tg® { W —& gAY AT 7 AT
WA AT AT AT FFET AT

Wt wg faqd @I IFYFOA
Iq qT AT TFA a1 & ot e gwar
gy o (eawerrr) L a8
farars gza #Y gragfa st o Nfew
faar war §, 39 # st AR qrw wrk B,
gfsarer ¥ & &

IR WRIX WA |rT A

o Ay NF

off 7y fomd . wrod woETaT
afera aroer fos Y waT 9?9
#r A waafa & ff, @ v AT
T E ATH HTET §——F w1 ¥ Fraangy
Fatadw@rg | v Aq @
et gfo iy st o "
A€ & TITT gATCA Y, AW 1015 AN
sqTeqT ¥ TATA 9T A AT A7

st arqw whgear (SGewy)
UF 9 &T A Y |

ot vy femy 78 W A AW
&Y 78 9, zWTQ 7z " O {5 ™
At i 7 (vdr w1 =fw7 qrga e
ATEY ®FT AT qTHAT A 47 ¥ WA
aawr | Afgw gw &nr & (oY
fgd faar A1 afem sToaw fag g
@ 5T 1 & 3EE  wane
Trax ¥ fan a7 @t g, #few 7 59
WA G —a7 ITAE 91, Fqr 4,
q77g &1, Fiaar f—aw qar @ § )
FAT 9C ATEE WTH WTEC o9 & fordr
& wer © wan, Ffww g wfew for
fe gaet Zfaw T @r W | weAw
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RETEY, ATET AT AT Srafirear
STAfeY frerft &1 v W wede
A [war giT ot 8 wer— gqw
FT gAY am qE we Tfiwed
fFae . . (wwsA) | ...

SHRI C. M. STEPHEN (Muvattu.
puzha). He is coming to the same
question regarding tearing of paper.
I have given a notice 1n this regard.

st Ay fead & 3w o3 Agy aw
@t g, (wfadrer o 7 avyw v ¢

weaw w67 few @ ax
LI

ot ay foemd % ST g A
@ -7 A9 ¥ T AT AA AT
WIH WTET 7 wowr ¢ & §w M
FrdaT{l & T T DT @ g, Ffw
afaa aroaw fag & fams ga s
AT R ...,

MR, SPEAKKER: Are you speak-
ing about the subject-matter of the
motion?

SHRI C M. STEPHEN: The sub-
ject-matter refers to the privilege
motion that 1s before wus, I have
given my wotice already and, you
must hear me first before you hear
hum, 1

MR, SPEAKER: I shall take it
up scparately and not when & point
of order is raised. frgyx Mfew

frar & 3wy @Y vy & f gy S,
A uTT $7 AT ?

wy forord : & 3w T A O
wfew oft Qo qF e fiemr : &
iy sew gt @ @

T§i5
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wsqw wgvew - § oF g g
aft @F 7 owWw

o wy famy . aaﬂ’f?rmﬂ
728, ¥ 4y IHALAT | WY AK THFTE
afy | & wrady ®fF0 o7 @7 9T 9@
owy..... (saqra) & &r q@ &r
FTAGATE |

weaw qitRg : JT AT IFANE
I 9T AT IAATTAE FL T |

ot wy famd : wrq LAfer T
(1) 2fad | a9 smox vy & o

Shri L. N. Mishra was allowed to
lay his statement on the Table, It
1s not part of the proceedings.

ZATd T § IAY 9T W AW TW ANG
THEZ WTE ATET 97 4 WY Ay O W
gratfer adr & 1 & o wfom ax
T4 9% W (% 4 0w o w7 o fy w7
aqr-wfua ©zHz T4 A5 B F4ATE"
w1 fgeat A€y & | AT A 7EA Y w74 -
gy 1 feemr AEY & IwwT wrEA &
. wgwr Afas afawrc 1 & go a0
e adr T g

MR. SPEAKER: Whatever it may
be, you have no business to take the
puper from the Table and tear it off,

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): His tearing off
the paper is the subject-matter of
brivilege. (Interruptions)

MR. SPEAKER:
Please git down,
hear all of you.

ot oy fovwrd - & qfew g (1)

TR L TETE, W TR T TR
A fiE & wlt ey g

All of you will
I am not able lo

s FHr
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wew wER ¢ WY gF fawe ¥
WAt I @ Aifadr

oft 7y o : & oA mae
™ W 9T § fr gafer e (1)
A wrdard) £t iR o 4t g
3a%1 fagry &ifod, w8 e %
e &1 gfA7 Wiv T § T wet w6
WA e W & feu &feq, adife
T W Wy w1 gy faan faelt qeg
® AT WA T LA WIC
wT

These proceeding are irregular and
illegal and do not form part of the
official report of the proceedings,

They may be expunged ¥ g1t {12

W% WTET F' g7 §T fer o qEo
ttwoquﬁmﬁz'&u

PROF. MADHU DANDAVATE:
Kindly lListen to my point of order.
(Interruptions) Yesterday at 12-35
pom I rose on a point of order.
Please permit me to raise the point
of order today. If you say that you
are not permitting me, I shall resume
my seat.

SHRI BIIOGENDRA JHA (Jai-
nagar)* Sir. I want to know what has
happened to my notice of breach of
privilege of the House against Shri
Goenka whuch is pending for the last
so many day. (Interruptions)

PROF. MADHU DANDAVATE: Sir,
I want to make a submission in con-
nection with the point of order be-
fore pou grve your ruling.

It is o strange coincidence that I
rose to a point of oerder at 12.35 yes-
terday and T am permitted to rise to
a point of order at 12.35 today. Yester-
dlylnmonapdntotorderandtm

repeating it toduy, Tt is regardiilly
the order of businesy i the House: °



231 Re. Questions DECEMBER 10, 1974

[Prof. Madhu Dandavate]

My point of order is this. After
Shri Morarji Desai made a statement
in the House yesterday, - he sought
clarification from the Prime Minister
whether the reports, to which she had
made a reference in her written state-
ment, would be available merely for
perusal or whether they would be
available for further action by the
members of the Opposition and
whether there would be no bar to
any further probe at all. I insisted
that this particular point of order re-
garding the procedural matter should
be disposed of ...

MR. SPEAKER: This is no point of
order,

PROP. MADHU DANDAVATE: 1
read in the papers your remark that
you were not able to listen to the point
of order. [ checked the Lok Sabha
proceedings and I saw all the news-
papers. My point of order wag re-
corded on three pages by the reporters
in this House; it was also recorded
by the members of the press sitting
farther away from the Chair on which
you are sitting.

MR. SPEAKER: This is not a point
of order,

PROF. MADHU DANDAVATE-
About hearing the point of order, 1t
seems that you alone in this House
were not able to hear it, Therefore,
for your information ...

MR. SPEAKER: 1 said the Prime
Minister had nothing to add to her
statement.

PROF, MADHU DANDAVATE:
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E

staterthent again and thy ather
bers of the House who rose on
privilege issue must be permitted
make their submissions on the
vilege imsue,

SHRI P,
(Ahmedabad):

is§

G. MAVALANKAR:
On a point of order.

MR. SPEAKER: There is a limit,
This is the third time. Kindly sit
down. I will listen to you later.

Yesterday the proceedings started
by the statement of the Prime Min-
ister followed by Shri Morarji
Desai's. Then some clarification—
it was not a point of order—was
sought the Prime Minister. She
said she had nothing to add, she go-
ing to the Rajya Sabha and all that.
This was followed by nowse. Then 1
tried to go ahead with the agenda.

SOME HON MEMBERS Why'

MR. SPEAKER: Why? It is my
duty to do it.

PROF. MADHU DANDAVATE;
When a point of order is raised, the
House cannot proceed,

MR. SPEAKER: It is my duty to
do it. Then I called Shri L. N.
Mishra. When he was called, he
started reading. Thep I said, if there
is noise you can lay it on the Table.
It was a paper to be laid on the
Table. No speech is made. It is
just to be laid on the Table, i

So far as the other part is con-
cerned, I think none could hear what
was going on. Even my placing the
Bill, the clauses and all that could
not be heard. Then I said T am not
able to hear the speeches. It was all
right if it was not followed by
speeches. But in the ease of the Bill,
where this was not audible, we will
have to go through it again because
it was neither reported nor could be
heard,

W wivwe oy @ gy wrTwt
A WY it Y off Qv )
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MR. SPEAKER: I will see which
part was not reported by the press.

Now as regards the naint of order
concerning Shri Misghra, I think we
should try to make it up. 1 quite
agree with Shri Vajpayee in this res-
pect. He will kindly believe that I
did not hear anything and because
of not hearing, I said, ‘It is all right.
You lay it on the Table’. But I did
commit myself to Shri Vajpayee.
You gave it. It was not with me
at the table at that time. Somchow
it happened; I do not know. The
noise was going on. I will permit
you to express yourself on your point
of order or whatever you have given
to me.

About the other points of order re-
garding this, I would have no objec-
tion if the members concerned want
to raise it. But in the case of Shri
Vajpayee it was expressly said. He
can raige 1t. In the case of others...

SHRI SHYAMNANDAN MISHRA:
What about my point of order?

MR, SPEAKER: You can also raise
your point of order; those who had
roised, they could raise it. It was an
cxiraordinary  situation  yesterday.
1 cannot say that some people were
heard and some people were not
heard; it is physically impossible, It
is all right if the matter relates to
papers being laid, If he makes a
speech it is impossible to hear, either
for me or for the Reporters, I really
wonder. In such circumstances it is
very difficult. When Shri Mishra
was saying somwething, I tried my
best and I could not hear and then I
asked the Secretary-General what he
was saying and then he came to me
and told me that he wanted to raise
2 point of order. I asked him to
inform him that it could be done,
The Chair cannot function when there
is so mmuch nolse; the Reporters can-
not function when there is s0 much
Nojse,

SHRI SHYAMNANDAN MISHRA:
Will you: teéfeé notice of the statement

AGRAHAYANA 19, 1896 (SAKA)
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read by him when we were pot able
to hear it?

MR. SPEAKER: It was laid on the
Table.

SHRI SHYAMNANDAN MISHRA:
It should be circulated to us.

MR. SPEAKER: It was laid on
the Table; it can be circulated.

I shall see all those things which

are pending.
(Interruptions)
MR SPEAKER: 1 will see every-

thing. In Britain there is hardly one
privilege motion in a year but here
we have every day 8 9 or 10. It
should not be taken up lightly; I have
to look into this. Now let us take up
next business ... (Interruptions),

Shri Mavalankar.

SHR]I P. G. MAVALANKAR: My
point of order is two-fold, You were
pleased to tell the House today that
you had received certain notices of
motione for privilege egainst Shri
Vajpayee and Shri Madhu Limaye.
My point of order is this. When
certain other motions of privilege
about which notice was already given
to you and about which reference
was made, are pending, without dis-
posing them of earlier, how can you
refer to these two motions in this
‘House?

MR SPEAKER: Why do you not
hear what I gaid? When they came
in large numbers, I just said: I have
taken due notice of them and they
will come in course of time.

SHRI MADHU LIMAYE: You said
nothing about the All India Radio,

SHRI P. G. MAVALANKAR: We
write to you letters including notices:
you do not read them out on the
floor of the House. Why did you
reed out these notices when
notices on the same subject of pri-
vilege are pending?....
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MR. SPEAKER: I had explained
the position.

SHRI P. G. MAVALANKAR: Be-
fore completing my sentence, you are
giving your answer. Without dis-
posing of the earlier privilege mo-
tions, how is it that you chose to
make a reference to these motions on
the floor of the House?

MR. SPEAKER: In the earlier
cases also, it was made.

SHRI P. G. MAVALANKAR:
Then, 1 rise on a point of order about
the Lok Sabha Bulletin Part I about
yesterday’s proceedings. Upto item
3, it is all right—Starred Questions,
Unstarred Questions, Statcment about
import licence case. But from item
4 onwards, nothing happened but it
has all appeared in the bulletin as
record of the proceedings, when those
proceedings did not take place at all.
It you look at page 2 of the bulletin,
jtem 7 is about Supplementary De-
mands for Grants (Gujarat) 1974-75.
In the noise, I could not hear but by
imagination and intuition I inferred
that Gujarat was coming and at that
point of time I rose on a point of
order... Gujarat is under President’s
rule and if we, Members of Parlia-
ment from Gujarat are not allowed
to raise a point of order, what is the
remedy?

MR. SPEAKER:
presentation of the
Demands.

It was just a
Supplementary

There was no debate on it.

SHRI P. G. MAVALANKAR: But
I wanted to raise a point of order.
There is no Assembly in Gujarat.
This is the only forum.

MR. SPEAKER: When it comes up
before the House, you can certainly
raise that point of order. I will allow
you at that time.

DR. HENRY AUSTIN {Ernaku-
lam): In view of the fact that so
much of legislative business of great
importance to the people of this
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country are being held up, the Spea-
ker in his wisdom should fix up some
time every day when Government
business can be transacted without
these endless points of orders. We
have got to have some time so that
we may carrying on Government
business. . .. (Interruptions),

MR SPEAKER: Now, papers to
be laid on the Table.

1251 hrs.

PAPERS LAID ON THE TABLE

SucAr (Pricek DETERMINATION FOR
1974-75 PropucTioN) ORpER, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): I beg to lay on
the Table a copy of the Sugar (Price
Determination for 1974-76 Produc-
tion) Order, 1974, (Hindi and English
versions) published in Notification
No. G.S.R. 670 (E) in Gazette of India
dated the 28th November, 1974, under
sub-section (6) of section 3 of the
Essential Commodities Act. 1955
[Placed in Library. See No. LT-
8700/74].

RamwAys Rep TARIFF (SEVENTH AND
Excara AMENDMENT) Rures, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
I beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) issued under
section 47 of the Indian Railways
Act, 1890:—

(i) The Railways Red Tariff
(Eighth Amendment) Rules,
1974 published in Notification
No G.S.R. 1258 in Gazette of
India dated the 23rd Novem-
ber, 1974.

(ii) The Railways Red Tariff
(Seventh Amendment) Rules.
1974, published in Notifica-
tion No. G.SR. 1258 in Gs-
zette of Iudia dated the 231d

November, 1974. [Placed ”:é
Livrary, See Ne. L’r-&ﬂﬁﬂ‘
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REPORT AND ORDER RE. CASE OF M/s.

Tata ENGINEERING AND LOCOMOTIVE

‘Co. Ltp.,, BomBay UNDER MRTP AcT,

1969, anp CompanieEs (TEMPORARY

RESTRICTIONS oON DIvIDENDS) RULES,
1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): 1 beg to lay on
the Table—

1. A copy of the Report (Hindi
version) of the Monopolies
and Restrictive Trade Prac-
tices Commission under sec-
tion 21 (3) (b) of the Mcno-
plies and Restrictive Trade
Practices Act, 1969, in the
case of Messrs Tata Engi-
neering and Locomotive Com-
pany Limited, Bombay and
the Order dated the 30th
June. 1972 of the Central Go-
vernment thereon, under sec-
tion 62 of the said Act.

[Placed in Library. See No.
LT-8711/74].

2. A copy of the Companies
(Temporary Restrictions on
Dividends) Raules, 1974

(Hindi and English versions)
published in Notification No.
S.0. 3126 in Gazette of India
dated the 30th November,
1974, under sub-section (2)
of section 12 of the Com-
panies (Temporary Restric-
tions on Dividends) Act, 1974,
[Placed in Library. See No.
LT-8712/74].

12.53 hrs.

PERSONAL EXPLANATION BY
MINISTER

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): Mr.
Speaker, Sir, while speaking on the
Conservation of Foreign Exchange
and Prevention of Smuggling Activi-
ties Bill, Shri Atal Behari Vajpayee
said in the House on 3rd December,
1974 that T had given a certificate to
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Shri Krishna Budha Gawde, who has
been detained under MISA. I have
since verified the factual position. I
find that after the Parliamentary
elections in 1971 I gave certificates
to a large number of my workers,
including Shri Gawde. This certifi-
cate was not based on my personal
knowledge of all the activities of
these workers, Nor wag it a general
certificate of good conduct. It speci-
fically related to the work done by
Shri Gawde in my election campaign.
This cannot in any way be construed
either as implying knowledge on my
part that Shri Gawde was involved
in unicwful and antisocial activities
such as smuggling ¢r iy  condona-
tion of the same.

SHRI JYOTIRMOY BCS3SU (Dia-
mond Harbour): Arising out of
this, in a Bombay daily, the Free
Press Journal of 6th December it
has come out....

MR. SPEAKER: No discussion on
a personal explanation.

SHRI SHYAMNANDAN MISHRA:
(Begusarai) It is very clear now

that _smugglers work for them in the
elecﬁon.

SHRI H. N, MUKHERJEE
cutta—North-East): May I make a
submission? Sir, I do not intervene
gratuitously and I hope the House
will permit it. The Minister has just
now given a statement which astounds

(Cal-

me because. . .. (Interruptions),
MR. SPEAKER: Order, please.
You cannot discuss the statement.

Mr. Vajpayee had raised it and the
Minister has made the statement.

SHRI H. N. MUKHERJEE: The
question of propriety in regard to the
conduct of Members of the House,
particularly Ministers of the Govern-
ment, arises on account of the Min-
ister having divulged that he is appa-
tently in the habit of giving testi-
monials to people on the ground of
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their having worked for his election
(Interruptions).

MR. SPEAKER: No please.

SHRI H N MUKHERJEE: Do I
take it that the testimonials of good
conduct are given by them without
acquainting themselves with the facts
of the case® (Interruptions) Ths is
a very serious matter We are con-
cermed with Tulmohan Ram, Goenka
and, heaven knows, others, But I am
concerned with Mr., Gokhale alsu....
(Interruptions).

SHRI MADHU LIMAYE (Raja-
pur) It 15 misdemeanour, gross mis-
conduct. Has he not lowered the
dignity of the House? You send it to
the Privileges Commttee (Interrup-
tions)

SHRI JYOTIORMOY BOSU:*

MR, SPEAKER: Order, order,
This will not go on record.

It 15 bemng done ewery day. No
business is bemg conducted.

About the Sick Textiles Bill that
took up yesterday, I started Irom
Clause 2 and the amendments thereon,
I feel. we could not hear anything .

SHHI SAYAMNANDAN MISHRA;
Before you proceed to that, would it
not be your pléeasure to ask the hon
Mirnrster 4o withdraw afl the certifl-
cates from other smugglers fo whom
he might hatle g:\"‘én’ (Intérruptiona).
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SHRI JYOTIRMOY BOSU.*

MR SPAKER Order, please. You
go on non-stop 1 am not allowing

you Nothing of what he says will go
on record

Now, about these Clauses, as we

could not hear anythmg yesterday, we
will start again fiom Clause 2 after

lunch
May God bless you with some peace'
We now adjourn fo: lunch to re-
assemble at 2 O'Clock.
1300 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha reassembled after
Lunch at four minutes past Fourteen
of the Clock

{Mr. DxroTY-SrEAXYR in the Chatr),

it wy fev2 (whet) : wew
wra, wo % W gwE ¥aT
T g 1 & wowr ey awam
2ot g § f o Gied goeTe qw
QI fadte o ®1 o gwg & 3@w
B9 waT gUT WX O wnvte gur &
Tt gEET §8 ud wox fag o g
qEATIC) ... . (SOEWIN) L, L,

o safhws & @ WEer § )
7o for Tgl wwenT & =2zedn e
Hogay af fifwor wer Qe
queq ¥ wEw ATk @ sh ek
i dvaeft e damwddr. .

o Wl : W W At
ady fee f

A -
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oft wy folt : 8% for § )

MR. DEPUTY-SPREAKER: Let us
go on with the business. I have read
thdt news also,

SHRI MADHU LIMAYE: You have
not read the notice,

MR. DEPUTY-SPEAKER:
read that piece of news,

I have

ot wy ol ;3 v BT A
smurtra B 1 & ow 3T fmaz ¥ @y
T |

a7 g7 far & f& s=m  wedy
Y & amm & 4= AT A yfads i 9
faadt sifge, a5 & o1 | @@ F GO
Frqferrs AT &K Ao T 75 A4
T W w1 g & st IEw
T TG WTHAT (AT &F9 @iy qudy
rafadl ¥ Y@ AT W T W4
. BIT A E AR erer) @
& ug wrawT wgaT §, WA afwarer &
jrrsg wAmr qr g v AT W
frarets &, M wr ¥A  wvfia
BT wrhY w4 A v ¥ & 99
qer g f 2a7 W @ At weer
ars aqray £ fagx 10 77g ¥ W
fret & foag sz M sfesr WX
Tar wr g gt ? & g g e
R AT WET R ATAA WY .. ...

T X HTET ¥ 7§ o Ay g,
JgTerre g ATT ANAA E R @
B? ... (wwwwr)
TS R E g ?

......

i
]
JR DEPUTYSPEAKER: I want
ret on with the business. But, if
' Meibers provoXe each other, it

omes very dificult. He hag made
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a point and bhas sat down and you
want Lo provoke him?

SHRI MADHU LIMAYE: I do not
need any provokation. Without pro-
vocation I can speak.

SHIRI HARI KISHORE SINGH
(Pupri) About that we have no doubt.

SHRI §. M. MANERJEE (Kanpur):
Thousands of umversity students from
all over the country have come 1o
Delhi and they are demonstrating
betore the Parllament in the Boat
Club as a protest against the rising
prices, hoarding and black-marketing.
One of their demands 1s that the Par-
liament should reduce the age from
21 years to 18 years for voting pur-
pores The demonsiration 15 also
aimed to defend democracy against
the attempts by some of the reac-
tionary elements to sabotage and
subvert democracy, I would only re-
quest you that either you meet their
delegation or ask the Prime Minister
to go and address the youth rally
because we do want justice.

SHRI VAYALAR RAVI (Chiray-
inkil): This is a matter on which
we are persisting to get a statement
from the hon. Home Minister, re-
garding the conduct of a Member
of the House itsell.....

MR. DEPUTY-SPEAKER: That
was raised in the morning.

It you keep on raising points of
order, it is very difficult.

SHRI VAYALAR RAVI: I am
not raising T raised it earlier about
one Shri Ram Nath Goenka who
was charged with forgery. We
were expecting a statement from
the Home Minister but so far no
statement has come whether this
person is an hon. Member of this
hon. House or some other gentle-
man.

SHRI K. P, UNNIKRISHNAN
rose.
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MR. DEPUTY-SPEAKER: What
«do you want?

SHRI K. P. UNNIKRISHNAN
(Badagara): Will you please direct
:the Home Minister to make a state-
.ment wbether it is a fact or not?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
_AIAH): I request that we may
take up item No, T now. They are
‘a1l agreeable.

MR. DEPUTY-SPEAKER: Now
‘before we take up the business on
the order paper I have a small ver=-
bal request from the Minister of
Parliamentary Affairs and that is
to vary the order in a small respect.
We are now on item No. 6. If we
look at item No. 7, there is another
Bill, His request is that we may
interchange; we may take up item
‘7T now and item 6 later.

SHRI K. RAGHU RAMAIAH:
"They all agree.

MR. DEPUTY-SPEAKER: How
‘can they agree without understand-
ing? This is a small Bill

SHRI SEZHIYAN (Kumbakonam):
"Regarding small coins.

MR. DEPUTY-SPEAKER: Why
don’t Members have patience? I
must put it to you for your consent
and you may give your consent. So
far as this Small Coins Bill is con-
«cerned they have stipulated a period
of 3 years. This period of three
years expires tomorrow. It is only
to remove that bar, so that tais—
Act may continue, that they want
it to be passed today. If you agree
we will take this up now, .

SHRI D). N. TIWARY (Gopal-
-ganj): We have no objection.

MR. DEPUTY-SPEAKER: The
“hon. Minister.

DECEMBER 10, 1974
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14.11 hrs.

SMALL COINS (OFFENCES)
AMENDMENT BILL

THE DEPUTY MINISTER IN
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI):

Mr. Deputy-Speaker, Sir, I am
thankful to the hon. Minister for
Parliamentary Affairs and to the lea-
ders of the opposition and other hon,
Members for having agreed to take
up this Bill. This is to be passed
urgently and I am thankful for per-
miting me to bring it just now.

I beg to move:

“That the Bill to amend the
Small Coins (Offences) Act, 1971,
as passed by Rajya Sabha be zken
into consideration.”

The objective of the Bill is that
the Small Coins (Offences) Act,
1971 may be made permanenf in-
stead of being a temporary one as
at present.

In June, 1970 and beginning of
1971, there were serious complaints
of shortages of small coins, mainly
due to melting of small coins and
hoarding them for purposes of melt-
ing as their metallic values had
risen beyond their face wvalues. In
order to prevent the melting or des-
truction of small coins. of hoarding
of small coins for the purpose of
melting or destruction thereof, the
Small Coins (Offences) Act, 1971
was enacted on the 11th December,
1971. Government also took various
steps to increase the production of
small coins in the Mints and these
steps have contributed to a large ex-
tent in easing the shortage of small
coins. Action wag taken to change
the metallic content of these small
denomination coins from cupro-nickel I
to aluminium magnesium. As a re-
sult, reports of melting of coins have
considerably come down. Since the
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shortage of coins. which the Act was
intended to tackle was expected to
be a temporary phenomenon, specific
provision wag made in Section 1(2)
of the Act to the effect that it shall
remain in force for a period of 3
years,

The Act seems to have served its
purpose well. It has deterred acts
of melting cupro-nickel coins whose
metallic value in 1970-71 and 1971-72
had exceeded the face value because
of rise in prices of copper and nickel.
There have been quite a number of
prosecutions also in the different
States under the Act. Steps have
also been taken to increase the pro-
duction in the three Mint at Bombay,
Calcutta and Hyderabad. The coin-
age production has increased from
2165 million pieces in 1973-74 to esti-
mated 2295 million pieces in 1974-75.
The increase has been due to the in-
troduction of a second shift in the
India Government Mint Hyderabad
and ‘the use of more sophisticated
machines and equipment for the min-
ting of coins. As a result, the short-
age of small coins, experienced ear-
lier, has beepn overcome,

While the acts of melting small
coins have come down of late, it can-
not be said with certainty that melt-
ing has been completely stopped or
that there will be no such acts of
melting in the future. Price of met-
allic alloys even of aluminium mag-
nesium may behave erratically depen-
ding on the international demand
and supply position. Inducement to
melt coins is derived not only from
the difference between metallic value
and the face value of the coin, but
also from the prospective margin of
profit in alternative uses to which
the metal or its alloy can be put to.
Intending melters may try to avail
of. the ready metal in the existinZ
cupro-nickel or aluminium-magne-
sium coins and put it to unauthorised
use in manufacture of* utensils, or
hardware or other ventures of profit-
making. It is, therefore, considered
desirable that the Small Coins (Of-

(Offences) Amndt. Bill

fences) Act of 1971 may be retained as
a permanent measure, instead of
being a temproary one as at present.
Thig is sought to be achieved by
deleting clause 1(2) of the Act
through this Amendment Bill

I commend this Bill to the House.

MR. DEPUTY-SPEAKER
moved :

Motion

*“That .the Bill to
Small Coins (Offences)
as pased by the Rajya
taken into consideration.”

amend the
Act, 1971,
Sabha, ‘be

SHRI DINESH JOARDER (Malda):
Sir, this is a small Bill, no doubt, but
it concerns a large number of people
particularly the poor people those
who are going to market or travelling
by buses or trains. Some time back
peopie were feeling difficulty in gett-
ing these coins. The rposition has
now improwved a little bit but still in
different parts of the counry we find
these small coins are not easily avail-
able. Therefore, for want of small
coins peovle have some time to pay
higher wvalue than they are required
tc pay actuaily when they go to the
market or travel by buses. This is
the problem which we are still facing.
As far as this Bill intends to prohibit
the melting or destruction of small
coins this intention of the Bill we
welcome but whether this Bill alone
will be able to solve the problem that
we want to consider for a little while
in this House.

The coins are being manufactured
in three mints at Bombay, Hyderabad
and Alipore in Calcutta and we are
told that these mints are not capable
enough to produce sufficient number
and quantity of the small coins that
are reguired in circulation through-
out the country. So. another device
hag to be found by which this produe-
tion of small cecins can be increased
to a certain extent. Also, we find
that counterfeiting of coins also
creates distress and menace to people
to a large extent. Counterfeiting of
coing is still there in different cities.
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This has not been totaliy wiped out.

Effective steps should be taken to wipe
out this menace of counterfeiting of

coint.

MR DEPUTY-SPEAKER: The Bill
Is about melting or destruction of
small coins

SHRI DINESH JOARDER To avold
unlawful melting and destruction of
small coins our Government diminign-
ed th; value of coins The value of
coins has been so diminished that they
have lost umportance in the market.

That 1s why, to a certain extent,
the melting and disinibuttion has
automatically been lessened The
other aspect 15 this that even in the
Reserve Bank we have seen the duph-
cale currency notes Regarding the
coins, we Jdo not know whether the
hon. Minister has actually given the
figure of production of small comns in
different Mints. We have not yet
seen any journal wherein the actual
figure of the production of coing haa
found a place, We do not find any-
thing regarding the quantity of coins
produced in the mintg dunng the last
year. In Reserve Bank. we have seen
currency notes bearing the same num-
ber and the same were produced In
this House also. In myv constituency,
1 have seen that in the State Bank,
two rupees notes of the same num-
ber being 1ssued We do not know
whether they are counterfeit currency
notes or whether they are issued by
the Reserve Bank. The notes are
bearing the same number. And this
sort of printing and manufactuning of
currency noteg and coins is going on
in different mints and the same are
being circulated by the Reserve Bank,
1 want to drew the hon. Minister's
attention to this aspect also

DECEMBER 10, 1974
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thereby sse o it that the Peogie's

demands are met. .
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w1 fereer @Y e &Y wifgy avfe s
FoEMoITAE e T LI AT
AT, 6T A WY, G T g A A
FAFTAFATA TG TF TALE v€ Avzf
FT 94T ¥AT 9711 fTaf K7 7 WX~
frorr At fagAr oy &0 aar 47 fo
areprt Y € | QAT A QAT A A
wifgh | §w@ AP0 & 7R ¥ WA dw
g @ ST A ¥ faed Lt AL
yreai § 9w € fewrg e )

*SHRI J. MATHA GOWDER
(Nugaris)  Mr Deputy Speaker, Sir,
on behalf of my party, the Dravida
Munnetra Kazhagem, I rise 10 sy 3

e~ mwi~imsl aneach wns delivered in Tamil.
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few words on The Small Coins (Off-
ences) Amendment Bill, 1974

Though this is a smal] piece of legis-
lation, yet it concerns a wvast majority
of our rural peopls in cur country.
The hon. Deputy Miniter in her intro-
ductory speech stated that during
1974-75 the production of small coins
would be of the order of 22.30 crores.
In 1973-74, the production of small
coirs was 21.65 crores. Yet, we find
that in all the rural areas of our coun-
try there is acute shoriage of smal]
coins. It is common knowledge that
the wast majority of our people are
haraecssed for want of small coins, In
these circumstances, I wonder whether
the iwailability ‘of small coins ;was
increased by 21.65 crores during 1973-
74. I would also urge upon the Go-
vernment that the targeted production
of 22.30 crores of small coins should

be achieved at all costs during 1974-
5

The hon. Deputy Minister in her
introductory remarks stated that the
melting of small coins continues un-
abated inspite of the fact that the
metal has been substituted. I would
like to know from the Government
what concrete steps have been taken
to curb this tendency of melting small
coins hy the undesirable elements.

Sir, we find that the hoarders of
small coins are being proceeded against
under .the Defence of India Rules. I
wonder why the provisions of the
Smali Coins (Offences) Act have not
been made applicable in the cases of
hoarders of small coins, I do not
also know whether under the D.LR.
the hoarders are being adequately
punished. The hon. Deputy Minister
of Finance should in her reply to the
debate state what prevents the Gov-
ernment from extending the provi-
sions of the Small Coins (Offences)
Act to the hoarders of small coins.

Sir, there is a system in the Reserve
Bank of India of weighing the small
. coins and handing them. over’ tq,the
_cusfomer. In this system there is- a
dra’si:ba.g}:.' If there is some shortage
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in the value of smal] coins received
by the customer and when he appro-
aches the Reserve Bank of India autho-
rities, they refuse to accept his pleas
and make good the shortage. I sug-
gest that this system of weighing the
small coins should be replaceg by a
foolproof system under which the
customer is not made to lose for no
fault of his. I hope that the Govern-
ment would take necessary steps in
thig direction.

Some days Yack there was a ques-
tion in this House about the printing
of several one rupee notes with a
same number. The hon. Minister of
Finance replied that on account of
some mistake in the numbering mach-
ine thig kind of printing of several
one-rupee notes with the same number
had taken place. Does this not show
the inefficiency and negligence on the
part of the Government in the matter
of handling the currencies of this
country? Such small mistakes aifect
greatly the economy of the country.
Similarly, counter-feit coins are also
circulating in the country. I do not
think that effect steps have been taken
by the Government to eradicate this
evil, which also adversely affects the
economy of the country. On account
of this ‘wide-spread malady, the gul-
libie rural people are the worst affect-
ed. I suggest that the Government
should exercise the greatest caution
in the matter of printing small notes
like one rupee notes and the small
comns which are handled by the larg-
est number of our people throughout
the countryside.

Finally, before I conclude, I would
point out that some years before the
small coins used to have their denomi-
ratlions embossed on them in all the
official languages of the country. I
regret to point out that only English
and Hindi language denominations are
embossed on the regional languages.
In view of the fact that the small coins
are used by the wvast majority of our
rural people knowing only the lang-
uages spoken in  those regions; it is
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imperative that their denominations
are embossed in other official languages
also as was done some _years ago.
At present the people, especially illi-
‘terate people are greatly handicapped.
I request that the hon, Deputy Minis-
ter will loek into this and take neces-
sary action immediately.

SHRI P. G. MAVALANKAR
(Ahmedabad): I warmly support this
Bill. The objective is good and I do
not think it needs much discussion.
But there are two or three problems,
especially because people with smaller
means who are in large numbers are
involved and it is they who mostly
utilise these coins. Talking of small
coins, I am reminded of a gquotation
from winston Churchill; once he said:
it is only when small man with a
small pencil goes to a small booth and
puts a small cross on a small ballot
paper, it makes a big democracy.
After all small people produce won-
derful results.

MR, DEPUTY-SPEAKER: Why not
quote: Take care of the pennies and the
Founds will take care of themselves.

SHRI P. G. MAVALANKAR: Al-
though I agree "with the hon. Minister
when she says that the chortagze has
now hecome much less, I should point
cut that in the rural areas and even in
scme urban areas a large number of
small people use small coins and they
find it difficult to get the nercessary
change and for a man earning a rupee
or two rupees per day, even a
change of 10 paise constitutes a much
bigger proporation than to a middle-
‘class or upper class person. But for
a small man who earns a rupee or
two per day, to lose even 10 paise
means losing a considerable part of
his wages. I hope the minister will
look after this problem of shortage of
small coins.

I read im the wewspapers that the
minister or her colleague assured the
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other House that Government ‘are
considering actively bringing out one
rupee coins because the one rupee
notes get soiled very soon. I hope
the minister will give a firm reply
today.

Often one finds that small changes
are withhold not only by taxi dri-
vers, rickshawallas etc. but even by
goverument agencies like post offices,
railways and other public corpora-
tions. Instead of small change, the
post office gives you some stamps or
postcards. I may be able to use the
stamps, but g small man, he may re-
quire the balance change for going
in the bus and the bus conductor will
not accept the stamps. So, at least the
government agencies should be well
stocked with small eoins, so that the
common people are not put to any loss
or inconveuience,

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Sir, I rise to support
this Bill. Melting of coins is a crime
and the Government should try to
make research and make coins out of
such a metal which should not fetch
higher price than the actual value of
the small coins when melted. Gov-
ernment should ask the National Met-
allurgical Laboratory at Jamshedpur,
which is in my constituency, to take
up research of such a metal, which
shoulg be equivalent to the small
coins when manufactured, this would
not only discourage the hoarders of
small coins but would totally stop
such melting of small coins. The Gov-
ernment should go to the root cause
of this melting and destruction of
small coins.

Everywhere in the country small
coins are in short supply. especially
i1 the northern part of the country.
The one rupee notes we get even from
the State Bank are rotten, torn ones
and T want to know why.

What action has been taken by the
the Government against such persons
who are found hoarding and smug-
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ghng truck loads of small coing in the
chech postg dat Delh: vorder atsell
which 15 the capital of our rountry?
Everybody says, when it canmot be
checked at the capital itself and s
borders, by the Government, how
¢an they cneuk 1t elsewhere?

It 18 very cifficult for the public to
detect which of the small (oins are
counterfeit and which are genuine be-
cause of the short upplv of small
coins People have no option but to
ateept even the counterfeit emall comse
vhich ale very much 1n ciretlation in
the countiy What action 15 the Gov-
ernment going to take about 117 This
Bill 15 no doubt meant to check such
1llegal offences hut unless the Gov-
ernment machmery ¢ disciplined mo
Acet would be useful T have come
to know that even th¢ Government
mints are making and indulming n
the<e counterfeit coins

Government should be very careful
#bout one 1upee coins which arc hkely
to he reintioduced 1 should say that
the metal of the coin should he such
that 1t does not pay more value when
re-melted,, and does not fetch 1less
Aalue when 1t 15 manuficture ard then
only re melting and counterfeiling of
eoins would be stopped If the Gov-
ernment 18 serious- I think they can
produce such a metal in the metallu-
mical laboratory at Tamshedpur

There should be a ceiling fixed on
the amount of small coins which any
pérson, a shopkeeper or hoteher can
keep m his possession ™=  would
check the hoarding and re-melting of
the same T had personal experience
of this at Srinagar where old notes
could be exchanged with new noter
for a commiesion of 5 tn 10 per cent
This sort of thing should he checked
With these words I support the Bl

wft yowrer fay  (Dfererege)
fer?t efrrs s AW o fas or o

et 1§ s ax wew
wrge § P fioel wwr foerdt & oy e
My 1811
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T vt ¥ 1 S Mg AT
srrax faer org Afsw =gt farg ady
fa=d & 1 TifrgTaE gTIA F FTH FTI
& framd wo 1 foad &Y famdr @0
w7 fpar ST A F T ATE TE A1 ar
qaTE TH O 47 ¢ AT qE Fgv &
a7 qte w1 2 | fafazzr grew o7 W
SFAETH a3

q & ¢ v § el qp-
aFY T w7 ¥ faewr 97 froraA
AT & AT ¥ WIT A FT ) WY
3#t famfear g7 A1 feswt 9X e
T AYTiEETT s § TgATY ¥
art g AAA ) g7 FrawT # g
TATHE FAFAT * | I7 9T 77 TN A
~Afrmr M asM 1 RAM A qE #
fr wror faa® zit adr fawr o § W7
wufer dar serae g wifgw fr g
ot a7 |

foa® wir g wifge s vt frey
o7 famr omd | o & fowwt &t ¥€
wrary Ag g ¥ 1 wre wrg fawer
TR EY AAT & AT TA T qAT TG FAT

7

T AR R T g AT 7
&Y arqTaay anfere gt @ &N O
N F7 T 8y v § Wy v
1 AT # 1 ewieg @ oW At &1 fodm-
qz A1 FfgY | AET A SO ]
ATE At ey 2w A0fEe

SHRIMATI SUSHILA ROHATGI
Su I am cxtiemely zrateful 1o the
hon Membwers for the varicus sugges-
tions they have made At the outset,
I would hhke to refer to the statement
of Sardat Swaran Singh Sokhi that
cat-loads of these coins are avail-
able at checkposts Even if in one
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particular checkpost these coins are
available to that extent we would lake

action under either the DIR, IPC or
Small Coins Offences Act.

PHOF, MADHU DANDAVATE (Ra-

Japur); The truck he referred to was
the small car.

SARDAR SWARAN SINGH SOKHI:
So many truck-loads were caught at
the check-post somewhere between
UP-Delhi burder.

SHRIMATI SUSHILA ROHATGL:
Apart from that, some very relevant
points have been raised, I am very
happy that all the members belonging
to the variout political ideologies have
agreed that this is a welcome measure,
A point was raised about the weight
of the small coing and the Jansangh
member literally showed how a coin
could e wiffeed away. Well 1 ‘o
now know, even a whiff of the hon.
Member hke him cun  be a stormy
whiff also. All the same, we have to
take various factors into considera-
tion. At no time should the metallic
value of the coin be more than its
face value Otherwise, there will be
a tendency to melt the coinz for a
more lucrative purpnse. That tem-
ptation is always there.

So [ar as counterfeiting and other
things are concerned, as I have stated
already, that comes under a Aifferent
Act, the Indian Panel Code and the
D.IR. also looks after ii As regards
the melting of the coins, that tempta-
tion must always be checked It de-
pends on supply and demand There
is always a temptation that at some
future duate, 1t may fetch more value.
That temptation is there and it must
be checked.

At the time when this Acl came into
operation, there was a shortage of
colne. Hence. this Act was put into
operafion. In the meantlme. we
have taken various steps to remove
the shortage of coins, The Mint has
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started a double shift, The produc-
tion of coins has gone up from 12 lakh-
pieces which were being pro-
duced daily to 75 lakh pieces daily
now, We want to increase jt further.
We want to achieve the target that is
get by the RBI [ would like to
quote the figures for the information
of the hon. Members. The coinage
programme for 1973-74, as it stood ac-
cording to the RBI requirements was
2,400 million pieces. We have been
able to produce 2,165 million pieces,
There 15 only a small shortfall. But
this year, the target for 1974-75 was
2,425 million pieces whereas we ulti-
mately hope to produce 2.295 million
pieces, Sn, we arc coming nearer the

mark The gap is no longer there

In case theie is any shortage of
small coins at certain  places '‘where
the people are experiencing diffi- ulty,
they csn he rushed to those places
The R.BI 1s thinking of ooening new
depots where the small coins can be
taken and made available to the
people in rural areas. At publc
piaces, nstitutions, at bus siops,
hotels and other places, they are more
available now

Then, some hon Membery asked a
upecific question about the double
numbers. [ think, the hon, Member
«af the C.P.M. said that it happened
in his constituency. The RB.I. has
gone  into thove cases. They have
found that it is due to some mechuni-
cal errors We have many old ma-
chines. We are thinking how those
machines can be replaced so that these
things do not recur in future.

Ahout one-rupee note and its Te-
placement by the coin, it is under the
consideration of the Government. We
are considering whether we can hsve
one-rupee-cupro-nickle coins. Out of
the entire circulation of curreacy 75
per cent are one-rupee notes, Within
six months, they become very very
dirty and it becomes a waste. Hence,
the Government is comsidering whe-
ther one-rupee~cupro-nickle .
should also be issued,
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Some Hon. Members have asked
about the number of seizures, prose-
cutions and all that. I do not have
all the figures. But I can say that in
the first year of its operation, small
coins worth about Rs; 80,000 were
seized and a number of prosecutions
launched.

The main fact before the House
today is not the shortagfe of small
coins, It is, more or less, over. There
is no menace of shortage of coins nor
there is a menace of counterfeiting of
coins. That is also a very negligible
amount, I would not say that there
are these two menaces,

I think, I have covered all the
points raised by the hon. Members.. ..

SHRI P. G. MAVAANKAR: Why
can the Government agencies, the post
offices. the railways, not make avail-
able small change to the people?

SHRIMATI SUSHILA ROHATGI:
The Reserve Bank has sent  instrue-
iions to all the public institulitns
governimment institutions, hotels, banks
cte., that they shouid have more of
these. co that the public does not face
any difficulty,

With these words, I commend the
Bill to the House.

SARDAR SWARAN SINGH SOKHI:
The hon, Minister has not replied to
one question as to what action Gov-
ernment is going to take where notes
are exchanged with commission—it
you give 100 old notes. 90 new notes
are given.

SHRIMATI SUSHILA ROHATGI:

~That is not done at the government
level.

MR. DEPUTY-SPEAKER: The
guestion is:
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“That the Bill to amend the
Small Coins (Offences) Act, 1971,
as passed by Rajya Sabha, be taks:a
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now wa
take up clause-by-clause considera-
tion. I think, I will put them all
together,

The question is:

“That Clause 2, Clause 1, the
Enacting Fomula and the Title stand
part of the Bill.”

The motion was adopted.

Clause 2, Clause 1, the Enacting
Formula and the Title were added f>
the Bill,

SHRIMATI
Sir, I move:

SUSHILA ROHATGI:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is....

SHRI P, G. MAVALANKAR: Al-
though it is a small Bill, let it be
passed by a properly constituted
House, Let it not go on record that
it was passed by members below 53.

MR, DEPUTY-SPEAKER: Let the
Quorum Bell be rung....

Now there is quorum.
The question is:
“That the Bill be passed.”

The motion was adopted.
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SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL—contd,

MR, DEPUTY-SPEAKER: Now we
take up clause-by-clause considera-
t1on of the Sick Textile Undertakings
Nationalisation) Bill. Before we take
ap the Clauses, there is one motion
given notice of by Shri S, M. Bauerjer
that the Attorney-General he called
to the House to give lus upiiaon nn
a particular Clause. 1 would lke to
ascertain from Shri S. M. Banerjee
whether he would like to move it now
or when that Clause is taken up.

SHR] 8. M. BANEIWrE (Kanpur):
Let that Clause come,

MR. DEPUTY-SPEAKER: Very
well, Now we take up Clause 2.
Clause 2 — ( Definitions).

MR. DEPUTY-SPEAKER | think
Mr Maurya is here. I think the
amendments that stand in the name
of Shri Pai happen to be the same as
those that stand in the name of Shri

Maurya.
| hrs
So you all move W amendments.

THE MINISTER DF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P, MAU-
RYA): I beg to move:

Page 2,
for lines 3—8, substitute—
‘‘{b) “bank" m. '.i5—

Ytz >

(i) the State Bank nf India
constituted under the State Bank
ol India Act, 1955; (23 of 1955).

th) @ subsidiary bank ag de-
fined in the State Bank of India
(Subsidiary Banks) Act, 1959;
(3B of 1859),

(Nationalisation

(ii) a corresponding new
bank constituted under section 3

of thc Banking Companies (Ac-

quisition l}nd Under-
takings) Act, 197¢:/(5 of

(iv) any other bank, being &
scheduled bunk as defined :n
clause (e) of section 2 of the
Reserve Bank of India Act, 1834;°
(2 ot 184i4) (3w,

Page 2,
after line 22, insert—

‘{fa) "Ordinance” means the

Sick Textile Undertakings (Na-
tionahisation) Ordinance, 1474}
((307.) (12 of THTH " 2

Page 2,

hines b-27, tar “sick textils under-
taking”; substitute “textile com-

pany” ' (41),

Page 2,

line 28, for ‘“such liquidator”
substitute “includes such liquidator®
(42).

Page 2,
line 29, for “and includes”. substi-
tute "and also includes™. (43,

Page 2, after line 29, insert—

‘(ga) “prescribed” means pres-
cribed by rules made wunder this
Act’. (44),

Page 2, line 29,—

after “manager of such owner”.
ingert—

“but doe; not include any person
or body of persons authorised under
t elopment and

Re Act, mi ].pz the Sick
of 1951) ) Textile Undertakings
(Takin er Managoment) Art,

1972 1) take the man-
agement of the whole or any par!
3f the sick textils undertaking:”
(2300
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DR, LAXMINARAYAN PANDEYA
(Mandsaur). | beg to move:

Page 2, line 25—

omit ‘or lessee or occupier” (133)
Page 2, line 29,—

omit ”, and includes any agent o:
manager of such owner” (159),
SHRI C. M. STEPHEN ( Muvatﬂu

puzha): I beg to move:

Page 2. line 29,—

add at the end—

“but shall not include the autho-
rised person appointed by the Cen -
tral Government after the take-over
of the management”. (214).

I do not know whether the Minis-
ter's amendments have taken care of
my amendment which is with respect
to the definition of the *word ‘owner’.
Here, ‘owner’ means ‘any person or
firm who or which is, immediately
hefore the appointed day, the imme-
diate proprietor er lessee or occupier
of the sick textile undertaking or
any part thereof.” This would mean
the ‘owner’ would include the occu-
pier immediately before the appointed
day or with respect to all these mills
the National ‘Textile Corporation or
the State Textile Corporation as the
case may be. In a subsequent clause,
clause 5, they say that for the dues G*
the workers, the workers shall go t~
the ‘owner’ and they say that th=
Central Government or the Textil»
Corporation shall not be liable which
means that the residuary concerns wii!
be the State Textile Corporation.
That is to say that the State Textile
Corporations and the National Tex-
tile Corporation who were in manage-
ment of these mills and who were the
owners and by a subsequent clause.
the liability for these dues is taken
away from the Central Textile Corpo-
ration and so only the State Textile
Corporation is ieit. That will be the
Therefore,
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have said that this definition shall not
include those authorised persens who
were in management of these mills
Otherwise there would be immedia-
tely a distinction *hat the State Tex

tile Corporations will be answeraol>
but the Central Textile Corporatio.
will not be answerable, Either boli
must be answerable or ncither must
be answerable. This may be an uni-
ntended implication of thnis definitior.
I have just pointed out that this defi

nition hag got thic imnlication and i
am clear in my mind that this impli -
cation is inescapable. It also show:
how carelesslv these things are beiry
drafted bv the Legal Department and
how careless is tihe drafting. l.et us
not take this as the last word of wis-
dom. This is » clear case whics.
demonstrates that the Legal Liepart-
ment is absolutely inequipped for th:-
purposes of drafting.

st @&t AIA QI : AT Al
AMaT weqd fod & & @wAarn
z fa & sigh T@AT Ay oTIEAT JT ME F
78 § 9EETT WeT fAd® §, gF @
fasra 2ar Tifga FifE AT Tox HY
STETT § 922317 WX wfgear )
1 afenfaa fwar @1 gsar &1

387 AL § AT F=q 7 H1 AAT
#——fafsaget qur frdla—gw F a1E
TAT & UFE AT s F AI3F B
qrEAEFE I A3 F |
7A9E A faar s qr ot St IfEatem
T wg g, ag v dor §
F 133 8 F15 fqara gwm A

EEG -

qTT T HI

7T 2T &

afa? 7 gmw 7 ar g f& mAng
@ S 7L AGNAAT &1 FTFE FIT |
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SHRI B, P, MAURYA: Regarding
Mr. Stephen’s amendment [ would like

to the
hon, Member’s wisdom, We have put
it in legal form and 1 have already
moved that amendment which I re-
quest the House to accept. Regard-
Mr. Pandeya's amendment, we
have made the definition in such a
manner yo that any occupier or lessee
may not escape the liability. That is
why I cannot accept his amendment

£

MR. DEPUTY-SPEAKER: Does
. Stephen want to press in view >*
hat the Minister has said?

1K

SHRI C. M. STEPHEN: No, Sir,

I do hot want tn press,

MR. DEPUTY-SPEAKER: Lo.s %
l.mge the leave of the House to with-
dritw his amendihent?

SOME HON, MEMBERS: Yes,

BHR1 C. M. STEPHEN: [ w:th-
draw my amendment, No. 214,

Amendment No. 214 was by leave
withdrawn

MR. DEPUTY-SPEAKER: Nouw 1
wiil put tie Government amendments
Nos. 39, 40, 41, 42, 43, 44, and 230

The guestion is:

Page 2,
for lines 3—9, substitute—

‘b)Y “bank”’ means- -

(i) the State Bank of India cons-
tituted under the State Bamk of

(38 of 1959

() a subsidiary bank as defined

\__in the State Bank of Tdia (Sulei-

/
\

A9

* sched

~diary Banks) Act,
5 of 1970\7)
[

(iii) a corresponding new banr
constituted under section 3 of the
Banking Companies (Acquisicon

~—and Transfer 67 Undertakings) Act,

-

y
; (iv) any other bank being =
bank as defined in clause
_(e) of section 2 of the Reserve
Bank of India Act, m}?’ (39),

-—

Page 2
after line 22, ‘nsert—
Wz of 1977
“(fa) “Ordinance” meiths th¥ Sick
_ Textity“Un (Nationalisa-
fion) Ordinence, 197¢;.  (40°.
Page 2,
Lines 286-27, jor “mick textile under
taking”, substitute “textile com-
pany”, (41).
Pags 3,

line 28, for “sich Hquidator” subeli-
tute “includes such liquidator”. (42).

Pagg 2,

line 29, for “and includes”, subsh-
tute “and also includes”. (4%),
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Page 2,

after Ime 29, insert—

‘{ga) “prescribed” meansy pres-
uribed by rules made und~r ihis
Act, (44)

Page 2, hine 70—

after “manager of such wwWner
NI T e [ |

‘but does not include uny person
or body of persons authonsed unde;
the Industries (Development an?
Regulation) Act 1931 (65 of .951),
or the Sick Textile Undertaking
{Taking Over of Management) Act
1972, (72 of 1972), to take over the
management of the whole or wnv
part of the sick textile under-
takmng " (230)

The motion was adupted

MR DEPUTY SPEAKER 1 wui
now put Dr Pandeya's omendments
Nox. 158 and 158

Amendments Nos 158 and 150 were
put and negativea,

MR DEPUTY-SPEAKER Th
question, is

“fwst Clanse 2, as ainended, stand
part of the Bill *

The motion was adoptes

Clenge 2 ay amended was &dded ¢
the Bill

Clause 3—(Acqguistron o nghts of
owners in respect of sick texide
undertakings).

MR DEPUTY-SPEAKER. Now,
we go to Clause 3, There are amend-
ments by Government Nos 45 apd 16
and there iz one smendment No. 13
by Bhri 8 R Dirciaird
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SHRI S R DAMANI (Sholapur)
1 am not moving my amendment,

MR DEPUTY-SPEAKER I will
now put Government amendment, 10
the vote of the House
Amendments made

Page 3

hne 1t after ‘appointed day' mmsert
“every sick textile undertaking and”
(45)

Page 3
hnc 17 for ‘every’

‘every such’ (48)
(Shr: B P Maurya)

substitute

MR DEPUTY-SPEAKER The
question 1s

“Clause 3 a+ amended, stand part
of the Ball™

The motion was adopted
Clause 3 as amended was added tn

the Bill
Claus¢ 4—(General effect of vesting)

MR DEPUTY-SPEAKER Now,
we take up Clause 4 There are
Government amendments No 47, 48
49, 50, 51, 116 and 231

SHRI B P MAURYA
move

] peg u

Page 3

hne 30 jor ‘textile compaay 1n
relation tu  subslitute ‘owner ot
€47)

Page 3

hne 41 jor ‘thiz Act receiveg lhe
assent of the President”, substitute

. “:m Ordinance was promulgated”
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(Shr; B. P. Maurya)
Page 4,

lines 19 and 20, for “undertaking of
the textile company is pending by o
against the textile company”, substi-
tute “undertaking, instituted or prefer-
red by or against the textile company,
is pending”. (48),

Page 4,

line 23, onut *“of the textile com-
pany”. (50),

Page 4,

lines 26-27, for “thus Act recceives
the assent of the President, 1s in DPO>-
session of. or has”. substitute  “the
Ordinance was promulgated was !N
possession of, or had”. (51).

-

Page 3.

Lne 32,--~after ‘relating thereto’
insert—"and shull also be deemed 0
include the liabilities and obligations
specified in sub-section (2) of section
5", (118).

Page 4

line 18.—for “business of the s.k
textile”, substitute “maiter specilled
in sub-section (2) of section 5 1In
respect of the sick textile™, (231),

MR. DEPUTY-SPEAKER: There !4
amendment No. 179 in the name of
Shri Erasmo De Sequerin. Are yuu
moving?

SHRI ERASMO ok SEQUFEIRA
(Marmagoa): T beg to move:

Page 3,—
after line 38 myert—

Provided that Government shal!
remailn liable to discharge am
amount against such obligationg as
aforesaid as may be determined by
the appropriate court to be the duf-
ference between the ameunt pcld for
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such property and the amount held
to be fair market value therepf’
(179).

Sir, if you will look at page 3 sub-
section 2 of Clause ¢ you will finc
that a new concept is being introduced
in our legislation because by virtue of
this sub-Section all property shall
vest 1n the Central Government and
shull, by force of such vesting, be
freed and discharged from any trust,
obligation, mortgage, charge lien and
all other incumbrances affecting it.
The problem that arises 15 that us you
will see from the Schedule of thi.
Bill a particular amount has been spe
cified as compensation—or if you do
not like that word—or amount fur
the assets taken oVer,

8ir, I had raised a point of order on
this, which the Chairman was pleasea
to rule out. I then wrote to the
Ruies Committee, and it paing me to
sce that even after one week [ have
not heard anything We are supposed
to be the puardiang of the Peoples
money and we are asked to appro-
priate it without bemng given any
detail. This is a matter whith shouln
be of great concern to the House

My point is. that if there 1, an
asset which s taken over by th-
Government and against that asset
some money has been leat by somu
person or institution on the securitv
of that asset and, mind you, this per-
son has nothing to do with the sick
textile undertaking. 1t is some other
person who having seen an agset came
to the conclusion that the loan that
he was making was secured by that
asset and has made that loen, you ar
by virtue of this sub-section takint
away from him literally the right to
recover his money. Therefore, 1 say
in my amendment that while the asset
is taken over by Government, Gov-
ernment shall remain liable to dis-
charge the lisbility that attaches to
that asset to the extent that there s
difference between the price that hes
been paid for that asset and faeir ma”
ket value of that sewet.

Ry — i

* Amendment Ne. 116 was moved with the reoommendation of we Presicont.
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Therefore, Sir, I would like to press
this amendment because, in thi.
House, we should not be a party to
the creation of anything that goes
against the basic tenets of the ruls of
law. And, one of the basic tenets 1s
this, There is an act which permit-
mortgage and pledging. As a result
of that act, whatever be the item of
mortgage. it is the first to be attached
in case the money ig not pauid. And,
by this enactment, by this sub-clause.
we are taking away that principle
To this T would like to object in the
strongest possible terms.

Sir. I pruss my amendment.

SHRI B. P. MAURYA, M, Deputy-
Speaker, Sur, about the objection
which my hon. friend raised. at the
time when the Bill was going tu le
pressed for the clause by clause consi-
deration, at that uime, the Chairman
was Kkind enough to give a ruling and
agamn the hon. Membei 1s raising that
Under Rule 69, the financial memo-
randum needs giving the recurring and
non-recurring amountg of expenditure.
How the amount 15 guing to be cal-
culated is not needed under rule 69
At that time ruling was given by the
Chair,

About this amount, the entire sys-
tem ix divided into two—the pre-
management takeover period and the
post management takeover period,
We take the entire responsibility of
the postmaagement takeover. Regard-
ing pre-management takeover. there
are workers' dues and there are cer-
tain amounts that are to be met ac-
cording to Schedule II.

SHRI ERASMO de SEQUEIRA: I
am talking about the capital account
and not revenue account. There is a
basic difference between the capital
account and revepue account.

SHRI B. P. MAURYA: I am com-
ing to that, Please be patient. Ac-
wording to Schedule 2, Part B, if there

(Nationalisation) Bill
is any amount due, whatever be the
amount that is calculated in meeting
the priorities, when it comes to the
loan or advance or mortgage, that
amount will go to them. Excepting
this, the hon, Member has not got
any other point. As vou know, Sir,
when the Constitution was amended,
in place of the word ‘compensation’
the word ‘amount’ was substituted.
That amount should not be illusory

In this case, the amount is not
illusory and whatever amount s fixed
and mentioned in Schedule [, is fixed
having kept the lLabilities in mind
which are there. I therefore submit
that I cannot accept his amendment.

MR. DEPUTY-SPEAKER: Before
I put the amuwidments, 1 would like
to clarify the position, Mr, Sequeira
raised a point of order at a particular
stage of the discussion, That was with
respect to the financial memorandum,
Your point was whether the financial
memorandum was adequate in view of
the fact that it did not give any indi-
cation as to how you have arrived at
a particular amount. That is what you
were saying.

Now. the Chairman who was in the
Chair at that time, ruled that the
Financial Memoratydum was adequate
and that discussion could go on. You
have written to the Rules Committee
and T am told that that is being conz.-
dered, That is the point I want to
clarify. Since you have referred to
it. T thought that I should clarify the
position

Now, I shall put all these amend-
ments of Shri Maurya to the House,

The question is:
“Page 3,
line 30, for ‘t:xtile company in

relation to™ suhstitute “owter
of". (47)
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"Page 3.

hne 41, for “this Act receives the
assent of the Presidznt",
substitute "the Ordinance
was promifigated”. (48).

“Page 4,

lines 19 and 20. for “undertaking
of the textile company is
pending by or against the
textile company”, substitute
“undertaking, instituted or
preferped by or against the
textile company, is pending"”.
(49)

Page 4,

line 23, omit “of the textile com-
pany” (50)

Page 4,

lines 26-27. for “this Act receives
the assent of the President, is
in possession of, or has”,
substitute “the Ordinance was
promulgated, was in posses-
sion of or had”. (51)

Page 8, line 82, —
after “relating thereto” wnsert—

“and shall also be deemed to in-
clude the liabilities and obli-
gations specified in sub-sec-
tion (2) of sectioy 5" (118)

Page 4, line 19—
for “business of the sick textile™,

substitute—

“matter specified in sub-section
{2) of section 5 in respect of
the sick textile”, (231)

The motwon was adopted.

MR. DEPUTY-SPEAKER: 1 would
now put Amendment No. 179 to clause
4 moved by Shri Erasmo De Sequeira
to the vote of the House,

Amendment No. 170 was put and
negatived,
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MR DEPUTY-SPEAKER: The
question js:

“That clause 4, as amended, stand
part of the RBill.”

The motion was adopted.

Clause 4, as amended, was added o
the Bill,

Clause 5— (Central Government or
National Textile Corporation not to be
liable for prior labilities.)

MR, DEPUTY-SPEAKER: We now
toeke up Clause 5.

SHRI B P MAURYA:
to move:

Sir, 1 beq

Page 5,

line 28, after “1972", insert—

“and ‘necludee the West Benga!
State Textile Corporation
Limited which has advanced

amounts to sick textile under-
takings in the State”™ (53)

*Page 4,—

for the marginal heading to clause
8, substitute—

“Owner to be hable for certain
grior liabilities.” (117)

*Page 4, line 37—
for “Every liability” substitute—

“Every liability, other than the
liability specified in sub-gec-
tion (2)" (118)

*Page 4, line 41,—
for “Provided thst any hability”
substitute—
“(2) Any Hability” (118)
*Page 5. lines 4 and &~

for “be the liability of the Na-
tional Textile Corporation and
shall be discharged by that

*The Amendment wes moved with the recommendation of the President.
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stbatitute—

“be the limbility of the Central
Government and shall be dis-
charged, for s©d on behalf of
that Government, by the Na-
tional Textile Corporation”
(120)

*Page 5, line 8,—

jor *(2)” substitute “(3)" (121)
*Page 5, Mne 16—

after “claim or dispute” insert—

“ in relotion to anv mat‘er nol
iefcrred to in sub-section
(2),” (122)

Page 5, line 10—
omit “pension, gratwity” (227)

DR LAXMINARAYAN PANDEYA.
Sir, 1 beg to move:

Page 4, line 39—

for “of such owner and ¢hall be
enforceable against him and
not against the"

substitute—
“of the” (76)

SHRI S. M. BANERJEE (Kanpur):
Sir, I beg to move:

Page 5, line 2—

after “in respect of any period”.
ingert “prior to and”. (77)
SHR] RAM SINGH BHAI (Indore):
Sir, 1 beg to move:
Page 4, line 87—
after “undertaking”, ingert

“except the liability of the em-
ployees,” (83)

Page 5, line2—

fer “aftnr”  pubstifute
(84)

“before”

(Nationalisation) Bill
Page 5, line 4,—

onaf ', on and from the appointad
day,” (85)

Page 5, hne 9.—
omit “no” (86)
Page 5, lines 11 and 12—

omit “in respect of any period

prior to the appointed day”
(87)

SHRI DINEN BHATTACHARYA
(Serampore): Sir, I beg to move:

Page 4, line 40.—
add at the end—

“save and except the lLiability for
the legal dues of the emplo-
yees.” (90)

Page 5, line 22,—
add at the end—

“except 1n case of any lability
for not implementing any.
thing regarding the interest
of the employees” (1)

SHRIMATI ROZA DESHPANDE
{Bombay Ceutral): Sir, 1 beg to
move:

Plgt 5, lines 2 and ‘i—"

omit “in respect of any period
after the management of swoi
undertaking had been taken

over by the Central Govern-
ment” (93)

Page 5—
omit lines 9 to 13 (84
Page 5, line 15—

after “undertaking” insert
*‘excepting that relating to any

employee/employees  arising
out of industrial dispute’.”
(95)

SHRI SEZHIYAN (Kumbakonam):
Sir, I beg to move:

*The amendment was moved withthe recommendation of the President,
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Page 5,—
after hine 3, msert—

(d) all guaranteeg given by «
State Government or by a
State Textile Corporation to
the banks and other financial
mnstitutions 1n respect of Joans
given to the sick textile un-
dertakings and all loans ad-
vanced to such undeitakings
by banks and other financial
institutions and any credit
avalled of for thy purpose of
trade o1 manufacturing ope-
rations n the pernod aftel
take-over of the manage-
ment” (103)

SHR]I VASANT SATHE (Akola)
Sir, 1 beg to move
Page 4, line 39 —

for “such owuver and shall be en-
forceablc aganst him  and
not”

substitute—

the Central Government or the
National Textile Corporation
and shall he enfor¢eable (10L?)

Page 5, hne 2,—
after “period” ingert “before or
(110)
Page 5 —
omat hmes 8 to 22 (111)

SHRI TRIDIB CHAUDHURI (Bei-
hampore) Sir I bep to move

Page 4, line 37,—
after “undertaking” tnsert—

*“with the exception of the Labuli-
ties specifically mentioned n
the provisos (a) (b gtid (e)
to this section” (131)

Page 5-
for Mo 1 and 2, substitute—
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“(c) wmges, salaries, provident
fund, pensions, gratuities and
other dues of employees of the
sick textile undertakings in
respect of any period both be-
fore and after the manage-
ment " (132)

Page 5, line 15,—
after “undertaking”™ insert

“other tha: those relating to
claims of wages, salaries, pro-
vident fund, pension, gratuity,
and other dues of employees
of the undertaking™ (133)

SHRIMATI PARVATHI KRISHNAN
(Coimbatore) Sn, 1 beg to move:

Page 5—
after line 3, insert

“(d) all amounts paid to these
undertakings as fixed deposits
by ndividuals in respect of
any period prior to the take-
over by the Central Govern-
ment.” (135)

SHRI § R DAMANI
to move

Page 4, lney 44 and 45.—

for “after the muanagemetit of such

undertaking had .been taken
over by the Ceptral Govern-

m"u.!u
substitute—  fu

L

“at any tumejfpr the purpose of
preventing the closure of such
und g and for wmain-
taining " 1ts working,” (138)

Page 4. ling 48 to 48,—

for “after the management of such
wdertaking had been taken
over by the Central Govern-

ment”
substitute—

“at any time for the purpose of
preventing the closure of such

Sir, 1 beg
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undertaking and for maintain- !
ing its working” (139)

Page 5, lines 4 and 5—
after "Textile Corporation” mgert

‘or the State Textile Curporation,
as the case may be ™ (140)

Puge 5, line 43,
add at the end—
“or the State Textile Corpora-
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Governmcnt, or the National

Textile Corporation, or the
State Textile Corporation, on
behalf of the sick textile un-
dertaking whether before or
arter taiang over of its
maagement under the Indus-
tries (Development and Regu-
lation) Act, 1951 or under the
Sick Textile Undertakings
(Taking over of Management)
Act 1072 (14T

tinn™ (141) SHRI RAJA KULKARNI (Bombay-
North-East) Sir, 1 beg to move.

Page 6, line 18,—

Page 4, line 45 —
add at the end—

add at the end—

“or the State Textile (orpora-
tion™ (142)

Page 5, line 22—
add at the end—
“or the State Textile ('ipora-

or the State Governmen* 1n-
cluding the amounts advanced
by the State Government durs
ing the period the Mills were
taken over on lease ®sad
licence. by the State Govern-
ment ‘Stute Textile Corpora-

tion™ (143) tion™ (172)
Page 4, Page 5.—
for lines 42 to 45. substitute— after line 7, msert—
*{a) loany advanced by the Cen- “(1A) Any hability arising out of

tral Government or a State
Government,.or both, to a
sick textile undertaking (to-
gether with interest thereon)
after the management of such
undertaking had been taken
over hy the Ceitral Govern-
ment, or the State Govern-
ment, including the amount
advanced by the State Gov-
trnment Juring the perod in
which the sick textile vnder-
taking had heen tiken over
op lenge and hieenice hasigs hy
the State Government, or *he
State Textile Corporatiom ™

the guarantees given by the
Central Goveinment, State
Government, National Textile
Corporation, or the State
Textile Corporation to the sick
textile undertakings whether
before or after the taking
over of their management
under Industries (Develop-
ment and Regulatiom) Act.
1851 and Sick Textile Under-
takings (Taking over of
Management) Act. 1972 shall
he discharged by the National
Textile Corporation if and
when these guarantees are
invoked by the fmancial insti-

(146)
tutions " (173)
Fone S SHRI C M STEPHEN (Muvathu-
after line 3, insert— puzha)® Sir T beg to mover

Page 5. line 16 —
tral Government, or the State after “claim or dispute” insert

~(d) guarantees given by the Cen-
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“other than those relating to dues
owing to the employees” (183)

Page 5, line 2B, —
add at the end—

“and includes the Kerala Textile
Corporation™ (184)

Page 5, line 12,—
for “appointed day" substitute

“take-over of management by the
Central Government” (184)

Page 3, line 17~~
tor “that day" substitute

“the take-over of management b
the Central Government
(195)

Tage 5, hne 20 —
for “appointed day’ substitute

‘takeover of management by the
Central Govcernment” (196

Syr. before we proceed with the
chscussion, I rse on appoint of order
with respect to this clause. My
submussion is that this clause as
framed and which 15 now before us
has got two sub-clauses which are
mutually contradictory. It this
dis.ugsion, 1 rise on a point of order
Ublse came as lwe separnie rlauses
and one rlangse was passed, | would
have taken objection that the sucveed-
g Jause 15 m contradiction  to the
former clause and that this should it
be takén up

Now that they are clubbed together,
1 want to raise a point of order The
detals are theve, If you read sub-
clause (2) Any Lability ansing in
respect of ' and come to (c)
‘Wages, salaries and other dues of
employees '

MR DEPUTY-SPEAKER. Which
are you reading?

10, 1674 §ick Textile I
takings (Nmm 34

SHRI C, M, STEPHEN . I am read-
i ¢ wuse 5(2){¢)

MR, DEPUTY-SPEAKER: Here it
18 ‘no lability...."

SHRI B. P MAURYA: Page §, line
1 as a new clause, because I have
moved an amendment,

MR. DEPUTY-SPEAKER: You are
referring to the clause or amendment?

SHRI C M. STEPHEN: I am re-
ferring to the clause as in the Bill—
‘Provided that any liability arising..”.

MR. DEPUTY-SPEAKER That is
clause 5(1) (c)

SHR] C M STEPHEN: Yes. I am
sony

salaries and other dues
of employces of the sick textie
undertaking, in respect of eny
period after the management of
such undertaking had been taken
over by the Central Government
shall be the hability of the
National Textile Corporation and
shall be dischurged . "

“Wages

That 1s to say the entire liability
after the date of lakeover of the
management is, according to this sub-
clause the hability of the Corporation.
But cominy to the rnext clause, it
5ays.

“For the removal of doubts, it is
hereby declared that—

“(a) save as otherwise provided
elsewhere 1n this Act, no claim for
wages, bonus, rate, rent, taxes, pro-
vident fund, pension, gratuity and
any other dues in relation to a sick
textile underiaking in respect of
any period prior to the appointed
day shall be enforaible against the
Central Government or the National

Textile Corporation”.

Whmlmmhmitﬁn‘hdu-iom
employees 1n the former clause are
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defined es wages, salaries and other
dues; subsequently it is stated wages,
bonus, provident fund, pension,
gratuity and all that. Here
a difficulty arises. Sub-clause

(c; that all lability  subse-
quent to the date of take over is
the liability of the Corporation. But
in (¢ of sub-clause (2). they say
that no liability prior to the appoint-
ed day shall be the liability of the
Corporation. Appointed day is 1
April 1974, But the takeover day
15 from 1969 onwards. In one sub-
¢lause they say that all liabilities sub-
sequent to the date of takeover are
the liabilities of the Corporation; in
the other sub-clause, they say 'For
the removal of doubts, it is hereby
declared thal no liability prior to the
appointed day shall be the liability
of the Corporation'. Clearly these are
twy mutually contradictory positions
1 know they will come out with the
afqument that ‘Save us provided
clsewhere in this Act’ will save the
clause. My submission 15 that ‘save
as provided elsewhere in this Act’
must be exclusive of this clause. We
#ic passing a clause Whea you say
‘cirewhere in this Act', it cannot mean
in the same clause, So whalever s
sptcified in that clause is covered by
th.- ‘Elsewhere in the Act’ can only
lx elsewhere in the Act cxclusive of
this diause, some other clause, not
the same clause,

So there are two mutually con-
trudictory positions. It is a stultifica-
tin; it a statutory fraud and snould
not be permitted. If these had come
in two separate clauses, 1 vould have
vbjected aler the first clause was
passed saying that this iz covered by
the previous clause and you shall not
pass the second clause. But they are
clubbing the two together. So 1 am
barred from reising my objection that
way, But in essence the contradiction
15 embedded in this clause,

Therefors, my submission iz that
this is a clause inherently contradic-
tory and consequently nugatory which
ir befere us and should not be aliowed
to be put io the House. Hence my
point of order
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MR, DEPUTY-SPEAKER: I am
getling a little confused myself about
it. You have raised a very pertinent
point of order; you say that you are
giving by one hand and taking away
by another: that is what you have
said.

SHRI B. P. MAURYA: I shall
start with the same wording which
the hon. Member quoted: “Save as
other is nrovided elsewherc in this
Act...." There are two definite posi-
tions covered by clause 5. Sub-clause
1(e) deals with the post take-over
period as the hon, Member was kind
cnough to say. Sub-clause 2(a) dealg
with the period before the appointed
day The hon. Members view is that
so far as the liabilities of the post
take-over period are concerned, they
are heing owned by the Government,
but according to sub-clause (2) (a).
So far as the liabilities including the
dues of the workers before the
appointed day are concerned, they
are pot the labilities of the Govern-
ment. This 15 the idea of contradic-
tion behind that provision.

The hon. Member further cbjected:
how this “save as otherwise provided
elsewhere in this Act” can be affective
against une part in the very body of
this clause. The Benthan's theory of
legislation 1z very clear on this point.
Every part of the clause has an
wdentity of its own, They may be
having different character. Not only
this part will be applicable to the
other section of the Act, but shall
apply to its main body also. Any-
where iIf there ix any provisicn con-
trary to this, 1¢, sub-clause 2(a),

it will also be covered. Thal 1s my
submission,

SHR1 SEZHIYAN: You say ‘else-
where in this Act’, you do not say
‘clause’, One clause can be takea as
an ontity: vou ecan refer to the same
clause, It will apply to some other
clause, not the same clause,

SHRI VASANT SATHE: Unfor-
tunately the explanation given by the
hon, Minister has made confusion
worse confounded. I am sure that if
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he applies his legal mind, he will see
the contradietion which is so glaring.
We must take this as one clause,
clause 5; we are going to pas;: clause
5 ms one clause. 1 and 2 are sub-
clauses of clause 5 We are not going
to vote separately sub-clauses 1 and
2. Therefore clause 5 must be taken
as a whole. Clause 5(1)(c) savs:
‘Wages, salaries and other dues of the
cmployees of the sick texiile under-
takings 1n respect of any period after
the management of such undertaking
has been taken over by the Central
Goveinments 1s a lability, shall Le a
lability on and from Ilst April 1974,
of the National Textile Co:poration
and shall be discharged This is what
we want and the hon. Minister is right
when he says that we take this res-
ponsibility. You are taking the
responsibility from the date of the
take-over. Let us not confuse the
date with The appointed date, not
from 1st April 1974 but in some
cases even earlier. For instance, the
Model Mills were taken over by the
Government in 1850 under the In-
dustries (Development and Regula-
tion) Act. You say that from 1859
onwards—or whatever be the date in
the case of various other mills—.we
shall be liable by virtue of sub-clause
(1)(c). We are happy you are
accepting this liability. But before
the ink has dried, you say in sub.
clause (2) “For the removal of
doubts ..." ete. If sub-clause (2)
was an independent clause, then the
nlerpretation you are giving is all
right But that is not so here Sub-
clause (2) precisely refers to all thet
has preceded and says. “For the re-
moval of doubts....” Which are the
doubts? Doubts created by sub-clause
(1>. So, if there was any doubt in
anybodv’s mind that worker: are
going to get anything, we are making
it clear now and it says, “Save as
otherwise provided elsewhere in this
Act” Elsewhere we do not know
where it is; we have to search for it
It is clear as sunlight.

“No claim for wages, bomus....
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o1 any other dues in relation to any
sick textile undertaking in tespect
of any period prior to the appomted
date shall be enforceable agunst the
Central Government or the National
Textile Corporation”

That means, the period from 1859 to
1974 goes with one stroke. This is
blowing hot and ecold jan the same
breath.

SHRI 8. M. BANERJEE: Sk, I
appreciate Mr, Stephen’s point of
order If you kindly read line 1 of
page 5, it says:

“wages, salaries and other dues
of employees 1n relation to a sick
textile undertaking in respect of
any period after the management
of such undertaking "has been taken
over by the Central Government. .”

In my amendment No. 77, I have said.
“m respect of any period prior to and
after the management of such under.
taking has been taken over by the
Central Government” 11 have said
that the period prior to the taking
over also should he taken into
account

MR. DEPUTY-SPEAKER: What
are vour amendments?

SHRI § M, BANERJEE: Nos. 77
and 99 [ would only request you to
ask the hon. Minister to clarify the
doubls and accept one of the amend-
ments, either Amendment No, 94 or
99.

MR DEPUTY-SPEAKER: Before
coming to the amendments, let us deal
with the point of order.

SHRT 8. M. BANERJEE: This
partisular doubt can be removed
only by accepling these amendments.

MR DEPUTY-SPEAKER: Wp will
come to that.

SHRI FRASMO de SEQUEIRA
Besides the point so well-axplained
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SHRI B. P. MAURYA: Just now
this asugust House has
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Then, sub-clause (2)(a) of Clause
5 is not an independent clause. It
cannot have an independerit effect, 1
have been submitting in the very
beginning that thtis will not be con-
tradictory, if enacted, to sub-clause
(1)(c) of clause 3, It fs just an
abundant precaution that is being
taken by providing this that whatever
litigation is there about the dues
before the appointed day, they ure to
go against the owner. That is my
submission. [ think, thig should make
the posgition very clear.

SHRI SEZHIYAN: 8ir, clause 4,
sub-section (8) says:

“If, on the appointed day, any
suit, appeal or other proceeding... "

Suppose there ig no suit, there is no
appeal, and there is a clear liability
already decided. What will happen?
That will not be covered by clause
4, sub-section (6).

SHRI ERASMO DE SEQUERIA: I

chause or Act”, that will make the
position clear.

SHRI C. M. STEPHEN: B8ir, the
more you look at it, the thore cotfus-
ing it becomes....
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MR. WYM I can
tell you I am all confusion mysels.

SHRI C. M. GTEPHEN: I you
leok at it, in (¢), you say, “wages
falaries and other dues”. Mr Baner-
jee has moved an amendment, asking
for the Solicitor General's opinjon, to
explain what 18 meant by “other
dues”, Subsequently, you have omit-
ted “salaries”. In the place of "wag:s
and salaries”, you say. “wages and
bonus”,  Then, you bring in ‘“rent,
taxes and all that” which have neth-
ing to do with the workers. And then,
you say, “provident fund, pension ana
gratuity”, This is all provided in
{c)....

SHREI B. P, MAURYA: I the hon.
Member is coming to provident fund.
pension and gratuity, I can clanfy
that position,

SHRI'T. M. STEPHEN: I am not
bothered about that now. I am now
only bothered about the framing of
it.

The first question is as to whether
“save as otherwise provided” will by
all canons of interpretation of a statue
have the effect fthat “save ag other-
wise provided” will cover the other
sentences in the same clause, It will
not, according to me. This is a mat-
ter on which legal oplnion is neces-
sary.

Then the other question is as to
whether “other dues"” will include
provident fund, pension, gratuity and
all that.

My submission is that if these wages,
salaries, bonus, provident fund, pen-
sion, gratuity, all these things, subse-
quent to the date of take-over are ex-
pected to be taken over by the Central
Government and are expected to be
enforceable against the Central Gov-
ernment or the Textile Commissjoner,
why must there be this clause? I do
not understand.

It this ig put, why does thiz thing
come? The only purpose can be that
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day ,are set ui. naught by she subse-
uent gl-uul.:le. mutual contradie~ '
on should not be accepted. The
Ststut™En will Ve a mockery, We
must not allow that,

SHRI 8. M. BANERJEE: I would
draw your attention to page § of the
Bill where it ig stated;

“(c) wages, salaries und other
dues of employees of the sick tex-
tile undertdking, In respect of any
period after ths management of such
undertaking had been taken over
by the Centrh]l Government.”

‘Prior to take-over’ was not covered,
mdthatiswhythlvcmov,d my
amendment.

s

In Clause 2 the phrase ‘Save as
otherwise provided in the Act' will
nulhify the whole thing,

SHRI VASANT SATHE: Mr, Mau-
rya 1s an eminent lawyer. But, as a
colleague, T would like to bring to s
notice one thing before he replies.
He also knows that there is one very
well known principle of interpreta-
tion, i.e. Generalla specualibug non
derogant. ..,

SHRI C M. STEPHEN: What Is
the spelling?

MR, DEPUTY-SPEAKER: There I
plead complete ignorance.

SHRI VASANT SATHE: It means
that, if a general provigion and a spe-
cial provision appeer in the seme
place, the special provision shall
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tention iy to save that, But the
momentyou say that the wages, bonus,
provident fund, pension, gratuity and
other dues shall not be the liability,
by special provision, you are taking
awmy the swlire effect. Thiz will have
the effect of Aullifying the whole thing
completely.

SHRI C. M, STEPHEN: 1 want to
make one more submission. Apart
from aj] these and withogt prejudice
to the contentions that are being put
forward, I want to point out that
there is another aspect_to it. There
are two legal concepts: one concept
ig that there can be a liabulity, the
other concept iz enforceable liability
and non-enforceable liability, For
example, if a debt is time-barred, it
will remain a liability, but the only
thing is that it cannot be enforced,
it is not enforceable. Here they ray
that they take over the liability, but
in the subsequent clause they say
that, although they take vver the lhia-
bility, they hereby declare that 11
shall not be enforced against them.
This is the total crudeness of the
whole picture that is emerging. In one
sense, you accept liablliy and at 2
-mbuquent place you FEY that it shall
not be enforced. And you say that
that is not the meaning. Then the
mutual contradiction arises. It 1s an

absurd proposition that i8  coming
forward,

SHRI VASANT SATHE: It is
utterly dishonest.

SHR! C. M, STEPHEN: Yes; it 1s
utterly dishonest.

SHRi TRIDEB CHAUDHURI (Ber-
bhampore);: I would put just one
question. 'What prevemts him frem
putting rthese two Clauses in line and
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BHRI B, P. MAURYA: My, jub- |
mission is that the hop. Mem Bave
raised two points, One is a legal
ispue and other about the scope at
the lidbility. So far as the of ,
the Habilify i3 concerned, that

the issue at present. At present, the
issue is, as raised by Shri Stephen, gnd
ulso by other friends, how a provision
which is provided in sub-clause (1)
(¢), the same i3 being taken away?
by another provision sub-claupe L),
(a). That is the only issue at
present,

So fur as the scope of the liability |
is concerned, when we come to that,
we will be discussing it dn detaill As
I was submitting,~in clause 4 pre-
viously—if you are kind enough to see
clause 4—one amendment ig mowved
by me. That is amendment No. 11§.

r

SHRI C. M. STEPHEN: That has
nothing to do with this

SHR1 B. P, MAURYA: ....which
says:

Page 3, line 32,—

after “relating thereto” insert.

“and ghall also be deemed to in-
clude the habilities and obligations
specified in ‘sub-section (2) ot
seotion §°,

Sub-section (2) is basically sub-
section (I) prviso and sccerding to
the amendmen{ moved by me, it will
become sub-section (2) uf Section °
if passed by this House.. Thus, it has
already been provided. The argu-
ment, of Shri Stephen—] am not
seeing hifn here now, 1 wish he was .
here—as also thet of Shri Sathe is
that you cannot eway the right '
given in wne sub-clause in the samc
clause by anofher sub-clause. That,
has also been said by other hon. Mem-
bers. | '

MR DREPUTY-SPEAKER: Let me
get it clarified. The more we argue,
the more confused we are.
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SHRI SEZHIYAN: Take, for ex-
ample, amendment No. 52. There,
trying to amend the clause, they are
going to exclude the section,

SHRI B, P, MAURYA: I am not
pressing that amendment, as ] said
earlier, [

SHRI 8. M. BANERJEE roge.

MR, DEPUTY-SPEAKER: Mr,
Banerjee, why not let me understand
as to what are the issues jinvolved.

SHRI S. M. BANERJEE: 1 want to
understand. Now amendment No. 116
of Shri Maurya is:

"P.‘! 3, lme 32—
after ‘relating thereto’ insert—

“and shall also be deemed to In-
clude the liabilities and ckligations
specified in sab-section (2) of sec*
tion 5".

It means sub-section 2 of section 5
which says:

“For the removal of doubis, it is
hereby declared that,—

(a) Save ag otherwise provided
elsewhere in this Act, no
claim for wages, bonus, rate
rent, taxes, provident fund,
pension, gratuity or any
other dues 1 relation to a
sick textile undertaking in
respect of any period prior
to the appointed day, shall
be enforceable against the
Central Government or the

i Nationa] Textile Corpora-
tion;"

He is actually including thesge liabili-
ties also and obligations specified in
sub-section (2), What is the necessity
of having this provision at all?

1609 hre.

SHRI B. P. MAURYA: I can tell
him that after the amendment it will

takings (Ngtionalisation) BIR

becomg sub-clause (3). Wa refer to
sub-clause (2) ag amended. That is,
clause 1 will become 2, and clause 3
will become 3. So we are mentioning
proviso one,

MR, DEPUTY-SPEAKER: Where
is Mr. Stephen? He raised this wvery
important point, He is not here...

SHRI VASANT SATHE: I am
here.

MR. DEPUTY-SPEAKER: 1 am
sorty, he should be here. He has
raised certain points, I aid a little
while ago that ‘the more I hear the
arguments_the more confused I be-
come’, Well. in the first place, I am
not a lawyer but I have a strong com-
mausense, After all, law boils down
to commonsense. I have never stu-
died law in my life. Let me make this
confession.....

SHRI S. A. SHAMIM (Srinagar):
You have pot missed much, I &id!

MR. DEPUTY-SPEAKER: But the
law that we make here affects not
only lawyers,—the vaguer a law is,
the more of a paradise it is for the
lawyers,—but we are making a law
for the common people, for those who
will be affected by this law; they also
should umderstand this, Now, if a
person like myself finds it difficult to
follow what 1s going on, then I can
very well see that there is argument
that a deeper look into this particular
provision should be made. Why I
tell you this is, I have the duty to
see that a particular Bill before the
House is passed. I also have the duty
to see that the Bill is passed in all
seriousness, in all responsibility, That
is not only my duty, it is also the
duty of the House to see we do not
just pass things just like that. And
when anything is brought to the
attemtion of the House we must pay
attention to that and to this extent
I am grateful to Mr. Stephen, Mr.
Sathe and other Membery for having
brought this to the attention of the
House.
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Whenever I come to this Chair to
preside 1 hurriedly go through every
Bill, the Statement of Objects and
Reasons, the Financial Memorandum,
certain other provisions and so on and
8o forth so that I may know what is
the genmeral tremd but it is not possi-
ble for any Presiding Officer to go
through every Bill clause by clause.
It is not possible, It is not possible
for any Member also.

SHRI SEZHIYAN: Even Ministers
do not go into them,

MR, DEPUTY-SPEAKER: Minister
or anybody. It is only those Members
who specialise in that particular field
who take a very keen look into these
matters. Take this case of textiles.
How many Members specialise them-
selves in this? It is only those who
deal with textiles, Mr. Damani for ins-
taice, who are expected to know
much more about this and persons
like Mr. Banerjee, Mr, Stephon, Mr.
Sathe, deal with the workers and the
employees of textiles and they take
this up, Now, as far as I could under-
stand from the arguments there are
two or fhree issues to be clarified,

I will take first a minor issue and
this is connected with Mr. Banerjee's
Motion seeking , legal clarification.
I would like the Minister to note down
these points and help us to understand.
In 5(i)(e) you speak of wages, sala-
ries and other dues of employees with-
out specifying what are the other
dues whereas in 5 (2) (e) you spel
them out. Now, whether the other
dues at 5(1) (c) will also include the
other dues at 5(2) (a) is g question of
legal interpretation, Why should the
vagaeness be left there? Because it is
provided leaves room for doubt. Who
wil] settle thig question? It means
only courts, Why shoulg you put the
workers in that position that they will
havetnmorttomm-ttom any
Tedressal? Why not make it very
clear here so that there is no question
of going to court and getting legal
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Then at 5 (1) (c¢) you say that
these will be the liability of this Cor-
poration in respect of any period after
the management of such undertaking
had been taken over, that is, from
the date that the undertaking has
been taken over which was some time
in 1859. As from the appointed day
which was April 1874, all the liabili-
ties after the taking over will be the
liabilities of the Corporation as from
the appointeq day. That is what you
say at 5 (1) (c).

SHRI B. P. MAURYA: You are
confused, Sir,
MR. DEPUTY-SPEAKER: 1 may

be confused, I want to understand.
At 5(1)(c) you say very -~learly
that any liability in respect of wages
and other things from the day the
undertaking is taken-over will, as
from the appointed day, be liabilities
of the Corporation, But here in (5)
(2) (a) you say:

“(2) Tor the removal of doutts,
it is hereby declarei that.—

(a) save as otherwise  provided
elsswhere in this Aet, no
claim for wages, bonus, rate,
rent, taxes, provident fund.
pension, gratultv or any
other dues in relation to a
sick textile undertaking in
respect of any period prior
to the appointed day, shall be
enforceable against the Cen-
tral Government or the Na-
tional Textile Corporation.”

This is a contradiction ag far as we
can see.

SHRI B. P. MAURYA: There is
no contradiction.

MR. DEPUTY-SPEAKER: Fven Iif
we believe there is no contradiction
yet this question has to be decided
by the courts. You leave it open
for the courts to decide, Ultimately,
who will interpret and lay down the
law? It will be the courts,

That is to say, you are putting the
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which, they cannpt afford, That 15
numbes 2.

Then you say this. The third
point, as I understand it, is this.
You are saying here ‘save as other-
wise provided elsewhere in this Aet’.
That i» to say, this will over rule
sometbng which is a contradiction
within the Clause. That is what you
want to say,

Regrrding the clause ‘save as other-
wise provided clsewhere in this Act’
that 18 if it is otherwise provided in
thig att anywhere, than that will
overrule. There 18 a coniradiction
in thig clause Am 1 clear? We are
discussing something very serious and

I am {rying to understand the objee-
tion. w

SHRI VASANT SATHE: You are
right there

MR. DFPUTY-SPEAKER- Now,
You trted to refer {0 clause 4(6), You
referred to that just now and then
you also referred to clause 4(1) and
you said that some amendments had
been adopted and therefore this diffi-
culty will not artse. That 1o whar
you say.

Now I would voint this out to you.
Again I am coming to the basc ques
tion. It is a juestion of interpre
tation. Just as you are trving o
interpret here for our enlightenment
and for our acceptance, the game
thing may be claimed that this has 1o
be interpreted by the court and the
poor workers will have t» go to the
court. May I now point out the
rules of this House?

The Members have made it very
clear just now that this Is a question
of a contradiction within a clauss, If
it is the clause as a whole, then ‘as
otherwise provided in this Act' will
apply. But, when it is a subclause
within the clause, there it is a ques~
tion of interpretation and it is for
the court to decide whether the pro-
vision of a subclause with in a clause
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will exclude the application of the
provisions in the Act. It is a guestion
of interpretation.

In this connection, I would like to
draw your attention to the fact that
the rules of our House are very clear
on this. The rules say, that wherever
any special provision is made for any
particular Committee—we have Com-
nmuttees in this House—there are cer-
tain general rules that are applied to
all the Committees. 1 think we are
clear about it. We have certain and
particular rules reference to a par-
ticular Committee, e.g., the Estimates
Commuittee and the Public Accounts
Committee. We have a provision
here that a rule applying to any par-
ticular Committee will prevail over
the general rule. I hope I am clear
Now, I shall read out 1o you Rule
No. 286 If yvou have the rules buok,
you can just look at it

It says:

“Except for matters for which
specla] provision is made in the
rules relating to any particular
Committee, the general rules 1n
this Chapter shall apply to all
Committees; and if and so far as
any provision in the special rules
relating to a Committee ig incon-
sistent with the general rules, the
former rules shall prevail.”

1 think the Members have got it
clear.

SHR; C. M. STEPHEN: That s
what Mr. Sathe said in brief,

MR, DEPUTY-SPEAKER: 1 am
saying that the special rules prevail.
My point is, where something is spe-
cifically provided in a clause, whe-
ther that special provision within
the clause will not prevail within
that clause over what is provided in
other parts of the Act. These are the
questions, and therefore, § think that
the points of order raised by Mr
Stephen, Mr. Sathe and other Mem-
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bers are very very valid peints. We
have to go imto this question. We
have to go into this matter thorough-
Iy. T would not say that they are right
and that you are wrong. I cannot
say that. Off hand, I cannot do that.
Ultimately, it will be for this House
to decide, Ultimately, right or
wrong, this House wil] decide. But,
I owe it to the House and we owe
it to the House that whatever we do
must be with a clear understanding.
Now, I tried to listen to you very
very carefully. I have not been able
to convince myself. I say, I got more
confused. Therefore, I put it to you
whother it will not be in the interest
of passing a proper law that we con-
sider this question at leisure and a
little more at length. I have a po-
wer in my hands. 1 do not know
whether I should enforce that. Rule
89 gives me this power. It says:
“The Speaker may, if he thinks
fit, postpone the concideration of a
clause.”

1 personally feel that he should
come more prepared.

SHRI B. P. MAURYA: I am pre-
pared, Sir. I would like to submit my
points before you give your observa-
tion or your ruling on this.
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SHRI RAJA KULKARNI; This is
pot & saving clause; this is-a m
of doubts clause.



303 Sick Textils Under- DECEMBER 10, 1074 Sick Textile Undar-

takinge (Nationalisation) Bill
i e ﬁ-ﬁ:m*fﬂ!
st Trar saedf! & v & foeaft wraar
& AR v A
FXIAOF, W7 W o Eo
TR TR, 1y e fen g e
IS 4 ¥ o spyqy ¥t wf @,
JEY TG WHEAT g & AT § ) gT AN
wmfafadiow w1 Tarer &, § @6 EE
FA~¥T ¥ Taq ghAY | @rer Forgt
Y A ¥ g W 4, ofe W-Ew
Wt e F, quafee ¥ ¥ 9gW, w1
TR a1 T fen aar §, wrk
ferfesrarm §, farer ®Y foreelt <ar 797 &,
97 7L wrf waf § 91 3 97 AT AT
d@r smfafafes §, @1 97 # fasderd
qg® wIfS®i &1 g, HFIHTT a1 QAo
Zro ®ro #r &Y 1

gfe gw AT AT qEHT T

& i ¢ faw & ag ot sygeqr FTaf Y, -

39 ®Y FATT T & i 1 fga gem,
Y ¢w Trew § I ¥ J7 avrgw waT,
R WaT BT WIAAT #T HITT FW FU,
s qvat aar wwgci ¥ fgat w1 wma
W T, qH I FAFC T 9T A
s g ) Afww T ErgE ghe-
arT 75T ¥ gw faw sy s &
w1 gwacgarag faasw gr W@rE
AT qeq 59 % fqg gwET A
afz gw Sfag gaw, @ gW 95 ST
FT 97 | afgs 39 @9 £ 7 FE F7
Fraawt ol g afee, It ¥ gy
WE T A ¥ AT HAT MEATE

it qEe qWe wawl : IyreAm
wgreg, ¥ AFRY A qgT 4§,
TEAU T I A W awE 2 qF
£ o mror ot 2 7 @ T whe
gzt & fr s faa srEw are A LN
&--%y W T F7F, AT KW
¥ forg wonwg $C 0 W & 1 AT

takings (Nationalisgtion) BRIl

frdter oy & fr o wropr workt & e
ST xw ¥ vk wnlt v o, o whae
w1 Swwerge wuy <, foraw o aw agi
aaraeit v §, gré $1E ar gy s
aw A aff s gw et ¥ gifede
Afrmrgfedw sec et o X 13
aw ar—wrt 5(2) (7) H—aifaz
F2 feqr w1 WX w=AY W@ @
THENT FY A A, A B Tt Af
@

SHRI J. MATHA GOWDER: Re-
fer it to a Select Committee.

MR, DEPUTY-SPEAKER: Order,
order, I have no doubt at all in my
mind that the Minister feels pas-
sionately for the workers. Nobody
has any doubt about that; specially-
this is a personal note—he comes from
that stratum of society where he has
more reason to feel more concerned
about them than others. I can also
understand his anxiety to get the
Bill through as quickly as possible.
We share it with him. He has made
a very impassioned speech. Al]l the
same, I feel that certain legal ques-
tions have got to be answered. Mem.
bers have raised some legal points
and I also tried to clarify those legal
points in the form of questions. It
will be only {fair if the Minister
should come farward with a well-
thought-out statement meeting all
these points that have been raised.

SHRI B, P, MAURYA: I have
all the points so far as the proceed-
ings are concerned. 1 made all
paints, If you pardon my in
tion I have suggested that they could
move amendment and there is no
objection.

MR. DEPUTY-SPEAKER: I have

F
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am desling with something very im.
portant. He says: If you bring in
amendments in order to remove this
road block I am prepared to accept
those amendments. That Is what you
said?

SHRI B. P. MAURYA: Yes Sir.

MR. DEPUTY-SPEAKER: That
means that you yourself are consci-
ous that there is a road block.

SHRI B. P. MAURYA: Pardon me
¥ 1 have given you that impression.
If this iz the impression I am sorry
for that impression. What I said
was: we are now on clause by clause
considerdfion.”“If there 1s something
which cannot be agreed upon or
if there is something objectionable
to the Memberg they have every
right to move amendments and they
have already moved amendments,
They can move amendments to cor-
rect those mistakes if there was any
mistake according to their under-
standing. When we come to that
stage we shall consider if there is
any mistake and I ghall try to satisty
them and I shall try to satisfy you
also up to the last moment. We are
now on clause by clause considera-
tion. If there iz any amendment
from the side of any hon. Member
that could be considered. But ac-
cerding to me this is in order and I
have tried to satisfy the House about
it. When we come to that starge we
shall consider it.

MR, DEPUTY-SPEAKER: win
you allow me to finish my observa-
tion. We all appreciate that. In the
light of the discussion that we have
had, you on your own or some other
hon. Members may feel it necessary
to table amendments in the light of
the discussion that we have had.

SHRI B, P. MAURYA: Not me.

MR. DEFUTY-SPEAKER: If the
other Members want they also need
some time. They could give amend-
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ments today in order that they could
come up tomorrow. You cannot have
amendments just like that,

SHRI B. P. MAURYA: There are
amendments that have already come.

MR. DEPUTY-SPEAKER: We are
not talking of amendments now. We
are talking of certain legal implica-
tions of this particular clause, A
point of order was rtaised by Mr.
Stephen. We are not discussing the
amendments. Therefore I have said
that it is right and proper that you
should come or the senior Minister
or even the Law Minister should
come and clarify the legal implica-
tions. I am sorry. I will have to
hold up further discussion on this
clause until that comes., Meanwhile
we can continue with the other
clauses. This particular clause is
held over.

. SHRI SEZHIYAN: Sir I appre-
ciate the decision given by you that
we can hold over all the further dis-
cussion of this clause and go to
clause 6. “But clause 6 makes refe-
rence to clause 5,

MR. DEPUTY-SPEAKER: You
can point it out at tha time. Clause
5 is held over.

SHRI SEZHIYAN: If you refer to
the proviso it makes a reference to
clause 5 TUnless you perfect that
clause, clause 6 also cannot be dis-
posed of. Clause 9 also refers to the
provision contained in clauses 3,
and §; so that clause also cannot be
adopted. Again if you go to clause
18 it depends upon clause 9 whic
again makes a reference to clause 5.

MR. DEPUTY-SPEAKER: You can
move a motion.

SHRI RAJA KULKARNI: Be-
cause of your ruling, what happens
to the amendments to clause 5?

MR. DEPUTY-SPEAKER: Natu-
rally they are held over along with
the clause.

-

=2
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SHRI VASANT SATHE; I know
the anxiety of the Minister and the
Government to pass the Bill as early
as possible In wview of the ordi-
nance, it has to be passed in this
gesgion. If we have an informal
commuttee of members interested in
this from both the Houses, they can
go through this Bill and the amend-
ments and submit their report within
3 days

SHRI SEZHIYAN: I accept this
suggestion. There are 38 clauses in
the Bill and Mr Maurya himself has
tabled 74 amendments, That means
it 1s not a simple Bill. I assure you,
there is no attempt on our part to
obstruct the passing of this Bill and
we shall cooperate to the extent
possible to see that this Bill is passed
in this session. I agree with Mr.
Sathe that this Bill may be sent to
a committee and the comnuttee
should be asked to give its recom-
mendations before the coming Mon-
day.

SHRI S. R. DAMANTI* T have also
moved some amendments. There are
so many ambiguities in the Bill.
Maharashtra Government have taken
over about 8 or 8 mills and advanced
about Rs. 4 crores What will hap-
pen to those amounts?” There is no
provision about them

MR. DEPUTY-SPEAKER: I am
not stopping you. I think you follow
what we are discussing just now.
Clause 5 has been held over, post-
poned. in wview of the submis<ions
made by the members We are con-

cerned wiath what follows What 1s
the next step?
SHRI S R DAMANI I support

the suggestion that it should be re-
ferred to a Select Committee so that
all pomts coulc be cleared.

Wt sy fem®: wow W@y, BV
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SHRI S. M. BANERJEE: Since
you have RThdly agreed that a de-
tailed examunation Is pecessary about
clause 5 of the Bill, I would request

you not to proceed with clause 6
also, because they are inter-con-
nected.

MR DEPUTY-SPEAKER: That
pomnt has been made by other mem-
bers,

SHRI S. M. BANERJEE: There
can be another round of discussion
with the Minmister and we can com-
plete 1t by Saturday or Sunday.

SHRI DINESH CHANDRA GOS-
WAMI: So far ag this proposal of
Shri Sathe regarding this Bill is con-
cerned, if you please look at rule 74,
it deals with motions jn regard to
Bills.

MR, DEPUTY-SPEAKER: I have
not accepted Shri Sathe’s suggestion
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SHR] DINESH CHANDRA GOS-
WAMI: He has given a suggestion
thet it should be an informal com-
mittee. I submit that the rules do
not provide for a Bill being referred
to an informal committee

o W WO qhi  FITET HT,
afs ¥% wmTdt ¥ aTvr @y s
w1 wafira forgr mor @ AT 39 & a2
6 7, 8, & 7 10 oY farg T AT
oferrr oy ¥ safan o ¥ faw
q¢ wa| ey 7Y &) TafAn 9 qem
AT A mfadra g fww
faday o =w=t &1 sqtey Foar Tix an
fargw siow ¥ 1 ww o fad 7o g7 vl
rqfne € w10 9 7R grged fxar
W W q AATC HIT AT ATAHT |
W o T AT 1T T W 3
&Y T Tn TH AR 7 24T & [AqaE
W TIF FAT &1 S041 & WIT AR
WENE TR R T IUATE
TZ T TG

SHRI ERASMO DE SEQUEIRA:
The first puint 15 that any discussion
that takes piace between the Minis-
ter and the members will, if anyth-
ing, help the passage of the Bill and
not delay it in any manner. I thunk
it has been very rightly pointed out
that the rules do not provide for the
creation of an informal committee, I
fully support Shrl Goswaml that we
should not create precedents wnth-
out thinking asbout them, So, I
would appeal to you, if you agree,
that the discussion should be post-
poned, and the Minister should hold

informal discussion with the mem-
bers.

MR. DEPUTY-SPEAKER: Let us
be very clear and take a decision.
Let us not have a further discussion.
I have held over the discussion on
¢lause 5. 1 had sald that we can pro-
ceed with other clauses Some Mem.
bers have pointed o0t that because

4 e oan
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other clauges are related to ¢lause 5,
it would be much better if we ad-
journ the discussion on the Bfll #.
self. Now, the adjournment of the
discusslonontheiﬂﬂlmbeonlym
a motion to be moved by a Member
under rule 100, It i5 not in my

hands That is for the House to
decide. v

1 had also said.,.....
SHRI 8 M BANERJEE: 1 have

also given a motion to get the

opiion of the Attorney-General,

MR DEPUTY-SPEAKFR' I am
not concerned with that now: 1 am
concerned with the adjournment of
the discussion Why don't the Mem-
bers listen to me* ¢ you listen to
me, the things will be settled in no
time Please don't mix up that mo-
tion with this I am now concerned
with the adjournment of the dis-

cussion This Is for the House to
decide

SHRI MADHU LIMAYE: Mr.
Raghu Ramaiah, don't coerce Mem.-
bers 1 object to this proceeding?

MR DEPUTY-SPEAKER: Order,
please I find it very difficult ..,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH) I am trying to help,

MR DEPUTY-SPEAKER: If you
weant to help me, kindly allow me
two minutes When everybody talks,
I cannot formulate my observation.
In holding over this particular clause,
I had also sad (Interruptions).
It becomes really very difficult This
is iunportant. This is my direction.

In holding over this particular
clause, 1 had asked the Munigter to
come forward before the House with
a well-prepared statement, mesting
the legal objections rased bty Mr,
Stephen, Mr. Bathe mng others, and
alto certain observations which 1 had
made after summarising all these

L3
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things, to clear the doubts of the
Members. The Minister can do that

MR. DEPUTY-SPEAKER: When-
ever it suits his convenience.

He should ecome forward before
the House after taking legal advice
or, better still, if there are question
to be asked by Members, the Law
Minister comes and clarifies the issues
before we proceed further.

Now, about a committee proposed
by Mr, Sathe, I do not think that is
aedmissible. We have agreed on this
that we must pass this Bill as quick-
1y as possible because there &re con-
gtitutional questions involved. It is
a Bill to replace the Ordinance, It
must be done. The Members on this
gide also have said so.

Informally, it is upto the Govern-
ment, when it sees all these troubles,
to call the M , take them to
confidence and sort things out with
them. If they all agree, the things
will go smoothly.

I think, in view of this, I will ac-
eeptthelemoﬁomunderrulelﬂsto
adjourn the discussion. There is a
+ motion given by Mr. Sezhiyan and
there is also a motion given by Mr.
Limaye. I think, only ope will do. I
put it to the House, He can
it or Mr, Raghu Ramaih can
move it.

L

Let us understand it. The arrange-
ment of business is that of the Go-
vernment and the Speaker, For the
moment, we adjourn this discussion
-, and, if the Government comes for-
-4 d before the House tomorrow
¢« with the same Bill, we will take

up.
SHRI K. RAGHU RAMAIAH: If
we leave it at that indefinitely,

12
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agein a fresh motion has to come
that the discussion be resumed.

Sir, you have indicated certain

legal points tfo ‘be clarified. We
accept that. I would also lke to
point out that this Bill has to be
passed not only here but it has also
to go to the Rajya Sabha. There is
that urgency also. We may may,
therefore, here and now, that the
Bill will come up tomorrow, By that
time, my colleague will be ready
with the necessary statement accord-
ing to the direction that you have
given.

MR. DEPUTY-SPEAKER: I would
request the Minister of Parliamen-
tary Affairs himself to move the mo-
tion as he wants it.

SHRI MADHU LIMAYE: Let it
be adjourned to the next week. You
can put my motion to the vote of
the House.

SHRI C M. STEPHEN: I move
the following amendment to the mo-
tion moved by Shri Madhu Limaye:

for
‘next week’
substitute
‘next day, December 11, 1074’

MR. DEPUTY-SPEAKER: I think,
this matter can easily be sorted out.
1 will accept Mr. Stephen's amend-
ment, though moved verbally.

SHRY MADHU LIMAYE: How is
it possible to take it up tomorrow
itself? We have to examine various
amendments,

SHRI S. M. BANERJEE: Sir, I
have gone through the amendments
moved by the hon. Members and by
the hon. Minister. 70 to 80 per cent
of the amendments which have been
moved have bean accepted by the
Minister. So, the difference has been
narrowed down, I would request
that this Bill be taken up tomorrow
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itself, tomorrow afternoon, and
finished.

MR, DEPUTY-SPEAKER: Now,
Jet me put it to the House. I think,
in view of the controversy....

AN HON. MEMBER: There is no
<ontroversy,

MR. DEPUTY-SPEAKER: Con-
troversy about' ‘upto when it will be
adjourned’. We may agree to any-
thing, but I have to put it to the
House. I will take Mr. Madbu
Limaye's motion.....

SHRI SEZHIYAN: My motion is
there,

MR. DEPUTY-SPEAKER: It comes
to the same thing.

SHRI SEZHIYAN: I gave it first,

MR, DEPUTY-SPEAKER: I have
selected Mr. Madhu Limaye's motion
because he hag mentioned the spe-
cific time. I would also accept the
amendment moved by Mr. Stephen
to this motion, so that we come to a
-decision.

I will read out Mr. Madhu Limaye’s
motion:

“Under rule 100, I move:

‘That the debate on the Bill bs
now adjourned to the next week'”

Mr, Stephen will go on record as
having moved his amendment,

namely,
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‘next day, December 11,
19747

The motion was adopted.

MR, DEPUTY-SPEAKER: Now, I
put the motion moved by Shri Madhu

Limaye, as
-4 by amended, to the vote of

The question is:

“That the debate on the Bill be
now adjourned to the next day,
December, 11, 1974

The moation was adopted.

MR. DEPUTY-SPEAKER: Now what
do we do? We go on to the next item.

PR A et fay §
agr, afeaq Y femre 1.7

MR. DEPUTY-SPEAKER; The
Minister for Parliamentary Affairs can
help me here.

Here, we have a ticklish..(Interrup-
tions). Why don't you listen to me? 1
want the Minister ot Parliamentary
Affairs, in particular, to listen to me
because he can help here.

SHRI MADHU LIMAYE:
not.

He can-

MR. DEPUTY-SPEAKER: We have
here another ticklish situation.

SHRI MADHU LIMAYE: He is an
incompetent Minister.

SHRI K. RAGHU RAMAIAH: What
did you say?

SHR1I MADHU LIMAYE: 1 said,
“Mr., Raghu Ramaiah i3 ap incompe-
tent Minister®.

SHRI K. RAGHU RAMAIJAH: 'In-
competent Minister'? You make that
statement outside, You will be sued
for defmmation.
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MR. DEPUTY-SPEAKER: Order,

please.

SHRI P. G. MAVALANEKAR: Please
do not get excited.

SHRI DARBARA SINGH: He has
used a language which he shoulg not
have used.

SHRI MADHU LIMAYE: ‘Incompe-
tent’ is unparliamentary?

SHRI DARBARA SINGH: This is not
the language.

SHRI C. M. STEPHEN: He arrafgns
the Prime Minister everyday and
uses abusive remarks.

MR DEPUTY-SPEAKER: Order,
Pplease. Let me take the thing upon
myself, call me the incompetent
Presiding Officer.

SHRI VASANT SATHE: Fortunate-
ly, neither you nor Shri Raghu Ramaiah
need a certificate from Shri Madhu
Limaya, of course. (Interruptions).

MR. DEPUTY-SPEAKER: Let us get
on with the business. We have another
ticklish situation in our hands and I
would like the Members to help me
out. Nobody expecteq that this kind
of a gituation woulg arise when the
debate on this Bill would have to be
adjourned. Therefore, naturally, Shri
Shyamnandan Mishra in whose name
the statutory resolution stands for the
next Bill is not here. What do we do
in the matter?

‘SHRI MADHU LIMAYE: I have al-
ready suggested that we adjourn the
House.

AN HON. MEMBER: How can it be?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF -PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Every
Member is expected to be here when
an item of business in his name has
been put down in the List of Business.
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SHRI MADHU LIMAYE: If they
want our co-operation, this is not the-
way. If they want to ride rough-shod,
all right, we are also ready.

SHRI VASANT SATHE: Shri Shyam-
nandan Mishra asked me  Shrimati
Roza Deshpande was also there,
‘Do you think this Bill will go on for
the whole day?’ I thought with all
the commonsense that I had that this
Bill with so many amendments would:
go on for the rest of the day. So, 1
had expressed inadvertently.....

MR. DEPUTY-SPEAKER: We never-
anticipated that this would happen.

SHRI VASANT SATHE: So, I thought:
that the Bill would go on for the whole:
of the day and had expressed that to:
him. So, I cannot blame Shri Shyam-
nandan Mishra.

SHRI S. M. BANERJEE: May I make:
a submission?

MR. DEDPUTY-SPEAKER: Let me:
hear him. Mr. Banerjze, you have
a tendency of becoming very impatient.
nowadays.

SHRI VIKRAM MAHAJAN (Kan--
gra): There are many other movers of
the Resolution amongst whom Shri
Mishra ig one. So, it is not necessary
that he should move the resolution,

SHRI S, M. BANERJEE: It may not
be necessary, strictly speaking and
technically speaking that is correct.
but we do not go on by mere techni
calities here. He is the leading mover
of the resolution. So we can take it
up tomorrow. Now we may take up:
the Supplemetary Budget.

MR. DEPUTY-SPEAKER: We are
passing through very very difficult
times and troubled times when the:
emotiong are very high.... (Interrup-
tions). Now why do not Members
listen to me? You go on talking. I.
will be here just to listen to you.
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SOME HON. MEMBERS: Hete comes
Mr. Mishra, Sir.

SHRI SHYAMNANDAN MISHRA:
Mr. Mighra {8 not ready to take it up
to-day. I am not in a position.

SHRI C. M, STEPHEN: We were even

on the point of postponing it till to-
mOrTow. . .. (Interruptions).

SHRI SHYAMNANDAN MISHRA:

Can anything be taken up at any
time?

SHRI SEZHIYAN: We can adjourn
now. Tomorrow we can sit one hour
more.

SHRI K. RAGHU RAMAIAH: There
is half-an-hour discussion.

SHRI SEZHIYAN: We will sit up
to T O'clock tomorrow.

SHRI K. RAGHU RAMAIAH:
There is half-an-hour discussion. At
5-30 if the Members don't agree?

AN HON. MEMBER: We all agree.

SHRI SEZHIYAN: We can sit one
hour more and make up for the time
lost today.

MR. DEPUTY-SPEAKER: Nobody
wants to listen to the Chair, They only
want to talk among themselves. My
difficulty is, Memberg don't want to
listen; they want to talk among them-
selves, If they want to talk among
themselves, I will zive them time, hall-

an-hour, You go on talking among
yourselves.....

PROF. MADHU DANDAVATE; We
agree with the Minister of Parliamen-
tary Affairs.

SHRI K. RAGHU RAMAIAH:; Sir. 1
have talked to our friends there. We
have all agreed that tomorrow we
will sit till 8 O'clock and finish as
much business as po-lhh.
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SHRI K, RAGHU RAMAIAH: Half-
an-hour discussion will have to be
postponed by agreement to anather day.

SHRI P. G. MAVALANKAR: The
Member is absent and this is an impor-
tant discussion. We don’t want this
discussion to be cancelled,

SHRI K. RAGHU RAMAIAH; The
House can decide that it can be post-
poned to another day.

SHRI P, G. MAVALANKAR: Next
week is the only week that is avail-
able. Please don't cancel the half-an-
bour discussion. Half-an-hour discus-
sion has to take place in regaré to the
subject of industrial development in
Gujarat. That 1s very important.

SHRI K. RAGHU RAMAIAH: It can
Bo to any other day—the Chair can
decide,~—not tomorrow, Chair can de~
cide any other day.,

SHRI P. G. MAVALANKAR: During
this session?

SHRI K. RAGHU RAMAIAH: Yes,
yes.

MR. DEPUTY-SPEAKER: If Mem-
mers are prepared to listen to the
Chair,~—because the Chair should not
join in lung-power in whatever it
does,—firstly I will say that Mrs.
S. M. Banerjee must be the luckiest
lady in India today because when an
honourable, semwor alert, witty, effec-
tive, parliamentarian says that he has
got to take....

SHRI S. M. BANERJEE: There is
confusion. 1 said I have to consult Mrs.
Mukul Banerjee.

MR. DEPUTY-SPEAKER: Then I
think—I don't know-—whether Mrs.
Banerjee would serve you dinners to-
night!

17.00 hrs.
SHRIMATI T. LAKSHMIKAN-
THAMMA (Ehammam);

.time we should have all m -,
Members of Parliament!
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MR. DEPUTY-SPEAKER: Now, in
view of the consensus arrived at, I
think, we shall proceed with that,
namely, tomorrow we sit till 8 O’ clock
and the half-an-hour discussion is
postponeg to another suitable early
date.

SHRI P. G. MAVALANKAR: The
paoint is very few days are left of thus
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PROF. MADHU mum:m\ﬂ
hope this sdjournment does nof e
volve any censure, )

MR. DEPUTY-SPEAKER: 1t ig
gentlemen’s agreement, .
17.01 hrs
The Lok Sabha then adjourned till
Bleven of the Clock on Wednesday,

December 11,1974/ Agrahayana 20, 1808
(Saka)
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